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TllE 

PARLIAMENTARY DEBATES 
(Part I-Questions and Answen) 

OFFICIAL REPORT 

11113 

PARLIAMENT OF INDIA 
Monda11, 1st October, 1951 

The House met at Nine of the Clock. 

[MR. DZPUTY-SPllAKER in the ChatrJ 

ORAL ANSWERS TO QUESTIONS 
SURCHARGE ON COAL EXPORTS TO 

CEYLON 

n4Zl. Dr. Ram Subhag Slnrh: (a) 
Will the Minister of Works, Produc-
tion and Supply be pleased to state 
whether it is a fact that the Govern-
ment of India have decided not to 
levy any surcharge on coal exports 
to Ceylon? 

(b) It so, what are the reasons 
therefor? 

The Minister of Works, Production 
' and Supply (Sbrl GadgU): (a) and (b). 

It has been decided to ftx the basic 
F.O.B. price of coal exported to Ceylon 
at the same level as that for coal sup-
plied for domestic consumption by the 
rail-cum-sea route, as it has been found 
on examination that to charge anything 
higher at the moment would not per-
mit Indian coal to compete with any 
success in the Ceylon market with coal 
from any other source. 

Dr. Ram Subbag Singh: May I know, 
Sir, when this decision will come into 
force? 

Sbrl Gadgll: Sir, the House Is aware 
that there was an agJ'eement with 
Pakistan under which we were to sup-
ply 600,000 tons of coal and during the 
period of that contract we were not to 
give any favourable treatment to any 
other country in the matter of export 
of coal. That contract having been 
fulftlled we are now free to negotiate 
any differential price, so to say, with 
other countries and the decision has 
been taken after the completion of the 
contract referred to by me. 

Sbrl Jn&DJ Bam: May I know if any 
surcharge Is charged for export of coal 
to any other countrJ'l 
292P8 
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Shrl Gadrll: There is no ftxed sur-
charge as such. As I have stated, the 
position Is that the quantum of sur-
charge to different destinations will be 
varied according to what each destina-
tion can bear, keeping in view the com-
petition from other countries in those 
markets. It may be one with resrect 
to Australia, another with respec to 
Ceylon and a third with respect to 
Singapore and so on. · 

Sbrl M. Naik: May I know, Sir when 
the levy of surcharge came into force? 

Sbrl Gadgll: The export surcharge of 
Rs. 11 per ton came into force on all 
coal -supplied to Pakistan after 26th 
February 1951. That was the date on 
which this surcharge was levied. 

Shrl Amolakb Chand: May I know 
whether after exporting coal to the 
variou1$ countries enough will be left tor 
local consumption? 

Sbrl Gad&11: I can assure him that 
there is more than enough. 
TRADE AGREEMENT WITH SCANDIN.A.VL\N 

COUNTRIES 
"'1422. Shri Jnanl Ram: Will the 

Ministier of Commerce and llldutrJ 
be pleased to state: 

(a) whether there (s a good pros-
pect of a Trade Agreement with 
Scandinavian countries; and 

(b) if so, whether any attempt baa 
been made for the same? 

The Deputy Minister of Commerce 
and Industry (Shrl Karmarkar): (a) 
and (b). India has entered into trade 
arrangements with Norway and 
Sweden. 

Dr. Ram Subhar Slnrb: May I 
know, Sir, the terms of the agreement 
entered into with Sweden. 

Shrl Karmarkar: The terms of the 
agreement could be gathered from the 
extract from the letter of the Swedish 
Representative which I propose read-
ing: 

"I refer to our recent discussion re-
garding trade between India and 
Sweden for the year 1951 and note that 
SWeden being 1treated aa a soft cur-
rency country, llcence1 tor Import• into 
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India of any particular goods or com-
modity from Sweden would at any time 
during the aforesaid period be grant-
ed on the same basis as licences fc;r 
imports from any other country within 
the soft currencv group. This implies 
that there will be no discrimination 
airainst Sweden rei:tardln11: the Import of 
anv nartirular commodity from coun-
tries In this currenc:v group. It further 
imolies that if India enters into any 
tr11de ni?reements with any members 
of this currency group, Sweden will en-
joy the s11me favours nnd privileges as 
those which mav be elven to the coun-
tries with which India may enter into 
such aitreements." 

That Is the general type of agree-
ment which we have entered Into. 
There Is n schedule attached to the 
aitreement whirh enumerntes the pro-
ducts which will be available for export 
from the countries. It is not as if cer-
tain auantlties · of 11;oods are to be ex-
ported or imoorted; but the airreement 
onl:v elves the names of commodities 
available for export or Import. 

Shrt Jnanl Ram: May I know the 
commodltfeR which are exported to 
these countries? 

Shrl Karmarkar: It is a Ion~ list: I 
11hall be ver:v haooy to place It on the 
Table of the House. 

Shrt M. Naik: May I know whether 
we have our trade reoresentatlves in 
the Sc:mdlnnvhm countries, or the re-
presentatives In some other neighbour-
ing cou11try are attached to those 
countries? 

S'hrt Karmarkar: I know there is a 
dlnlomatlc mission in Norway, but 
whPther thPre ls a Trade Commlsidoner 
In •bat oartlcular countrv. I cannot say 
off-hand. As the hon. Member knows, 
we have recently cut down the number 
of our trade representatives abroad. 

Shrl Barman: May I know from the 
Jlon. Minister whether the agreement 
provides for import of plywood from 
Scandinavia for the manufacture of 
tea-chests? 

Sltrl Karmarkar: I am sure that that 
ls one of the Items which are Intended 
to be imported. 

Shrl Barman: Tlll now the Import oS 
tea-chests ls a monopoly in the hands 
of a few British agency ftrms. May I 

• know whether this system will be con-
tinued, or the ait"eement provides tor 
direct import? · 

Shrl K.armarkar: As I said In answer 
to a question last session that was a 
system prevailing tlll last year. From 
this year onwards we have provided 
for direct lmporta without routlnt 
them throu1h U.K. 

TEXTILE WORKING PARTY 

•H24. Shrl M. Naik: (a) Wlll the 
Minister of Commerce and Industry 
be pleased to state whllt are the 
functions of the Textile Workint 
Party as aooolnted by the Govern-
ment of tndia under the Chairman-
ship of Mr. A. Ramaswamy Mudallar'? 

(b) When was It nponlnted 11.ncl 
what Is the personnel of this Com-
mittee? 

(c) Bv what time l!: thP. Committee 
expected to romnlete the enaulry? 

Thr nenutv MCnb1tP.r nf Cnmmeree 
and Industry (Rhrl Kanra.rkarl: (a) 
and (bl. A stRt.t>ment 1rl•1ln11: the re-
aulred information Is nlaced on the 
TRble of the Hou~e. r See Appendix 
IX. annexurc No. 14.l 

(c) December 1951. 
For the further Information of other 

hon. MPmbers J ma:v sav that the func-
tions of the nartv ore to examine and 
make recommendations on: 

(I) measures neressary to achieve In· 
creasini;i production; 

(ii) measures for redurlng cost of 
production: 

(Ill) mea!':ures for Improving the 
quality of production; 

<Iv) measures to improve efftclency 
of labour management and organisa-
tion of Industry; 

(v) measures to achieve rational'-" 
tton of the industry; and 

(vi) measures for better marketln1 
of the products of industry at home 
and abroad. 

8hrl M. Naik: May I know whether 
thll party ls an ad hoc body or a per-
manent oneT 

Shrl Karmarkar: It ls a party nomin-
ated by us up t111 a particular period? 

Sbrl M. Na.llt: Up to what period? 
Sbrl K.armarkar: December 1951. 

Shrl M. Naik: May I know, ~. In 
what sectors of the textile Industry the 
objects enumerat.ed In the statement 
have so far been achieved? 

Sbrl Karmarkar: The Party ls to 
ftnlsh Its labours by December 19111 
when we will be In a position to know 
that. 

Shrl M. Naik: The Party was ap~ 
pointed In March 1950. May I know, 
whether in pursuance of the Comm~ 
tee's labours there has been any in-
crease In productloD and reduction in 
co1t of production tile.? 
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Shrt Karmarkar: As I Hid the work-
ing party has visited various important 
centres of textile industry. It had had 
the benefit of t'Omint: into contact with 
important industrialists. They are ex-
pected to submit their report by Decem-
ber 1951 when we will be in a position 
to act on their recommendations. 

Shrl Jnant Ram: May I know whe-
ther they are expected to submit any 
report and if so have they submitted 
any report on their workin1? 

Shri Karmarkar: They are expected 
to submit a report and it will be sub-
mitted by December 1951. 

TRAINING OF DISPLACED GIRLS DI 
NURSING 

~1427. Shri S. C. Samanta: Will 
the Minister of Rehabilitation be p1-11-
cd to state. 

{a) the number or displaced 11rls 
that have so far been trained in nun-
ine in hospitals; 

(b) how much stipend and allow· 
ance are paid to each of theae 1irla 
under. trainin1 : and 

(c) how many of the successful 
trainees have been employed in pln-
ful occupations? 

The Minister of State tor Rehabili-
tation <Shrl A. P. Ja!n): (a) to (c). 
Information is being collected and will 
be laid on the Table of the House in 
due course. 

Shrl S. C. Samaata: May I know 
whether the unsuccessful 1irls are 
given further chances to pursue their 
training and whether the stipends or 
allowances are also continued? 

Shri A. P. Jain: Sir, I shall not only 
get the information but a full Note for 
answerin1 the supplementaries. 

BILL re SWEEPERS IN MUNICIPALITIES 

"'1431. Shri Balmlki: Will the 
Minister of Labour be pleased to 
state: 

(a) whether it is a fact that <.iov-
ernment are contemplatin1 to brin1 
a Bill regardini terms and conditions 
of service of sweepers in Municipa- -
lities in the country: and 

(b) if so, the steps taken by Gov-
ernment in this direction? 

The Minuter of Labour (Slarl Jac-
,tivu Ram): (a) and (b). The matter 
is under examination in con11\lltatlon 
with the State .Governments. 

SUBSCRll'TIONS TO U.N.0. 
*1435. 8hrt Siclhva: (a) Will the 

Prime Mllttster be pleased to 1tate 
whether the U.N.O. have asked for an 
increase . in its . annual subscriptions 
from India? 

(b) If so, what is the amount 
demanded? 
. (c) Have Government aireed to th• 
mcrease in 1ublcriptiom? 

The Deputy Minil&er of ExtenaaJ 
AJrain (Dr. Keskar): (a) Yes. 

(b) India's contribution for the year 
1952 has been raised from 3·41 per cent. 
to 3·5.3 per cent. by the Committee on 
Contr1bµtions. 

(c) The matter ia under the consi· 
deration of the Government of India. 

Shrl Sldhva: May I know the reasons 
for this increased demand? Is it 
because any expenditure in their ad-
ministration has increased, or what is 
it due to? 

Dr. Keskar: The contribuUons are 
fixed by the Committee for Contribu-
tions atter takinl into consideration 
t~e various factors, includin& popula-
tion, the bud1etary income o! the 
country and oi.her factors. Every year 
the Committee sits and fixes the con-
tributions from various countries in ac-
cordllllce with these principles. The 
capacity of the country to pay a certain 
amount is also taken into considera-
tion. The Committee has increased it 
taking into consideration all these 
th!nis. 

Shri Sidhva: Even if the U.N.0. has 
1ot a surplus with them do they uk 
more from the member countries 
according to population and other fac-
tors? 

Dr. Keakar: I think the Bud&etarJP 
~mmittee of the United Nations take 
mto C'onsideration also the surplus. 

Sbrl Cbattopadh1a1: Is there any 
Indian representative on the Bud1etary 
Committee? 

Dr. Keakar: Last year the Chairman 
was an Indian, His Highness the Jam 
Saheb of Nawanapr. 

Sbrt Shin Rao: May I know whe-
ther the increase in our contribution 
to the U.N. will result alsp in an in-
crea1e in the number of Indians to be 
employed in the Secretariat of the 
U.N.? 

Dr. Keskar: It is a fact that the num-
ber of Indians employed in the United 
NaUom Or1anisaUon Secretariat has 
been mucb le• tban the contribution 
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that we have been paying, proportion-
ately. But we have been pressing, and 
the number of Indians has steadlly in-
creased in the Secretariat. I may, how-
ever, inform my hon. friend that this 
increase is a proposed increase by the 
Committee which we have not yet 
accepted. 

Sbrl Sldhva: May I know whether 
there is any Indian representative on 
this Budgetary Committee this year and 
whether Government intend to take 
steps to acquaint the Committee as. 
regards our views? 

Dr. Keskar: I think the budget WJS 
fixed up probably sometime back. I 
do not think it has been done at this 
time--lt has been done two or three 
months back. 

Sbri Sidhva: My question has not 
been answered. 

Shri R. Vela7udhan: May I know 
whether the contribution to the U.N.O. 
by the member. countries is optional or 
compulsory? 

Dr. Keskar: It is an adjustment l1et-
ween both parties. Member countries 
have to pay the contributions asked for 
by the Committee, but a member coun-
try is free to make a representation to 
the Committee and press that its con-
tribution shall be reduced takin~ into 
consideration various factors, and 
many times the Committee does reduce 
the contrib1:1tion asked for. 

Dr. V. Subramaniam: Does this am-
ount include other amounts like tbe 
contributions made to the World Hea.lth 
Organisation. the World Red Cross 
Society etc.? 

Dr. Keskar: No, Sir. This is the 
contribution to the U.N.O. only. The 
other contributions are separate. 

Shri Sidbva: My question was whe-
ther at the time the Budgetary Com-
mittee was considering the question of 
our contribution our view was before 
them and whether our representative 
was there. 

Dr. K.eskar: Yes, Sir. 

CoAL TO CHI!U 

*1436. Shrl Sldhva: (a) Will the 
Minister of Works, Production and 
Supply be pleased to state whether a 
contract for the supply of Indian coal 
to China has been entered into by 
Government? 

(b) If so, for what quantity, price 
and period? 

(c) Is the contract under a bilateral 
.-ment? 

The M!Dister of Works, Production 
and Supply CSbri Gaddl): (a) No, Sir. 

(b) and (c). Do not aris\ 
Shrl Sidbva: Did any neiotiations 

take place with the Chinese Govern-
ment regarding the supply of Indian 
coal before any actual agreement was 
arrived at? 

Shri Gadfril: There was no agree-
ment, no negotiation, nothing of that 
kind. 

Shri a. Velayudhan: Does it mean 
that there is no trade between India 
and. China? 

Mr. Deputy-Speaker: How doee it 
arise? This is so far as coal Is con-
cerned. 

Shrl GadgH: Not in coal. 
Shri Sidhva: May I know whether 

China ever imported coal from India? 
Shri Gad&il: Yes, that was in the 

year 1949 under the old regime when a 
small quantity of 12,313 tons was ex-
ported by India to China. 

CLAIMS TO PROPERTIES LEFT IN 
PAKISTAN 

"'143'7. Shrl Sldhva: (a) Will the 
Minister of Rehabilitation be pleased 
to state the total number of claims 
relating to properties left behind in 
Pakistan flled by displaced persons? 

(b) How many still remain to be 
verified? 

(c) How many officers are employ-
ed? 

(d) Are more' officers likely to be 
appointed to expedite the work? 

(e) When is the whole work likely 
to be completed? 

The Minister of State for RebabWt.a-
'ion (8hri A. P. Jain): (a) 5,0e,ooo. 

(b) 3,82,000 on 15th September, 19~1. 
(c) 219 claims officers were in posi-

tion on 15th September, 1951. 
(d) Yes. 
(e) Attention is invited to part (c) 

of my reply to Unstarred Question 
No. 334 by Shri Karnath on the 28th 
May, 1951. 

Shri Sidhva: May I know how much 
-'time is likely to be taken by the offi-

cers to complete the verification of the 
remaining :\,82,000 claims? With re-
gard to part (e) the hon. Minister re-
ferred me to the reply given to Mr. 
Kamath's question .. Does it cover th.18? 
Will be kindly enllSbten me aa to what 
is tll.e period? · 
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Shrl A. P. Jain: Sir. -that question 
has already been answered and print-
ed. My hon. friend ls repeating ques-
tion (e) over again. 

Shri SlcL"lva: I wanl to know the 
period when it is goini to be complet-
ed. 

Shri A. P. Jain: It is given there. 
The period also. 

Shri Sldbva: Can you nol give me 
the information here? 

Mr. Deputy-Speaker: There cannot 
be a bariaininl so far as answers are 
concerned. 

Sbri Sldhva: There is no bargainina:, 
Sir. 

Shri A. P. Jain: He is askinl when is 
the who•e work likely to be completed. 
that is the period. l have answered it 
for whatever it is worth. 

Mr. Deputy-Speaker: The hon. Mem· 
ber is not satisfted. That is all th• 
difference. 

Sbri Sldbva: He is referrin1 me to 
an answer which I am not able to veri-
fy. lt won't take time for him to 
answer. But if he is not prepared that 
is anQtt:ier matter. 

Sbri A. P. Jain: I shall read the 
answer 1iven to Mr. Kamath's question: 

"As has been stated before, efiorts 
are beini made to complete the work 
as early as possible, but no ftrm date 
can be tlxed for the completion of t.Pe 
work." 

Shri Cbattopadbyay: May I know 
wny the full contin1ent of Claims Otft· 
cers have not been appointed so far to 
cope with the amount of work that has 
necessarily to be done? 

Shrl A. P. lain: More than the con-
templated contin1ent of otftcers have 
been put on the Job. 

SURVEY OF ISLANDS IN BRAHMAPUTRA 

*H38. Shri llWli Kam: Will the 
Prime Miniater be pleased to state: 

(a) whether a survey of the islands 
of Doikhowachar and Salapara in tbe 
Brahmaputra ha11 been completed; and 

(b) the result of the survey? 

The Deputy Miala&er of Exteraal 
Mairs (Dr. Keskar): (a) The survey 
of these islands has not yet commenced 
as theodolite survey is not possible until 
about the middle of October when the 
ftood water is expec~ to recede. 

(b) Dou not arise. 

Sbri lnani Kam: Has any preliminary 
ilrrangement been made for the survey 
of these Islands? · 

Dr. Keskar: Yes. Sir. 

ALL-INDIA TRADE CERTIFICAl'ION BoARD 

•1439, Shri Jnaai Ram: Will the 
Minister of Labour be pleased to state: 

(a) whether the Committee appoint-
ed by Government to prepare schemes 
for establishment of an All India Trade 
Certification Board has submitted its 
Report: and 
. (b) if so, what are its recommenda-

tions? 

The Minister of Labour ( Shrl Jar;ti-
van Bua): (a) No. 

(b) Does not arise. 

"REHABILITATION REVIEW" 

*1'40. Shri Amolakh Cha.Dd: Will 
the Minister of Behablll&a.Uon be 
pleased to state: 

(a) the number of copies of the 
"Monthly :l.ehabilitation Review'" 
issµed by the Ministry each month; 

(b) the classes of persons to whom 
it is issued; and 

Cc) the approximate cost incurred 
on every monthly issue? 

The Minister of State for Bebabillta-
tlon (Sbri A. P. Jain): (a) 750 copies. 

(b) (1) Hon. Members of Parliament 
1and members of various Parliamentary 
Committees interested in the work of 
Rehabilitation. 

(2) Members of the Rehabilitation 
Committee of the Cabinet. 

(3) Planning Commission, Central 
Statistical Oriianizat.ion, Parliament 
Library, and Central Secretariat 
Library, Press Information Otftcer. 

(4) Oftl.cers and Branches of the 
Min!4try of RehabllitaUon and its 
attached anc;l subordinate oftl.ces. 

(5) State Governments. 
(6) Representative Organizations of 

displaced persons, certain Universities 
an<i educational institutions and a few 
eminent individuals interesteg in the 
problem of relief and rehabilitation. 

(c) About Rs .• aoo per month. 
Shri Amolakh Chand: May I know if 

the hon. Minister is aware that the 
Review is always two months bMck of 
the ostensible month published qp the 
Review, and if so, do Government pro-
pose to do away with the anomaly a11 
earl7 u poulble? 
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Shri A. P. Jain: I think the Review 
for the Month of August is already in 
the hand of the hon. Member and surely 
two months have not expired. Si~ 
the end of August, of course the collec-
tion of statistical data is behind time; it 
takes some time. We are makin& 
efforts to give the latest statistics. 
Whether it will be possible to make an 
improvement or not, I am not sure. 

Shrl Amolakh Chand: May I know if 
the monthly Review is published in the 
English language only or may I know 
if summaries are issued to language 
papers especially catering for the dis-
placed persons in various States? If 
not, have Government any proposal to 
take up the matter early? 

Shri A. P. Jabl: Of course, the Ver-
nacular papers can translate whatever 
is published in the Reviews and I do 
not know whether it is necessary to 
throw a further burden on the finances 
of the State, by setting up a department 
for translating what actually is the work 
of newspapers. 

DISPLACED PERSONS LIVING ON 
FOOTPATHS 

*H41. Shrl Amolakb Chand: Will 
the Minister of Rehabllitatlo11 be 
pleased to state: 

(a) the approximate number of dis· 
placed persons occupying footpaths in 
the city of Delhi for want of residen-
tial accommodation on the 15th Sep-
tember, 1951; and 

(b) the approximate time when they 
will be provided with houses? 

The Minister of State for Rehabilita-
tion (Shrl A. P. Jain): (a) Figures are 
not available. Neither will it be possi-
ble to collect any accurate informa-
tion. 

(b) Does not arise. 
Shri Amolakh Chand: May I k.now if 

the Government are aware that more 
than 20,000 persons . are squatting on 
the foot-paths of Delhi only? 

Shri A. P. Jain: l won't commit my-
self to the figure of 20,000 or any other 
figure but I know that their number is 
large; it may be in the neighbourhood 
of 20,000, l do not deny. 

BLACK PEPPER (EXPORT) 

•1442. Shri Lakshmanan: Will the 
Minister of Clommerce and llldwrtry 
be pleased to i>tate: 

(a) the total quantity and worth of 
black pepper exported durinl the year 
ended June, 1951; 

(b) the quantity exported to dollar 
and sterlln& areas separately; and 

(c) wtrat have been the total dollar 
earnings from pepper during ,this 
period? 

The Deputy Min.ister of Commerce 
and IDclustry (Shrl Karmarkar): (a) 
3,30,700 Cwts. valued at Rs. 22·94 
crores. 

(b) 2,42,200 Cwts. to dollar areas, and 
41,200 Cwts. to sterling areas. 

(c) 35·2 million dollars (equivalent 
to Rs. 16·78 crores). 

Shrl Lakshmanan: May I know whe-
ther there have been any representa-
tions from the Travancore-Cochin Gov-
ernment or from any other public body 
that the imposition of the export duty 
will prejudicially affect the export trade 
and as such it should be given up? 

Shri Karmarkar: Not so far as I am 
aware, Sir. I shall ftnd out. 

Shrl Lakshmanan: May l know whe-
ther Government have any informa-
tion regarding the news reported in the 
Press a few days back that the U.S.A. 
has imposed some restrictions on the 
import of black pepper, with a view to 
bringing down its price? 

Sbrl Karmarkar: I have not seen 
that, Sir. . 

Shri Sidhva:. After the increase in the 
export duty, may I know whether 
there is any decrease in the actual ex-
port as compared with the previous 
year? 

Shri Karmarkar: No, Sir. 
Shri Alexander: May 1 know if the 

Government is in a position to give 
separate figures of export from the 
Cochin Port and from the Port of 
Bombay? 

Shri Karmarkar: If a question is 
tabled, certainly I am bound to give 
an answer. 

Shri Lakshmanan: May I know whe-
ther it is a fact that the price of black 
pepper has registered a steep decline 
recently! 

Shrl Karmarkar: l do not have the 
price figures with me, but as the hon. 
Member stated, there has been a down-
ward trend in some world commodities 
and I shall ftnd out whether pepper is 
one of them. 

Shrl M. V. Rama Bao: Having regard 
to the fact that India has almost a 
world monopoly in pepper, what steps 
do Government propose to take to make 
the most out of th1s position? 
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Sbrt Karmarkar: What Government 
propo1e to make out of the world mono-
poly is the Increasing of the export 
duty, because we know the exports 
would not be affected by It. My hon. 
friend may be aware that we cannot 
make capital out of this monopoly be-
cause in the course of the next two 
years there Is another country that 
might come up. That may result In 
limiting the rise of prices with a vJew 
to stabiJlzing the export to the largest 
possible extent and for a longer period. 

Shrt Alexuder: May I know whe-
ther Indonesia la a competitor in pep-
per? 

Sbrl Kannarkar: The country that I 
referred to was Indonesia. · 

ZINC SMELTING INDUSTRY 

•1443. Shrl Lakshlll8.IWl: Will the 
Minister of Commerce and llldatkT be 
t>leased to state: 

(a) whether Government are taking 
steps for the establishment of zinc 
l!lmeltlng industry in India; anil 

(b) whether any Committee has been 
appointed to go into the matter? 

The Deputy Minister of Commeree 
and Industry (Sbrl Kannarkar): (a) 
and (b). Yes. 

Shrl Labhmanaa: May I know how 
many factories are there In India and 
in which places they are located? 

Shrl Karmarkar: At present the lead 
111 being refined at the Metal Corpora-
tion of 'India's .Spetter at Tundoo, 
Katrasgarh, Biber, but there Is no 
spelter for refining zinc and the zinc 
concentrates are therefore being allow-
ed to be exported on condition that 50 
per cent. of the metal content of the 
concentrates exported is re-imported 
into India. 

I should also inform my hon. friend 
further that recently a Committee ha• 
been constituted by the Ministry of 
Natural Resources for going into the 
question of taking the necessary steps 
for establishing such an industry in the 
uear future. 

COLOURED GLASSES 

•1444. Shrl Rudrappa: Will the 
Minister ,,f Commerce aad Industry be 
pleased to state: 

(a) whether coloured glasses used in 
the Railway siirnals are manufactured 
in India; 

(b) if not, whether any research is 
conducted In any of the National Labo-
ratories of India for the manufacture 
of 1uch coloured 1la11e1; and 

(c) If so, with what results? • 
The Deputy Minister of Commeree 

aad Industry (Sbrl Karmarkar): (a) 
Yes, Sir. 

(b) and (c). Some research has been 
conducted by the Central Glass and 
Ceramic Research Institute, Calcutta, 
in regard to the composition and stan-
dardisation of coloured glasses. Results 
achieved so far have been found to be 
Interesting and further lnvestlgation1 
are in progress. 

I would fully add by way of ~pple­
mentlng the answer that our require-
ments of coloured glasses are substan-
tial and the quantity produced 'is not 
much at present and we have to irq-
port a larger part of our requirements. 

Shrl Rudrappa : May I know since 
what time is the research being con-
ducted? 

Shrl Karmarkar: I have ;;ot got the 
date with me, Sir, from which research· 
es have been conducted, but I imagine 
they are from very recent times. 

Shrl Rudrappa: What ls the money 
spent on this? 

Shrl Karmarkar: I have not got the 
figures to show how much has been 
spent. I shall ftnd out. 

Sbrl Amolakb Chand: May I know if 
glasses for spectacles are also manu-
factured in India or are they imported? 

Shrl Karmarkar: Thie question was 
about coloured glasses for Railway• 
and if the hon. Member puts a question 
on Sun glasses, I shall certainly ftnd 
out. 

Shrl Sldhva: May I know whether 
this pub.l.lcation is mainly meant for the 
U.K. an'! European Countries? 

Mr. Deputy-Speaker: We are on 
Question No. 1444. We have not come 
to the publication yet. 

Sbrt M. Naik: May I know whether 
coloured glasses are still Imported? 

Mr. Deputy-Speaker: The hon. 
Minister has already stated that the 
quantity produced Is so small that a 
larger quantity has to be Imported from 
out1lde. 

FORTNIGHTLY MAGAZINE PtTBLISHID 
FROM INDIA Haun 

*14'5. Dr. Ram Subhac SIDsh: Will 
the Prime Minister be pleased to state: 

(a) whether it is a fact that a fort-
nightly magazine is published from the 
India House, London; 

(b) .if so, how many copies of this 
magazine are published each fortnight; 
and 

(c) on which dates of each month 
this ma1ulne la publl1hed? 
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The Deputy Mlnlater of Bxternal 
Aftaln <Dr. Kelkar): (a) India Houte. 
London, ls not publishing any fortr 
nightly magazine. Two weekly maga-
zines, entitled India News and India. 
Record, are issued. The first, as its 
name sug1ests, gives news of topical 
interest, whlle the other carries mate-
rial of a documentary nature for re-
ference and record_ 

(b) 5,300 copies of India News and 
1,800 copies of Inr'.ta Record are pub-
lished ych week. 

(c) India News is published on 
Saturdays and India Record on. 
Thursdays. 

Dr. Ram Subhag Singh: May I know 
whether the weekly News magazines 
are available to the reading pubUc on 
the scheduled dates? 

Dr. Keskar: I would require notice 
to flnd out whether they get It on 
Saturday or on any other day. 

Shrl R. VeJayudban: May I know 
whether any subscription fee is levied 
for these? 

Dr. Keskar: Yes; 3d. and ISd. 
Shrl R. Velayudhan: What ls the total 

expenditure that the Government have 
incurred for these In 1951 or 1960? 

Dr. Keskar: The total cost of produc-
tion ls about Rs. 1,00,800; the total 
revenue from subscriptions and adver-
tisements is Rs. 88,000. 

Shrl R. Velayudhan: May I know 
whether it is circulated in India also? 

Dr. Keskar: No; that is meant for 
European circulation. ~ 

Mr. Deputy-Speaker: Next question. 
RESETTLEMENT IN ASSAM 

•1446. Dr. Ram Subhar Singh: Will 
the Minister of Rehabllltatlon be 
pleased to state: 

(a) whether it is a fact that a 
scheme has been prepared by the Gov-
ernment of Assam for the permanent 
resettlement of displaced persons In 
that State; 

(b) if so, whether that Scheme has 
been approved by the Government of 
India; and 

(c) If the answer to part (b) above 
be in the amrmatlve, how many dis-
placed persons will be resettled in 
Assam under this Scheme? 

The Minister of State for RehabUl-
tatloD (Shrl A. P. Jain): (a) to (c). 
The information is being collected and 
will be placed on the Table ot the 
Hou• 1n du• courH. 

8hrt J. l!I, Bua.rib: May I know 
whether the Government are collect-
ing schemes prepared by the Govern-
ment of Assam alone or schemes which 
are being prepared by the Central Gov-
ernment Itself for the district of 
Cachar? 

Shrl A. P. Jain: Schemes are beint 
undertaken in Cachar directly under 
the supervision of the Government or 
India. 

Shrl J. N. Hazarika: Have all the 
people there been rehabllltated. 

Shrl A. P. Jain: The latest informa-
tion is that more than '70 per cent. of 
the displaced persons have received 
rehabilitation benefits of one kind or 
the other. 

~ srawr •• 
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KONI TRAINING CENTRE 

[•144'7. Shrl Janrde: (a) WW the 
Minister of I,abour be pleased to state 
whetht>r it ls a fact that tools raw 
materials and other necessary equip--
ments used in different industries and 
occupations are not available in the 
Konl Training Centre near Bilaspur 
and that considerable expense has to 
be incurred in their transport trom 
other plac .. to ICoDiT 
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(b) Js it ri fart that the buildi~gs 
nf the above Training f'cntre arc war-
~ iml' <"Oll~trurtions. and the need for 
thi; c·or1struet!on of new buildings is 
bemg felt very much? 

(c) Are thne any arrangements for 
the s.1!e of the articles whlc·h are 
man11factured in the ICo,ni Training 
Centre and if not. do Go-ei"ernment oro. 
pose to give any facilities for their 
!<ale? 

(d) h 'it rontempl:ited to trnnsfer 
the Koni Training Centre to Delhi, 
Karna! or to some such place?l 

The Minister of I.abour CShrl Jair-
Jivan Ram): (a) No. Most of the tools. 
raw materials and equioment reouired 
for training are available in the Train-
ing Centre at Koni. Materials whiC'h 
rannot he prorured lorally have. of 
course, to be obtained from outside but 
this is so in the case of other Train-
ing Centres located in moffusil towns as 
well. The expenditure incurred on this 
aceount cannot be termed excessive. 

(b) The buildings are war-time C'on-
structions. but as they are exoected to 
last some years more. the need for new 
buildings has not been felt yet. 

((') A show-cum-sales room exist.s at 
the Centre. 

(d) There is no sll(·h proposal at 
present. 

"'~ ~~~ ~ 
4ldw1q'1) f.f;' ~ ~ ~ ~ f.f;- ~ 
'Si'fueiliJf it>ri ifi' "§ff ~ ~~ i31lTlf O!R· 

m-zr t mt ~ f.fi' ;ai:~ fueror 
~t~~~~? 

Shrl JanA'de: Will the hon. Minister 
of Labour be pleased to state whether 
lt ls R fact that certain arts and crafts 
in that training centre are such as do 
not attraC't any candidate for training?) 

'" lfi'1tftil., "" : ' itm \'!)' ;itT 
ll'T~lf ~ ~ I . 
( Shri Jagjivan Ram: This does not 

Reem to be a fad.] 
gft' ~ : ~ ll'T"Fftll' ~ om-
~ f.f;-~ ~eror it>ri lfiT ~ 

if':fT ~ ~ f.:rirTiiT Cffl' §{ ~r 'fi'r 3f<T 

~f~~g-t~? 

[ Shri Jangde: Will the hon. Minister 
please state the total production of 
~92 P, S. 

the Konl Training Centre and the sale 
proc:eeds of the produred articles uptil 
now?] 

""' "'"""" '"': ~ m m 
~ (t° ~ \iITTIT ~I~~ '~~t 
~ "tl!,1.9,o m !!ft"~ lf\T~~ 
pr II.fl' am: ~ ~ ~ 1l fu$ 
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[Shrl Jagjlvan Ram: The articles are 
sold as soon as they are manufactuN!d. 
Goods worth Rs. 47,710 were manu-
factured upto July 1951, out of which 
articles worth only 4,024 rupees were 
lying In the godown on that date for 
sale.] 

Shrl R. Velayudhan: May I know the 
type of training that is given in this 
Centre and how maliY students are 
being trained? What is the expendi-
ture incurred for that in 1950? 

Shri Jagjivan Ram: I will refer my 
hon. friend to the prospectus of the 
Institute a copy of which is available 
in the Library of the House. 

BUILDINGS IN CALCUTTA AND BOMBAY 

•1448. Shri A. C. Guba: Will the 
Minister of Works, Production and 
Supply be pleased to state: 

(a) whether Government Intend to 
construct any new buildinits at Calcutta 
and Bombay; 

(b) if so, what is the estimated cost 
for each of them; 

( c) when the construction work of 
each of them is to be taken up and 
expected to be completed; 

(d) what would be the accommoda-
tion in each of them; r.nd 

(e) the purpose of each? 

The Deputy Minl.ster of Works Pro-
duction and Supply (Shrl BuragoJaala): 
(a) Yes. 

(b) to (e). A statement giving ~e 
information is placed on the Table ol. 
the House. [See Appendix IX. an-
nexure No. 15.] 

Shrl A. C. Guba: May I know if for 
any of these buildings, the Central 
Government has go1 any land from the 
provincial Government or the land 
also has to be acquired. 

Shri Buragohaln: I have not got the 
information here; presumB'hlY they 
l;rnve been acquired. 
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Shrl A. C. Guba:.Has in no case land 
bPCn given hy the Provincial Govern-
ment? 

Shrt Burarobaln: It ls possible that 
lands have been made available by thP 
State Governments In Bombay nnd 
West Bengal. I should Uke to have 
notice. · 

Sbrt M. Naik: May I know whether 
any of these butldlngs are proposen to 
acr.ommodate some of the new ofl\ces 
which, some time a1to. were proposed 
to be shifted from Delhi? 

Mr. ~uty-Speaker: The question 
assumes that some ot'llces will be shift-
ed from Delhi to Calcutta? 

Shrl Bunurobaln: These have noth-
fnt to do wltb shiftfnl{ of otTlces from 
Delhi. They are Independent accom-
modation for the various develonment 
scheme11 under various Ministries of 
the Central Government. 

INDO-AMERICAN ARBITRATION 
COMMISSION 

•1449. Sbri A. C. Guba: Wfll the 
MinistPr of Commerce and Industry he 
pleased to state: 

(a) whP.ther there is a nrooosal fnr 
the establishment of an Indo-Amerlcn1 
Arbitration Commission; 

(b) if so, (i) its composition; and 
(ii) its functions and purpose·; 
(c) whether it will be a permanent 

body or an ad-hoc body; and . 
(d)' what are the expenses to be 

incurred and India's share thereof? 

Tbe Deputy Mlnlstf!r nf Commerce 
and Industry (Shrl Karmartlar): (a) 
Yes, Sir. 

(bl to (d). These are matters of 
details and will receive attention of 
Government as the proposal ls finalis-
ed. 

Sbrt A. C. Guba: May I know. at 
least in general. what ls the purpose 
of this Arbitration Board? 

Shrl Karmarkar: The purpose of 
this Board like all other Arbitration 
Boards is to settle disputes. fn this 
particular case, arising out of imports 
from and exports to other countries. 

Sbrl A. C. Guba: Will it also cieat 
with complaints that may come as re- · 
gards the quallt.v of the materials sup-
plied by the either side? 

Shrl Karmarkar: Certainly; It will 
deal with all the complaints about 
breaches of any agreement as betweE'n 
a party here and a party therc. 

ASSAM TEA GARDEN LAllOUR 

•1454. Shrl· M. Naik: (a) Will the 
Minister of Labour be oleased to state 
what ls the number of labourers em-
ployed In the tee gardens of Assam? 

Cb) Is ft a fact that a Scheme is un-
der contemplation \tnder which ln1man 
labour will be substituted by mechani-
cal tea-croi,Jping devices? · 

(c)' If so, by what time is the Scheme 
going to come into operation? 

(d)' In what way ts the labour thus 
released going to be profitably utilised? 

The Minister of Lab<ntr (Shrl Jiur-
.tivan Ram\: (a) The lnte!lt avallah1,. 
information pertains to the vear 1948 
during which the avera11e daily number 
of workers in tea gardens of Assam 
was 4,92,512. 

(b) to (d). Government have no 
.. such Scheme under <'ontemolatlon. Jt 
is learnt, however. that Plal'lters are 
carryinSl out experiments with some 
mechanical plu<'kers but thPre ill nn 
knowing when these will bP suct:'essful 
and meehanical nlucking hecome a 
practical proposition. 

Shrl Shiva Rao: May I know whe-
ther the hon. Minister has any inten-
tion of bringing up before this 11e115fon 
of Parliament the Plantation Labour 
Bill which has been adopted by the 
Select Committee? 

Shrl Jaldlvan Ram: J have every 
Intention to push this Bill throuirh 
during this session: it all depends on 
the time avallable in the House. 

An Hon. ·Member: There is plenty 
of time. 

TYPE FOUNDRIES 

•H55. Shrl 8. C. Samanta: (a) Will 
the Minister of Commerce and Indus-
try be pleased to state how many type 
foundries are there in India and how 

· many of them e.re at Calcutta? 
(b) What are the names of places 

where printing reauisites were consum-
ed before and after the partition of 
India? 

(c) For how long the export of 
printing t;ypes was under O.G.t.? 
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The Deputy Minister ol Commerce 
and Industry (Shri Karmarkar): (a) 
There is a large number of type foun-
dries scattered all over the country. 
The number of 'foundries in Calcutta 
and their total number ls not known. 

(b) Printing requisites are consum-
ed in ·all towns and cities in India 
where there are printing presses. 

(c) From September 1949 till the 
end of May 1951. 

I should like to add further that 
we have received representations com-
plaining aiainst the ban on exports and 
that matter is at present under our 
consideration. 

Shri S. C. Samanta: May I know 
whether the industrial concerns 'are 
iOing to close due to the ban which 
the Government has imposed on the 
export of printing types etc., to Eastern 
Pakistan? 

Shri K.armarkar: Does the hon. 
Member mean the type foundries? 

Shri S. C. Samanta: Yes. 
Shri K.armarkar: We have no infor-

mation on the point as to how many of 
them are proposed to be ciosect aown 
on account oi: that. 

Shri S. C. Samanta: May l know 
whether this item is included in the 
lndo-Pakistan Trade Agreement of 
February iast? 

Sbri K.armarkar: No, Sir; not so far 
as I can say off-hand. 

Shri A. C. Guba: May I know at 
what stage the repr~sentation which 
the hon. 1\'.linister nas reterrect to is¥ 
rias &ny decision been taken on the 
representation? 

Sbri Karmarkar: I said the matter 
is under active consideration at the 
momc.H and we expect to take a deci-
sion quickly. 

Sbri Sidhva: May 1 know whether 
the Type ,J:1'ounar1es Association of 
Bombay nave maae a strong represen-
w.tion that the stoppage ot export has 
caused immense mconvemence t.o uie 
irade and, it so, may l .know wnethe1· 
tile Government wui take a decision 
during the course of this month? When 
w1H a decision be taken? 

ihri Karmarkar: 1 do not remember 
whether tile Hombay Association is one 
of the associations, but. certainly we 
expect to take the decision much 
earlier than the end ot this month. 

Sbri S. C. Samanta: Is Government 
aware that there is .still no type 
foundry in Eastern Pakistan and as 

there is no restriction on the impod 
of non-ferrous metals, will Government 
consider the matter tavourably'l 

Sbri Karmarkar: The difficulty arises 
from the fact that though there is open 
general licence for non-ferrous metals, 
they are not coming in abundant 
quantities and we have to consider 
whether, consistently with our obliga-
tion to meet our internal requirements, 
we can modify the present b&m on the 
export of printing types to other coun-
tries. 

Mr. Dep11t1-Speaker: Questions 1456, 
1457, 1458 and 1460 have been trans· 
ferred to some other dates and some 
other Ministries. 

AD Bon. Member: To which dates 
Sir? 

Mr. DeputJ-Speaker: Question 1456 
has been transferred to 4th October 
1951 and questions 1457, 1458 and 1460 
to 6th October 1951. 

""l'Wlf q."'""'' 
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HrMALAYAN ExPEDITIONs 

l *H61. Shri B. S. Al')'&: (a) Will 
tlre Prime 1'11Dfster be pleasea to state 
how many expedltions have left for 
climbing the Himalayan peaks this 
summer and from what countries have 
these expeditions comet 

(b) Has any Indian party of moun· 
talneers also 1one lo climb tbe 
Himalayas th11 7ear? 

(c) U so, what encouraiemeo.t bas 
it recevld from the Govmuntnt ot 
lodlaT. 



Oral Answers i OCTOB~l\ 1951 Oral Answers 18'6 

(d) Have all such parties that went 
up the Himalayas this year returned 
safe after their expeditions'/] 

The Parliamentary Secr1~tary to the 
Prime Minister ( Shri Satish Chandra) : 
(a) Three-from (i) U.K., (ii) France 
and (iii) New Zealand. 

(b) No. But one Indian Geologist 
(Mr. G. N. Dutt) of Geological Survey 
of India was attached to the British 
expedition. 

(c) Does not arise. 
(d) The French party lost their 

leader and another member; the other 
members of the party returned safe. 

gft ~o ~o "1fi : ifllT ~ 

q1reiluet1 ~'lli!tr ~ iildw1iN Ri iilt 
w)ir qt l'?'mIT t ~ zj:q iti ~ 
~ .r i!ilt Sf~ ~ t ll'T m 
ifimt t ? 
LShri ~B. S. Arya: Will the Parlia-

mentary Secretary please state whether 
Government have tried to trace out 
or made any enquines about tho:se 
persons who have not returned from 
there?] 

'"' ~ •;:w : :it ~ifr ~ «r 
~ ~ i3il1'il' w ~ ~ f1p ~ ~ 

fin: ~ ll'T ifllT gaIT I ~ ~ ~ 
q'ffi fur~ ant t tm ~fiA; 
i3il ~ ~r fR ~r ~ it; f~ 
ll'T ~ ~ ifi ~ ~ 11r~ 
t' I ~ ifilt ifilfml ~ ~ ~ 
~ ~ ~ m ~fq w amr "11' ffi-

r~ vft f1J; ~ fifill'r ~ ~ 1 

f Shri Sathih Chandra: It could not 
be known what iate was su!Iered by 
t11osc persons who went to Nanda Dev1, 
whether they fell down or had some 
other mishap. According to reports 
reaching us trom Garhwai, it was very 
difticult for an officer or some other 
person to rearh those plaees. There-
tore, no attempt could be made to get 
to those places, aiihough the Govern-
ment desired to do so.J 

Shri R. Velayudhaa: May l know 
whether there 'ls any etiort by Indians 
1or .. , ...... (Interruption). 

frtr, DepUty-Spea.ker; How can the 
hon. Minister answer a laughter? Whi;it 

ls the question? 

Shrl R. Velayudhan: I want lo know 
Sir. whether any e!Torls have been 
made by Indians in India for climbing 
the: Himalayas? · 

Shri Satish Chandra: I have already 
stated that no Indian party of moun-
taiueers went tu climb the high peaks 
of ithe Himalayas. But sometimes 
Indian scientists go with foreign e;x.-
peditions. This year an Indian Geolo-
gist was attached to tre B1iti:.h tx-
pedition. 

Shri Kri'lhnanand Rai: May I know 
wl:iether Government is aware that 
there is a Mountaineering Part.r ih 
India of which the Prime Minister and 
the Parliamtmtary Secretary himself 
is ' member? 

Shri Satlsh Chandra: There is no 
such party; bui recently an Indian 
Mountaineers Club styled as Himalayan 
Society has been formed; it has not 
yet made any attempt to climb the 
nigher peaks of the .tiimalayas. 

Mr. Deputy-Speaker: Now the ques-
tions are over and so l shall come bal'k 
to questions uot so 1ar put. Shri Guha 
was not in h1s seat. 

SMOKELJ:;SS OVEN 

*1423. Shri A. C. Gulla: Will the 
Minister uf Commerce and Industry 
be pleased to state: 

(a) whether · the Indian Standards 
Institution has considered the ques-
tion of having a smokeless chtda 
(oven); 

(b) whether the lnstitutiou has 
approved any such chuLa and found 
it to be satisfactory; and 

(e) if so, whether Government 
have taken any steps to popularise 
that ctmLa in the rural areas'? 

'fhe Deputy Minister of ()emmerce 
and Industdy (Shri Karmarkar): (a) 
No. 

(b) No. 

(c)' Does not arise. 

And I may add, Sir, that a parti-
cular type o1 Chula examined, produc-
ed a little more smoke than or-dinary 
ChuLas. 

Shri A. C. Guba: Am I to understand 
that there has been no attempt on these 
lines? 

Shri Karmarkar: The Chula examin-
ed was unpopular in Government 
Houses where it was used. 
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ELF:C'l'RICITY GENERA'rING PLAN'r 

~·~429. Sbri Deshbandhu Gupta: 
Wiil the ·Minister of Rehabilitation 
be pleased to state: 

<a) whether it is a fact that a 
Ccnnan Reparation Plant capable of 
£ellerating fl.000 K.W. of electricity 
was offered by the Ministry of Com-
mel'ce and Industry to the various 
State Governments and Electricity 
Authorities including the Delhi Cen-
tral Electricity Power Authority; 

Cb) whether it is a fact that none 
.if them was prepared to take it ove1· 
and what was the reply received from 
the Delhi Central Electric Power 
Authority; 

<c>' whether it is a fact that the 
F11.ridabad Development Board was 
handed over this plant through the , 
intervention of the PI'ime Minister; 

{ d) whether the Central Electricity 
Commission was requested by the 
Faridabad Development Board to 
undertake the erection. of this plant: 

<e) if so, what was the estimate of 
~rection charges given to the Farida-
bad Board; 

lf) how much time was the eree-
tion of 1his plant to take if it were 
done under the supervision .of th<! 
Central Electricity Commission: 

(g) whether it is a fact that the 
Board found the estimate too high and 
·mdertook the erection of the plant 
mdependently and if so, the time taken 
and cost incurred by the Board on the 
same; 

(h) whether any Bill of charies for 
preparing the estimate has been sent 
to the Faridabad Board by Govern-
ment and if so, the amount of the 
same; 

(i) the unmet demand in respect of 
Electricity and Electric power in Delhi 
as on 31st Auiust, 1951; and 

(j) what was the demand on 15th 
August. l94'1 and how much out of it 
has since been met? 

The Minister of State for Rehabili-
tation (Shrl A. P. Jain): (a) Yes. The 
otrer to the Delhi Central Electricity 
Power Authority was however made 
by my Ministry and not the Ministry 
of Commerce and Industry. 

(b) No interest was evinced by any 
of those to whom the offer was made. 
The Delhi Central Electric Power 
Authority replied that as during the 
two years that would be needed to 
instal the plant power supply position 
in Delhi would have improved there 
was no need to set up the plant ,!it 
Delhi. 

(c) Y11. 

(d) No; on the contrary the Central 
EleC'trkity Commission offered to ered 
the plant for the Boa'rd. 

(e) Rs. 29·7 lacs. 
(f) About 10 to 12 months. 
(g) Yes; it took the Board 8 months 

to erect the !!rst 3,000 K.W. set and 
the second set is expected to take 
about 6 months. fhe cost o! erection 
on ccompletion is expected to be Rs. 
13,93,860. . 

(h) The 1iiu of the Central Eledri·· 
city Commissiq?. ior Rs. 5.~59 inclurles 
other advice given to the Board by 
the Commission as well as the cost of 
preparation of the estimate. 

(i) Approximately 40,000 K. W. 

(j) The demand is not known. 
Sbri Deshbandhu Gupta: May I 

know whether, m view of the fact 
that this Board has been able to erect 
this plant in almolit ,P,alf the time and 
at one-third of the cost estimated by 
the Central .1!.:lectricity Commission, 
any enquiry has been instituted into 
this matter by the Government to ltnci 
out why the Central Electricity Com-
mission gave an esumate three times 
as costly and takmg double the time 
required. by this Board'( 

Sbri A. P. Jain: 1 do not think my 
hon. trit!nd is lactual!y correct. J.n any 
event, as already he has covered in Jus 
4uestlon almost half the ieiters in the 
l!ingllsh alphabet-he has covered 1rom 
(a) t.o (j)--1 may say that hardly any 
one oJ. them, except one or two 
relate to my 1Vlinistry. So Jar as the 
Central .b:lectricity j...''Jmmission amt 
other things are concerned, they ar<:: 
the respons1bi!!ty 01 ou1er .lhuustncs, 
and l lhink my hon. friend may con-
tent himself with the written answer 
tnat J. have given tum now, aud with 
regard to any supplementaries, he may 
enner table ume1 quesuons or wai11or. 
anotner opportunity. 

Shri Desbbandilu Gupta: Sir, I do 
not think J. aadressed tue question to 
llle hon. l111111s1er oJ .ttehabil1tauon. 
·1 ne quest\On was actually addressed, 
it l remember arii;nt, to the proper 
1vlirustry; out sine<:: lhe credit goei; to 
tne J.tcnab1l1tauon 1VJ.111ister iur the 
.r·aridabad Hoard, so he 11as taken h 
upon h1mi;eU to give the answer to the 
question. After all, the Central Elec-
tncity Commission is an important all-
lndia body and someone from the Gov-
eriunent is on thi:...i>ody and it should 
be possible ior Uovernment, theretore, 
to say why this Commission esW1lateci 
for Hs. 30 lakhs and for double the 
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time that this Board-a small 11on-offi-
dal Board-has taken for this job, I 
want to know IWhether this question 
has been looked into by the proper 
Ministry and if so, with what result'! 

Shrl A. P. Jain: I am quite prepared 
to take the credit which the hon. Mem-
ber gives me. 

Shri Deshbandhu Gupta: You have, 
already. 

Shri A. P. Jain: Let me assure him 
that it was not l who got the question 
transferred, I was the victim, as it 
were. In any event, my hon. friend, 
1 understand has alreaqy taken up 
this question during the discussion of 
the Part C States Bill, and I think he 
should have been content with that. In 
any case, it is for the hon. Member 
not to frame composite questions, but 
questions relating to one Ministry, and 
l am sorry 1 am not in a position to 
give him any answer with regard to 
why this Central Electricity Commis-
sion did one thing and why another 
body did something else, whether there 
was any bona fide ditterence of opin-
ion, or whether there was something 
wrong about it. l think l would ad-
vise the hon. Member to address the 
proper Ministry at the proper time. 

Mr. Deputy-Speaker: Perhaps the 
Deputy !Vlmister tor Works, .Production 
anu Supply may be able to answer the 
question. 

The Deputy Minister of Works, 
l'1'0d.uc1ion aad tsuppU' (Sllri Hura-
&obaiD): It relates to the Ministry of 
J~ atural Resources and ScientUic Re-
search. 

Shri Deshbandhu Gupta: I raised 
thi.s question in the course of the 
debate ou .Part c: States Bill when 1 
referred to the electricity arrange-
ments in Delhi. I was expecting some 
sor1. ol'. reply trom the Government side 
but no repiy came and hence r tabled 
this quesiion. lt is unfair to ~e 
House that on an important question 
like this there is not someone on the 
Government benches who can satisty 
the House as to why the Central .l!:lec-

tricity Commission, which 1s handling 
very Di& project.s m the country should 
have gi.ven an estimate three times 
higher. '!'here has been no satisfactory 
reply tortbcorning. 

Mr. Depui.J-Speaker: ls the .hon. 
Member sure thaL he addresst:d it to 
the Minister of Works, Production and 
Supply? 

Shri Deshbandhu Gupta: I think _I 
did. I did not m \llY case address ~t 
to tbe Minister of State for Rehabili-
tation. I am only conc~rned that I 
must have a reply can tbis question. 

Shri A. P. Jain: Incidentally I hap-
peacd to be present ut the Faridabad 

Development Board meeting when this 
recommendation came up from the 
Central Electricity Commission. I have 
no doubt that it was an honest recom-
mendation they made ...... 

Shri Deshbandhu Gupta: I never im-
puted any dishonesty. It is a question 
of inefflciency. 

Shri A. P. Jain: I know of no inter-
ruption during the course of a reply 
to. a question. During a debate there 
m11ht be interruptions, not when ·a 
question is being answered. 

Shrl Deshba.ndhu ~upta: Unfortu-
nately he is defending an lndefensible 
case. 

Mr. Deputy-Speaker: Are we enter-
ing into a discussion on the question 
of the answer? 

Shri Deshbandhu Gupta: In case 
there is no satisfactory reply forth-
coming I should like to raise it on the 
floor of the Hd\Jse. 

Shri A. P. Jain: Incidentally it so 
happened that the Faridabad Develop-
ment Board could secure the services 
of an engineer who originally set up 
this plant in Hamburg. (T.be Minister 
of Law. Dr. Ambedltar, corrected the 
pronunciation of the name ''Ham-
burg".) The hon. Minister may com-
mit mistakes in pronouncing Indian 
names and I commit mistakes in pro-
nouncing foreign names. That is the 
difference b~tween him and myself. 

The economy has been primarily due 
to the fact that we have been able to 
secure the services of an engineer who 
was responsible for the original sett-
ing up of the plant. 

Mr. Deputy-Speaker: Hon. Members 
are generally ai. a disadvant.a&e when 
they do not know whether a particular 
question relates to one Ministry or 
another Ministry. ln the circum-
stances the Minister to whom it is ad-
dressed should not stand on mere 
technicalities. If it is possible for any 
other Minister to answer it let Ute 
question be passed on to him. On such 
questions as are important if it is n,pt 
possible for the Minister concerned to 
De present and Jnswer the question, 
let it be answered through his deputy 
but let the answer be complete, in-
stead of driving the Members to put 
further questions on an unknown date, 
which may or may not occur. 

Shri Shiva Kao: May I know whe-
ther any proposal has beein made 
either to the Faridabad Development 
Board or to my hon. friend the Reha· 
bilitation Minister .!or the uWlsation ot 
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the unconsumed elertricity by villagers 
rnund about Faridnbad for the erer-
tfon nf a number of tube wells? If so. 
at what stage ls the proposal? 

Shrl A. P. Jain: Yes. we have receiv-
ed such a request and the Develop-
ment Board has decided to extend the 
supply of electricity not only to the 
town of Faridabad but also to the sur-
rounding areas for the use of the 
villagers. 

Sbrl Deshbandbu Gupta: How long 
was this plant lying unutllised before 
it was handed over to the Bo!lrd? 

. Shrl· A. P. Jain: I think for about a 
couple of years. 

Shrl Deshban4hu Gupta: Is it a fact 
that it was lying .In the open? 

Shrl A. P. Jain: Not lying with my 
ministry, at any rate. 

Shrlmatl Renuka Ra7: When wlll we 
get a proper reply to this very Import-
ant question? 

Shrl Nadruddln Ahmad: After the 
general elections ! 

Mr. Deputy-Speaker: There is the 
halt an hour debate allowed under 
the rules to Members and they may 
take advantage of it. 

RENT COLLECTOR OF EVACUEE 
. PROPERTIES 

•H30. Babu Ramnarayan ~lnirh: 
Will the Minister of RebabWtation 
be pleased to state: 

(a) whether it is a fact that one 
Ral Bahadur Lakshmi Narain wa11 
aooolnted on trial basis as Rent 
Collector of a part of Evacuee Pro· 
nertv in DP.lb! with a totRl renta1 
demand of nearabout 12 lakhs of 
rupees a year on 6 per cent. commis~ 
11ion, without fixing any terms as to 
thP. minimum rollect.ion 1marantee and 
without getting any serurlty: 
''lb) whether it is a fact that at thP 

time of his trNil anpointment Rml 
orlor to that also other flrms and 
oartieio had applied to Government 
to do the same job on a much lr.ss 
rnmmlsslon nerccntage and also 
nffered cash and other 11ecurities a•; 
WP.11 as a high minimum guarantee 
nf collection: 

(c) whether it Is a fact th~t the 
1:ioollcatlons of others on more favour·· 
able terms to the Government were 
not considered and that they WPrP 
not lnvited or contacted in this 
matter; 

(1') whether it is n fact th11t the 
s11mp R.ai Bahadur Lakshmi Narain 
after the explr:v of the expnimental 

period was given a number of exten-
sions in his contract and was subse-
ouently eonflrmed to make colli>d.inns 
while. fof some of the rest of the 
areas, tenders were invited prescrib-
in,ir terms from whieh Lakshmi Narain 
is immune; 

(e) wheth!'r it Is a fart that manv 
parties sent telegrams to thP Govern-
ment ofl'eriM more favourable terms 
And protestlru~ a1:rafm1t thi!I disrrlmlna-
tlon in favour of one individual: and 

(f) whether Government nropose to 
Rtate the reasons for thi~ dlsrrlmlna-
tion? · 

Thf! Mh1iflte• of ~tate fnr 'RehablJffll-
tlon <8hl'I A. P. Jain)! (a\ YP!'I. The 
rent demand amounted to Rs. 10 lakhs A 
vear anti not Rs. 12 lakhs. · Serurltv of' 
'Rs. 10.000 and a personal surety of 
Rs. 8.000 from a ner~on of known 
financial standing were taken. 

(b) and (c). Anoliclltlon8 of.othflr 
oarties were considered but as this 
scheme was being adooted on en ex-
nerlment.al basis. it "'"s rnnsMered 
nece!lsary to appoint the most trust-
worthy man. 

(d) For jud1tfnfl the requJts of experi-
ment of collectiri1t rent throu1th collec-
tion Qltents. extensions UP to the end 
of Anrll. 1951. w•re granted to Shri 
I,ak11hml Narain. Since the comttarlso.n 
of thP. rt>sults of rent collertlon throu1th 
the CustoNfan's stat!' and thro111th Shri 
'Lakshmi Narain showed that the latter 
had been more successful. it was 
decided to extend the period of con-
tract of Shrl LRkshmi Narain for a 
f11rther period of one vear In respect 
of four wards 11nd tn extend tl:le !'lystem 
of collection thronrh urlvate a11encles 
to other wards. Shri T ,akshml Narain. 
like other agents. will be subject to 
the minimu111 guarantee clause. 

(e) Yes. Sinre no other partv was 
found suitable Shri Lakshmi Narain 
was given the rontract. 

(f) Does not arise. 

~ ""'"'1" ~ : ~ ~ 
~ '3ft' ~ ~ 'Sl"f1f ~ ~ 

lfil ~ ? " am: ~ ~ ~ 3l'ir (Ai 

~~~~~:Jl'T~? 

fBahu Ramnarayap Sin~h: May I 
know the date on which Shri Lakshmi 
Narain was first apoolnted .and what 
amount has !IO :far been l'"l'i to him 
as commission?] 



Oral Answera 1 OCTOBER 1951 Oral Answf'rs 

~ tto ~o "" : ,.,-ft' ~~ift' ;;rmrJT 

~ n ~, '~ ~" ~ tr~ ~ m'fr 
'flfT '-IT I ift ml" W 'lffir artor;f ~ 
~ f.fi ~ f.tiCAT ~ ~ f.R'r I 
~~~ittmr~.~ 

~tam:*~ilarrr~ 
~ I ~' 3flmf, ~' ~' 
·~, ~ am: ~ if q: 
~~11ri"~~mo~mijlfi 

~~il~~f.R'r~~ 
~~~~~~ 
~~m~~I 

[Shrl A. P. Jain: Shri Lakshmi Narain 
was entrusted with this work on the 
12th June, 1950. I can give you the 
amounts he has so far collected but the 
total figure is not with me and it would 
take a long time to add them up. It is 
on record that he collected fifty thou-
sand to sixty thousand rupees every 
month in August, September. October. 
November. December and January and 
that he has been receiving 6 per cent. 
rommission on that amount. This 
figure can be further worked out.] 

'"! (1ilfi1(14UI ~ : ~ f~ 

~~~~~~rl 
~~~~fu<mhit~~qf 

vfT am: ~ '4T ~ m tff vfT ? 
[Babu Ramnarayan Singh: Was he 

not made to furnish security and 
ruarantee on the day he was appointed 
Rent Controller?] 

'1\' '{o lfto ~: ~ ~ m 
ltfl' r~""'~F<e"l '3ll ~ m if vfT 
~ ~ q'( -ft, am: arro {'11'~ m 
'lfiT ~ ~ amifr ~ "'il"IHMl"ll • 

~ 'TliT '-IT I W1 ~ ~ ~ 
~ tr{ If\' I ~ ~ ~ ~ fcr;m: 
prr '-IT ~ ~ cmr ~ ~ ~ fel;m 
f.f;~~~~ ~~~ 
~ fa" iITTutt ~ ~ ~ ffi tr ~ 
~ f1* m ~ F•H.14<=1< ~ ~ ~ 
m~~~if~~ 

moi'ft 'fi1: I :J!1I" ~ ~ ;:rmri it tflTI' ,, . 
f.fi ~ ~,. l'ITF, ~ ~ ~ ~ m 
~ m ~ ~ '3ll ~m -l am: ~ 
~~m-~~. ~ 
~~m~r 

fShrl A. P. Jain: A security of ten 
thousand rupees whirh was in the form 
of Government honds and also n per-
~nnal <:l•'l'Ptv of ~.. A noo frnm '1 nr>r-
"'"" nf 1'-n'l"rn fln'ln<"hl cih•TirllT1" ""'TP 
ti>l(-Pn. ()f rm1r~"· nn 111rnr::int<>P "'""' 
takPn 'T'hP m1pctlrm nf 1111ari:int,.,. "'"'"' 
"nnc:ir'IPrf'n but :i+ th1Jt tlmr> '"" thn11••h1' 
thPt Ii' we "'"'l'P t.o nrmrfclf' fnr " 
rt•i:n·i:intei> wltho11t RT1'' PXnf'rlf'nf'P in 
fhRt hPhq]f it W'IS l'IO<:~ihlt> the f'OntrRf'-
tOT' mi<!'ht rt>~od 1'l hrirc:h mPthnr1° ln 
<"olll'rtin11 r1>nt. from thr tPnimtc. WhP" 
""' h:><i ~omp evn""i"l'l<'P thr:.t wr ,.fi11lrl 
c~ollf'rt monf'v ilnf'ilV. WP r>nforN•rl lhr> 
rt11;ir,,ntf'P l'lR1t"" in rP"a"<l tn the rec:t 
nf t'f'.e rn'1tr'H'tnr<: 'lnrl 1h 0 new OT1P" 
aloni? wi1h this g"C'ntlem:m.l 

'"'! """''(jtjvj mw: ~ ~ 
tm~ll.fl"~~'*"~~ 
1TlTT ~ ~ f~ aft?' ~)lff il' ~ 
~"'qlle ~ ~ 7.fT ~ ? 

fBabn R.amn~rayan Slntrh: M1>v T 
}mow whP.thf'r or n"t +ender~ frn111 
othf'r ner~ons wt>re irwH<>r1 when thl" 
"""tr"rt was givPn to Shri Lokshmi 
Narain?] 

.. ~ ~o ~o *"' : m ~ 
ani' -ff,~~ lffl ~ ~ '-IT p.,;-
~ ~ ITT\ ~ ~ f.R'r 'SfT w 
'-IT~~ ~~~p.,;-~ 

~~A'~~~ 
~m~~~"l"*lii'M ~~ 

~ I ~ ~ ~ ~~ ~ '3fl lf.lT 
~~~~.~~~ 
~ Ofil nrr;f if '(~ ? w iITTf Ofil 
lfll~ ~ 1TlTT fif; ~ ~ Ofil ~ 
( ~ w lfifl "I I ( 14 Of ) it;' zyf ~ lf.fJ7.fT \ifT'll 

~ m 'liiiflli .. "i ~ ~ I 
I Shri A. P. Jain: Other applications 

were received but since this was only 
an experimental measure we wanted 
that a suitable person of unimpeach-
able honesty should be selected for this 
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work. Although there were tenders 
offering to charge much less commis-
sion, but in view of his previous record 
it was fhoucht proper to entrust this 
work to him (Shri Lakshmi Narain). 
The experiment proved ~uccessful.] 

91'1 ~qwr . fq: : ,,ft' ~"i!T­

'fl1Jlf111' \;ft" if; ~. ~ (q ,., <l 1 ti 
~ ~ 'ill~~ .. ~'~ ~ if; crft if 
~~~~f{?fi? 

[Babu Ramnarayan Sln&-h: May I 
know how the facts about the exper-
ience, honesty and financial position of 
Shri Lakshmi Narain were verified?] 

""" tt o "'° o *" : w ~ m-
1'fl' ~ ~,, :ir, '-Wft ~fl ~r~ <f.l' 
~ am- .q 'ill"Rff !!l'T I ~ 1flraiiT 

-~ fifi fm .rr ~ ~ iifiT ~ 
~T ma ~ t.rr ~ Cfil-~ .. ~I<:'} 
~ llfl" ~ ~ l'frtqc) g I " --

ano ~~itl"~~~ 
<fl" tft I <16: ~ ~ ~ :;il ~o ~ 
3TR 0 if ~fu'ln: ~ <(r;: ~ ~ 3fi9T 
~ ~ ~ {+iM«IU ~ if.T+i' f~ ~ I 

~ m ifftf m; ~ r.;- ~ ~ lfIT· 
m ~ ~r ~ 1f'lfr .;rr 3frT m 
~ 4'1441~ if m'f ~) 3fJl'Tlf mr I 

LSbri A. P. Jain: There was a cash 
security ot Rs. 10,000 that is, a security 
of ten thousand rupees in Government 
bonds. I believe the ~ositfnl of such 
a huge security by any displaced per-
son is a sufficient guarantee of h1a fin· 
ancial position. He also furnished a 
surety in the sum of eight thousand 
rupees. He was a Cashier in the N.W.R. 
and has a record of em.cient and honest 
work on that post. I have no doubt 
that the work was entrusted to a suit-
able person and that he has' acquitted 
himself quite creditably.] 

WRITTEN ANSWERS TO QUUTlONS 
TEXTILES (EXPORT) . 

*Hi&. Sbri Rathnaswam1: Will the 
Minister of Commerce and Industry 
be pleased to state the extent l'lf 
rlollars earned by the export of 
Indian textiles to countries of South 
East Asia in the last two years? 

202 PSD 

The Deltta'Y Minister or Oom.meree 
and laduftr)' (Shel Karmarkar): 
The main markets for Indian textiles 
are Malaya, Burma, Ce,ylon, Honckong, 
Indonesia and Thailand. We do not 
earn dollars by exporting to these coun-
tries. 

TRADE AGREEMENT WITH BURMA 

•1426. 8111'1 l!tatlulasW&IDJ': Will the 
Minister of Commerce and Indastr7 
be pleased to state: 

(a) whether it is a fact that nego-
tiations have been going on betweer 
India and Burma for a trade agree-
men t to be concluded early; 

(b) if so, what are the terms this 
acreement wiU cover; 

(c) whether Indian gunny bags 
and Burma rice will be ex'-'hanll'.M 
arcording to this agreement; and 

(d) the duration till which thi~ 
trade agreement will be operative? 

The Deputy Minister of Commer~e 
and Industry (Shri Karmarkar): 
(a) Yes, Sir. 

(b) The Trade Agreement provides 
for the exchange of certain essential 
commodities between the two countries; 
the two Governments have agreed to 
issue licences for these commodities up 
to the limits agreed upon. 
~)Yes. 

(d) From the 1st May, 1951 to the 
31st December 1955. 
SMOKELESS HEARTHS JN M.P.s' FLATS 

• 1"28. Shrl Kshudiram. Ma.bat&: 
Will the Minister of Works, Produc-
tion and Supply be pleased to state: 

<a) whether smokeless hearths 
have been provided in the new flats 
for Members of Parliament; 

(b) if SO, the cost Of each hearth; 
and 

(c) whether Government propose 
to provide such hearths in Class IV 
servants' quarters where kitchen and 
bedroom is a combined one? 

Tbe Depab MilaJMer of Werks, 
Procluet.ton and Sappl7 ( Slu1 Bura-
1ohaln): (a) Yes, Sir. 

(b) Rs. 150. 
(c) Thi: question will be considered 

If these hearths prove satisfactory and 
suitable In all respects. 

DISPLACED PERSONS AT VtJAYAWADA 

•1432. Shrl A. Joseph: (a) Will the 
Minister of RehabWta.Uon be pleased 
to state the number of displaced per-
sons residing at Vijayawada? 

lb) Wrat is the number ol Ucenres 
received by the displaced persona 
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for cloth and rice ration depots and 
~ow many applications are still 'pend-
ing for these licences? 

(c) Are Government collecting reut 
for the stalls which are used by these 
displaced persons at Vijayawada? 

The Minister of State tor Behabllita-
•on (Shri A. P. lain): (a) to (c). The 
Information is being collected and will 
lte laid on the Table of the House in 
cue course. 

DIPLOMATIC RELATIONS WITH 
WEST GERMANY 

•1433. Shrl Kamath: Will the 
Prime Minister be pleased to state: 

(a) wheiP-?r any decision has been 
communicated to India by the West 
Gi:rman Government about the ap-
pointment of a diplomatic representa-
tive in India: 

(b) th.e name and Status of the 
German representative; 

(c) when he is expected in New 
Delhi; and 

(d) whether India at present con-
ducts her relations with the West 
German Government directly or 
through the occupying Powers? 

The Deputy Mlnlater of Exiemal 
Affaks (Dr. Keskar): (a) Yes, Sir. The 
Government ·of India and the Fede:ral 
Republic of Germany agreed to 'llv.-
change diplomatic missions at Legation 
level on March 7, 1951. 

(b) and (c). The German represen-
tative, who will be a Minister, has not 
yet been appointed. It Is understood, 
however, that the appointment will be 
made in the- near future. 

(d) Diplomatic relations have been 
lished between India and the 
ral Republic of Germany. 
OREIGN POSSESSIONS IN INDIA 

•HM. Shri T. N. Slnrh: WW the 
Prime M1Diater be pleased to state: 

(a) whether ne1otiatlona re1ardina 
the future position of the French ana 
Portuguese possessions in India are 
11till continuing; 

(b) what is the latest position re-
garding the stand taken by the French 
and Portuguese Governments on the 
return of these possessions to India 
according to the will of the citizens 
resident in these setUements; and 

(c) whether Government propose to 
state the reasons for the prolongation 
of the negotiations with Fr1mce and 
Portugal separately? 

The Prime Minister (Shri Jawabarlal 
Nehru: (a) to (c). The Government of 
India's position in regard to the foreign 

settlements and possessions in India 
has been clearly stated on many occas-
ions. The continuance of colonial rule 
in these areas is an anachronism and 
must lead to continuing friction. What-
ever justification such Islands ol foreign 
authority had in India in the days when 
India herself was a subject country, has 
disappeared with the coming of inde-
pendence to India, An independent 
India cannot have these islands and 
footholds of foreign authority adjoin-
ing or surrounded by her own terri-
tories. Apart from the necessity of 
any form of colonialism ceasing to 
exist in these and like territories, 
geographical, historical. cultural, poli-
tical and economic necessity lead to 
one conclusion, that is that these 
territories should become parts of the 
Union of India. 

The Government of India, however, 
have pursued the method of peaceful 
negotiations and settlement, which re-
mains the guiding principle in the con-
duct of its foreign relations, 

Negotiations for the ~ettlement of 
the future of the French and Portuguese 
possessions in India were begun by the 
Government of India in l!l47. It was 
announced in June, 1948 that a refer-
endum WJ:Juld be held to determine the 
tuture of French possessions. In June, 
1949 a referendum was held in 
Chandernagore in which the people 
voted by an ove14Nhelming majority 
for merger with India. A de facto 
transfer of power took place in May 
1950 and the Treaty for the cession of 
Chandemagore was signed in February, 
1951. This Treaty now awaits ratifica-
tion by the French Parliament. 

No referendum has been held for the 
remaining French settlements of Pondi-
cherry, Karikal, Mahe ·and Yanam. 
Government of India's attitude has been 
and ls tbat until and unless conditions 
for a free referendum come into being 
in _these settlements, the Government 
of India cannot accept the result there-
of. Such conditions are unfortunately 
still remote; in fact the situation seems 
to have deteriorated as is obvious from 
the recent elections held in these settle-
ments for the French National Assem-
bly. 

The Portuguese Government, when 
approached by us for negotiations re-
garding the future of their possessions 
in India, informed us that since these 
were an integral part of Portugal. no 
negotiations regarding their future 
could be held. We cannot accept this 
claim. Recent constitutional changes 
made by the Portuguese Parliament, 
renaming the colonial areas as over-
seas provinces. have little meaning; eco-
nomically, politically and culturally, 
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the Portuguese possessions in India in 
fact remain in colonial subjection, and 
the movement for freedom is suppres-
sed. 

The Government of India have the 
fullest sympathy for the people of these 
territories, who are essentially Indians, 
and wholly sympathise with their ~sire 
to become citizens· of India. V · 

LICENCING OF Khaddar DEALERS 

*1450. Shri S. N. Das: (a) Will the 
Minister of Commerce and Industry be 
pleased to refer to the answer given 
to my starred question No. 3636 asked 
on the 30th April, 1951 and state which 
of the State Governments have so far 
considered the model Bill which was 
sent to them by the Government of 
India and have decided about its intro-
duction for making provision for the 
licensing of dealers in Khnddar? 

(b) Which State Governments have 
already introduced a Bill to this effer-t? 

(c) Which of the State Governments 
have expressed their inability to do so? 

The Deputy Minister of Commerce 
and Industry (Shri Karmarkar): 
(a) The State Governments of Orissa, 
Patiala and East Punjab States Union, 
Uttar Pradesh, Coorg and Saurashtra 
have considered the model Bill and the 
Governments of Uttar Pradesh, Coorg 
and Saurashtra have decided to intro-
duce the Bill. 

(b) The information is not available. 
(c) The Governments of Orissa and 

the Patiala and .East Punjab States 
Union have stated that they do not 
consider it necessary to legislate on the 
lines of the model Bill. These replies 
are being examined by the Central Gov-
ernment. 

DEFALCATION IN CENTRAL FORMS Srou:s, 
CALCUTTA 

•J451. Dr. M. M. Das: Will the 
Minister of Works, Prioductlon ud 
Supply be pleased to state: 

(a) whether any disciplinary 
measures have been taken against the 
oftlcers responsible directly or in-
directly for the defalcation of about 
Rs. 43,628 in the Central Forms &tores, 
Calcutta during 1948-49; 

(b) if so, what they are: and 
( c) whether any portion ot the above 

sum has been recovered or whether 
there is any chance of its being 
recovered in future? 

The Deputy _Minister of Works, 
Production and Supply ( Shri Bura-
rohain): (a) and (b). After detailed 
investigation and taking Into consi-

deration the disturbed conditions pre-
vailing at Calcutta when the defalca-
tion occurred, Government h~vc decid-
ed to recover in instalments a sum of 
Rs. 2,048-11-4 from the then Manager 
of the Forms Store and Rs. 500 from 
the then Assistant-in-Charge of the de-
partmental grain shop. 

(c) In addition to the sum of Rs. 
2,548-11-4 to be recovered tram the 
oftlcers of the Forms Store, the Criminal 
Court in which the complaint was 
lodged has attached the security de-
posit of Rs. 1,000 and the insurance 
policy of the face value of Rs. 1.000 of 
the absconding Cashier. 

SUPPLY OF CLOTH TO PAKISTAN 

*1452. Dr. M. M. Das: (a) Will the 
Minister of Commerce and Industry be 
pleased to give a brief account of the 
supply of cloth and yarn to Pakistan 
under the Inter-Dominion Agreement 
of 1948-49? 

(b) Is it a fact that, due to the 
failure of Pakistan to carry out the 
contract, a heavy loss has been suffered 
by the Government of India? 

The Deputy Minister of Commerce 
and Industry (Shrl Karmarkar): 
(a) Under the Inter-Dominion A~ 
ment of 1948-49, export of cotton p1ece-
goods and yarn were made on Govern-
ment account. The following quanti-
ties of cotton piecegoods and yarn were 
agreed upon and actually exported to 
Pakistan during the years 1948-49: 

---·---------- ---· 

Cotton 
pieoe-
good•, 

Cott.on 
yam. 

(b) No. 

Mill-me.de olofl1 ------------
Q:uota fixed Actual export11 
June 1968---

to July 1948 April 1968 
June 1949 to t.o 

June 1949 Marc:h 11149 

450 
million 

yd!!. 

1,00,000 
bale11. 

142 · l 
million 

ydA, 

25,321 
bales. 

1114·7 
million 

ydl. 

MEDIUM AND CoARSE CLOTH (PJUCJ:S) 

•H53. Dr. M. . M. Das: Will the 
Minister of Commerce and Industry be 
pleased to state: 

(a) whether Government have recelv-
~d any representation from the textile 
industry for Increasing the prices .,f 
medium aud C'oarse varieties of cloth 
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on the eround of increased cost ,,f 
production on account of machinery 
and wages; 

(b) if so, whether any decision has 
been taken by Government regarding 
this matter; and 

( c) what were the exact grounds 
advanced by the industry, for thi:i 
increase in price? 

The. Deputy MiDJMer of Commerce 
aad Industry (Sbri Karmarbr): 
(a) No such representation has been 
received. 

(b) and (c). Do not arise. 

RELIEF TO 0Uil'LACED Pu8e• 
*1459. Shri A Joaeph: (a) Will the 

Minister of RebabJUtatioo be pleaser\ 
to st,te whether any amount has been 
asited for by the West Bengal Govern-
ment for giving relief to displaced 
persons whose houses and tents 
collapsed in the rains in Calcutta city 
and if so, how mur:h? 

(b) What is the amount sanctioned 
so far? 

The Minister of State for Rehabilita-
tion (Shri A. P. Jain): (a) No. 

(b) Does not arise. 

RFIIABILITA'rJON IN WEST BENGAi. 

339. Dr. M. M. Das: Will ttre Minis-
ter of RebabllitaUon be pleased to 
state: 

(a) whether it is a fact that a 
Scheme for the acquisition of waste 
lands from private individuals on the 
payment of a 'selami' for the rehabi-
litation of displaced persons in West 
Bengal has been ftnalised; and 

(b) it so. the details of tbe Scheme, 
with reference to (i) the estimated ex-
penditure for the Scheme; 

(ii) the a1ency through which the 
Scheme will be worked out; 

(iii) whether the money will be 
given on loan to individual disglaced 
persons to be realised later or the West 
Bengal Government will acquire the 
lands themselves and 1ive them to the 
diaplaced persons; and 

(iV) whether the transactions will 
be made directly between the land 
owner and the displaced person or 
thr<ntih the West Bengal Government 
oftlcials? 

The Minister of State for Rehablllta-
tion (Shrl A. P. Jain): (a) The scheme 
has been approved by the Standing 
Committee of Parliament attached to 
the Ministry of Rehabilitation, but it 
still requires financial concurrence. 

( b) The details of the scheme are 
given in the Memorandum prepared for 
the Standing Finance Committee, copy 
of which is attached. [See Appendix 
IX, annexure No. 16.) 

(i) Rs. 79,75,805. 
(ii) The scheme is being implement-

ed through the agen'cy of the West 
Bengal Government. 

(iii) Money is giveo. on loan by the 
West Bengal Government to individual 
displaced persons for the acquisition of 
land from land-owners. 

(iv) Transactions are made through 
the medium of social workers who are 
being impressed in service for imple-
menting the scheme. 

COMMITTEES APPOINTED BY 
GoVERNMENT 

340. Shri Raj Kanwar: Will the 
Prime Minister be pleased to state; 

(a) the names of various Committee3 
set up by the Government of India 
during the year 1950-51; and 

(b) which of these Committees have 
not yet submitted their Reparts? 

The Parliamentary Secretary to the 
Prime Minister ( Shri Satish Chandra) : 
(a) and (b). A statement containing 
the required information is placed on 
the Table of the House. [See Appendix 
IX. annexure No. 17.) 

TRADE WITH NORWAY 
341. Dr. Ram Subhag Singh: Will th,~ 

Minister of Commerce and Industry be 
pleased to state: 

(a) the total value of India's import~ 
from Norway in the years 1949-50, and 
1950-51; and 

(b) the total value of India's exports 
to Norway during the same periods? 

The Qeputy Minister of Commerce 
a.ad ladastlr7 (Slari Kal'Jll&lbr): 
(a) and (b). A statement giving the re-
quired information is placed on the 
Table of the House. 

STATEMENT 
TM total ooluu of impwu from and ezr;Mta 

to Noru'O!I during~ 11-• .'941-60 oni.1960·61. 

(Val~ iD '000 Rs.) 

Yl"ar Imports Export"' 

1949-M 2,43,69 l .''li,5n 

10.~o.51 . 2,22,M 1,30,ll 
·----·------· 

N.B.-F'i!l'Urt>~ aro provigional and NUhj"ct 
t.o re'"iRion. 
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FORMULATION OF FIVE YEAR PLAN 
342. Shrl S. N. Du: Will the Prime 

MbUster be pleaRed to lay on the Table 
of the House a statement showin1 the 
total number of individuals (officials 
and non-officials) and organisations 
formally invited so far by the Planning 
Commission for consultation with re-
gard to formulation of the Five Year 
Plan giving the following figures 
separately: 

(i) the number of Ministers from 
different States of the Union; 

(ii) the number of of!lcials from 
different States; · 

(iii) the number of Industrial 
organisations; 

(Iv) the number of Agricultural 
organisations; 

(v) the number of Commercial 
organisations; 

(vi) the number of Scientiflc 
organisations and Institutes; 

(vii) the number of Educational 
Institutions; 

fvili) the number of non-official 
individuals; 

(ix) representatives of political 
parties; 

(x) representatives of foreign 
organisations; and 

(xi) foreign experts? 
The Minister of Plannin&" (Sbrl 

Nanda): For the purpose of drawing up 
the plan for the public sector, the Plai;i-
ning Commission consulted representa-
tives of State Governments and the 
Central Ministries. In regard to pro-
grammes relating to individual indus-
tries, the Commission invited several 
organisations and official and Qon-offi-
cial experts for preliminary discussions. 
A statement showing the number of 
individuals and organisations consulted 
by the Planning Commission in con-
nection with the Five Year Plan is 
placed on the Table of the House. 

STATEMENT 
The lotal mtmber of ift.di!Jiduala (o.J!iciah 

and non.offi.ciaUI) and organf.aationa formally 
invited /&r conB"Ullation with regard to the 

formulation of the dmft fiw. year plan. 
(I) Number of Mini-;f.At'll from 34 

different Rtatee of the Union. 
(2) Number of offioia.ls from 134 

different State11. 
(3) Nwnbor of industrial 39 

orgo.nitmt;on•. 
(4) Number of o.grioultural , I 

orp;anit:ation". 
(II) Number of oommeroia.1 27 

organi11atio1111. 
(I') Numbe.r of sciontirto orgo.ni- 8 

i<l\t·ioros and in1ti<u~es. 

292 PS 

(7) Number of educational NU. 
institutions. 

(8) Number of non-oJJloial 96 
individuala. 

(9) Repl'Oll8nt&tivea of political NU. 
partiea. 

(10) Repreeent&tivea of foreign Nil •. 
organisations. · 

(11) Foreign experts Nil. 

Tlw>E AGREEMENT WITS NORWAY 

343. Dr. Ram Subhal' Sfnrh: Will the 
Miniliter of Commerce and Indust1'7 be 
pleased to Ntate: 

(a) whether it is a fact that a trade 
agreement has recently been concluded . 
between India and Norway; and 

(b) if so, what are the chief terms 
of that agreement? 

The Deputy Mlnlater of Commerce 
and Industry ( Sbri Karmarkar): 
(a) and (b). Trade arrangement with 
Norway has recently been renewed for 
the period 1st May to 31st December 
1951. Copies of the trade letters ex-
changed are placed on the Table of the 
House. [See Appendix IX, annexure 
No. 18.] 

NON-MUSLIM STUDENTR FROM PAKISTAN 

34'. Shrl S. C. Samanta: Will the 
Minister of RebabWtatlon be pleased 
to state: 

(a) the number of non-Muslim stu-
dents from Pa'kistan, who on account 
of Partition, became stranded in the 
middle of their irt11dies abroad; 

(b} how many of them have been 
given help by the Government of India 
In the form of scholarships and loans 
and the amount given; 

(c) how many amongst them have 
come back to India and how many 
completed their studies; and 

(d) how many amongst those stu-
dents who have come back to India 
have been given employment either In 
Government servil'e or elsewhere? 

The Minister of State for RebabW-
tation (Sbrl A. P. Jain): (a) No definite 
information is available, but 157 appli-
cations from such student1 were receiv-
ed by the Minlstl')' of Jllebabllitalion. 

(b) 99 students have'been given loans 
amounting to a total of Rs. 1'1 },Jkb. 
No scholarships have been gr~.· 

(c) 84 are reported to have complet-
ed their studies and out of them 51 
have repoW,ed their arrival in India. 

(d) The information so far available 
shows that 22 have been employed'~ 
private service and 3 in Govermnen\ 
service. 
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CORRIGENDA
to

W  Parliamentary Debates (Part II—Other thnn Questions and Answers),
Fourth Session 1951.

Volume XVI.—
1. No. 1, dated the 24th September. 1951.—

(1) Col. 3193, line 10 for “Act, 1151" read “Act, 1951*'
2. No. 2, dated the 2Rth September. 1951,—

(I) Col. 3260, line 18 /or “set” read “sat” .
I. No. 3, dated the 26th September, 1951,—

(ii)  ̂ ^  ‘‘3Tr7Rf” i
4. No. 4. dated th,*» 27th September, 1951,—

(i) Col. 3902, line 19 from bottom for “rent for oooupntion of houses’* read
SHORT NOTICE QUESTION".

(ii) w»r <Tfw u  «T ‘ ‘w tt t?
5. No. 8, dated the 29th September. 1051,—

(i) Col. 3902, line 19 from bottom for “rent for occupation of houses” r «̂il
“damages for the occupation’ .

Ko, 7. dated the 1st October, 1951,—
(i) Col. 3952gie 16 omit “ a” .

7. No. 8, datede 3rd October, 1951,—
(i) c o i r f o r  existing line 19 read “ it has been made out that pre-censor-” ; 

after existing line 40 insert “permanent period U) the hands of the”
and delete line 43.

8. No. 9, dated the 4th October, 1951,—
(i) Col. 4153 last Une, for “L.P.C.” read “ I.P.C.” .
(ii) Col. 4188, for existing line 18 from bottom read “cular case by that

experience and I” .
9. No. 10, dated the 5th October, 1951,—

( i )  m*r t ^  ‘'jH N vit”  q f i

(ii) Col, 4340, line 4 from bottom after “years” ifi9ert “ago*'.
10. No. It, dated the 6th October, 1951,—

<i) Col, 4418, litie 26 for "stituted*' read ‘Vsubfctituted’'.
(ii) CoL 4460 after line 27 insert “ ages etc.**
,(iH) CoL 4623, line 19 from bottom for “Cogrtizilibity” read “Cogni/abihly"*
iiv) CoK 4824, lintf 11 for ••Cognizilibity** rend '‘CogniTiability” .

No. 12, dated the 11th October, 1951,—

(i) Col. 4694i for existing lines 7 9 read “given Shri Archru Ram’s case ..
SfiH Kamatb; I am sorry it is a very ignorant imputalion...........

/|j\ fnr pvisfinff Hno r^nd “number nf tractors 1o he* nrorJiifw)*’
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12. No. 13, dated the 12th October, 1951,— ,
(1) Col. 4743 after line 5 insert “ (No Questions— P̂art I not PubUshed)" as » i 

Un.. ■;
(U) Col. 4844 In line 32 for ‘<KhwaJa Inalt Ultoh: May I point" read '‘Sbri

IhuaJhuBwaia. I just want” .
13. N>). 14, dated the 15th October, 1951,—

(tt Col. 4913, line 13 from bottom for “ (Sldhva )”  read ••(Shri SMhva)".

(ii) »n»r irftgr IR  ̂ '* «fW " i
(iii) Col. 4984 for existing lines 10 and 11 from bottom read “A person shall

b« disqiuillfled for being chosen as and for being” ,
14. No. 15, dated the 16th October. 1951.—

(I) Col. 5093, for existing line 34 read “'for the industrial development of
our country**.

(il) Col. 5128 in line 5 fix>m bottom after ‘‘to” insert “give to”.



THE
PARLIAMENTARY DEBATES 

(Part II—-Proceedings other than Questions and Answers.) 
OFFICIAL REPORT

PARLIAMENT OF INDIA
Monday, 1st October, 1951

The House met at Nine of the Clock, 

[Mr. D eputy-Speaker in the Chair] 
^aUESTIONS AND ANSWERS . 

(See Part i)

10 A.M.

FOOD SCARCITY
The Minister of Food and Africulturc 

(Shri K. M. Munshi): Several Mem- 
^ rs  have expressed their uneasiness 
to me at the reports of failurd of rain 
in parts of Bombay, including Gujerat, 
Saurashtra, Rajasthan, Madhya Bharat 
and Ajmer. The monsoon had been 
very erratic in these parts though 
there is still time for more rains. 
The situation, no doubt, requires to 
be very carefully watched. I am in 
constant touch with the Chief Minis­
ters and Ministers of the States con-i 
cernecl and I may inform the House 
that the State Governments are very 
much alive to the need for prompt and 
adequate action. They are under­
taking >pecial surveys and keeping 
thenriselves ready for special relief 
wherever they are necessary.

I have also adopted certain precau­
tionary measures. An additional 
Secretary has been placed in charge 
of the problems arising from the 
scarcity of fodder, and 'another Cen­
tral OflRcer with experience of diflftcult 
situation*? has bepn Hirpr'ted to visit 
the States to see that orooer measures 
are taken. My colleague, Mr. Thiru- 
mala Ran and mvself, as soon as my 
health sli^htlv improves, also propose 
to visit the States.

364 PSD
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In the meantime, 10,000 tons of 
foodgrains have been allotted to 
Rajasthan for October and further 
allotments as are necessary will be 
made in the coming months. Madhya 
Bharat at present has sufficient st^ks 
to last them for five months. Fiu> 
ther allotments would be considered 
as soon as the necessity arises. Fifty- 
one thousand tons have already 
allotted to Saurashtra udIo the end 
September. Another 12,000 tons ard 
being allotted for October and further 
quantities would be allotted to them 
as and when necessary. Bombay has- 
at present about H lakh tons of food- 
grains in stock. If the situation 
develops, their allotments will also be* 
increased in November and future 
months. The quantity of foodgrains 
already purchased and expected to 
arrive during the next few months are 
sufficient for the reasonable needs of 
the country. Therefore, no seriou» 
immediate difficulty need be appre* 
hended.

The situation, however, largely de» 
pends upon the rains which are ex­
pected in the coming fortnight. Some 
parts of the afltected areas, I find, 
have been already receiving showers 
during the last three or four days. 
There is no occasion for panic. In 
view of past experience. I might be 
permitted to draw the attention Of the 
House to the fact that a major part o f 
our difficulties during, the last year 
arose from exaggerated statements, re­
ports nnd demands in the J
would '̂^ r̂efore, request all 'concern­
ed to exercise great restraint in deal- 
ini? +he situation in tb#* Press.
Over-s^n^«ments and excitf»monf only 
aggravate ♦he difficulties are
out to poiinter. Whatever ♦b#* oftua- 
tion. we bavp fo meet if wffb courage 
and T von that ^^bofever
could oosslblv be done by Government 
is bein»? done and will be done.
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[Shri K. M. Munshi]
Last year at this time of the year, 

we were faced with a danger which 
was worse, particularly in view of the 
Jact that we had no available imports. 
Due to organisational improvement. 
Bihar tided over the crisis. The same 
organisational work is needed now if 
the situation develops and we wiU 
liave to do hard work. I assure you, 
not only on my behalf, but on behalf 
of the Ministries of the States con- 
<:erned, that hard work will be done.

Shri Sonavane ^Bombay): On a 
point of information......

Mr. Deputy-Speaker: No questions.
Shri Sonavane: I am not asking 

•questions—I am asking for informa­
tion.

Mr. Deputy-Speaker: It means ask­
ing questions.

LEAVE OF ABSENCE FROM THE 
'  HOUSE

Mr. Deputy-Speaker: Before the 
House proceeds with any other busi­
ness. 1 would like to inform hon. 
Members that Durbar Gopaldas A. 
Desai has requested for leave of 
absence under article 101(4) of the 
Constitution till the end of the current 

. session as he is unwell.

Is it the pleasure of the House to 
^ant him leave?

Leave was granted.
Mr. Deputy-Speaker: Likewise, Shrt 

Nadimuthu Pillai from Tanjore ha* 
also applied under the same article fai 
leave of absence till the end of thr 
•current session on account of Pl- 
fiealth.

Is it the pleasure of the House 
grarit him also leave?

Leave was granted.

PAPERS LAID ON THE TABLE 
S upplementary Statements re. action

TAKEN ON PROMISES ETC.
Thff Mlnist- r̂ of State for Parll»- 

nicntary AtTairs (Shri Satya Narayaa 
Sinha): I beg to lay on the Table a 
supplementary statement showing, the 
action taken by the Government on 
various assurances, promises and 
undertakings eiven during the First 
Assion of Parliament, 1950. 
iAtipendix X, annexure No. 9.1

I also beg to lay on the Table a 
supplementary statement showing the 
action taken by the Government on 
various assurances, promises and 
undertakings given during the Third 
Session (First Part) of Parlianient, 
1950. [See Appendix XI, annexure 
No. 1.]

REPRESENTATION OF THE PEOPLE ’ 
(SECOND AMENDMENT) BILL
The Minister of Law (Dr. Ambed-

kar): I beg to move for leave to intro­
duce a Bill further to eimend the 
Representation of the People Act,
1950, and the Representation of the 
People Act, 1951.

Mr. Deputy-Speaker: The question
is:

“That leave be granted to Intro­
duce a Bill further to amend the 
Representation of the People Act,
1950. and the Representation of 
the People Act, 1951.’*

Dr.
Bill.

The motion was adopted. 
Ambedkar: I introduce tiie

REPEALING AND AMENDING BILL
The Minister of Law (Dr. Ambed­

kar): I beg to move for leave to in­
troduce a Bill to repeal certain enact­
ments and to amend certain other 
enactments.

Mr. Deputy-Speaker: The question
is:

“That leave be granted to intro­
duce a Bill to repeal certain 
enactments and to amend certain 
other enactments.** •

The motion was adopted.
introduceDr. Ambedkar: I

Bill. the

NOTARIES BILL
Extension of time for presentatiiiii 

OF R eport or Select Committeb.
The Minister of Law (Dr. Ambed­

kar): I beg to move:

“That the time appointed for 
the presentation of the Report of 
the Select Committee on the Bill 
to recrulate the profession of 
notaries, be further extended upto 
Saturday, the 6th October, liHI.**



3915 Punjab Appropriation Bill \  OCTOBER 1951 Appropriation (Railwava)
No. 4 Bill

891#

is:
Mr. Depaty-Speaker: The question

“That the time appointed for 
the presentation of the Report of 
the Select Committee on the Bill 
to regulate the profession of 
notaries, be further extended upto 
Saturday, the >̂th October, 1951.”

The motion was Adopted.

Clauses 1 to 3 and the Schedule 
added ^o the Bill.

The TitJf and the Enacting Formula 
were added to the Bill.

Shri C. D. Deshmukh: I beg to
move:

“ That the Bill be passed/’

is:
Mr. Deputy-Speaker: The question

INDIAN STANDARDS INSTITUTION 
(CERTIFICATION- MARKS) BILL

E x t e n s io n  of  t im e  fo r  pr e se n t a t io n  
OF R e p o r t  o f  S elect  C o m m it t e e

The Deputy Minister of Commerce, 
and Industry (Shri Karmarkar): I beg*
to move:

“That the time appointed for 
the presentation of the Report of 
the Select C:ommittee on the Bill 
to provide for the standardisation 
and marking of goods, be extended 
upto Saturday, the Gth October,
1951.”

“That the Bill be oassed.’ ’ 
The motion was adopted.

•3s:

APPROPRIATION (NO. 3) BILL
The Miniflter of Finance (Shri €% 

D. Deshmukh): I beg to move:
“That the Bill to authorise pay­

ment and appropriation of certain 
further sums from and out of the 
Consolidated Fund of India for 
the service of the year ending im 
the 31st day of March, 1952, be 
taken into consideration.’*

Mr. Deputy-Speaker: The question .. Deputy-Speaker: The question

“That the time appointed for 
the presentation of the Report of 
the Select Committee on the Bill 
to provide for the standardisation 
and marking of goods, be extended 
upto Saturday, the 6th October,
1951.”

The motion was adopted.

PUNJAB APPROPRIATION BILL
The Minister of Finance (Shri O.

■>. Deshmukh): I beg to move:
“That the Bill to authorise pay­

ment and appropriation of certain 
further sums from and put of the 
Consolidated Fund of the State 
of Punjab for the service of the 
year ending on the 31st day of 
March, 1952, be taken into conside­
ration.”
Mr. Deputy-Speaker: The question

is:

“That the Bill to authorise pay­
ment and appropriation of certain 
further sums from and out of the 
Consolidated Fund of India for the 
service of the year ending on the 
31st day of March, 1952, be taken 
mto consideration.”

The motion was adopted. 
Clauses 1 to 3 were added to the Riti 
The Schedule was added to the UHl

The Title and the Enacting Formula 
were added to the BllL

Shri C. D. Deshmukh: I beg
move* •

“That the Bill be passed."*
Mr. Deputy-Speaker: The quesUonis:

is:

“That the Bill be passed.” 
The motion was adopted.

“That the Bill to authorise pay­
ment and appropriation of certain 
further sums from and out of the 
Consolidated Fund of the State 
of Punjab for the service of the 
year ending on the 31st day of 
March, 1952, be taken into conside­
ration.”

The motion was adopted.

APPROPRIATIOI^^AILW AyS)

The Minister ef Slates, Traaspott 
^  BaUways (Shri GopaluiMaiDi
I beg to move:

“That the Bill to authorise pay­
ment and appropriation of certain
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[Shri GopaHaswami] ‘
further sums from and oilt of the 
Consolidated Fund of India for 
the service of the year ending on 
the 31st day of March, 1952, for 
the purposes of railways, be taken 
into consideration.”
Mr. Deputy-Speaker: The question 

is:
'That the Bill to authorise pay­

ment and appropriation of certain 
further sums from and out of the 
Consolidated Fund of India for 
the service of the year ending on 
the 31st day of March, 1952, for 
the purposes of railways, be taken 
into consideration.”

The motion was adopted.
Clauses 1 to 3 and the Schedule 

were added to the Bill.
The Title and the Enacting Formula 

were added to the Bill.
Shri Ck̂ palaswami: I beg to move:

“That the Bill be parsed”

is:
Mr. Depuly-Speakcr; The question

"Tbat the Bill be passed.” 
The motion was adopted.

PRESS (INCITEMENT TO CRIME) 
BILL

The MW^er of Home Affairs (Shri
I beg to move:

"That the Bill to provide against 
toe printmg and publication of 
tocitement to crime and other ob­
jectionable matter, as reported by 
the Select Committee, be taken 
into consideration.”

The Select Committee sat for eight 
days and considered the Bill at great 
length and in every detail. *nie re­
port as well as the minutes of dissent 
Jave been placed in the hands of hon. 
M ^bers. We had a long discussion 

the Bill was first taken into 
consideration and on general issues 
we had long speeches. I would there­
fore suggest to the House that we 

take uD the clause-by-clause consideration.

Mr. Depntt-Speaker: . Motion moved:
“That the Bill to provide against 

the printing and pubiicatioo of 
Incitemtent to crime and other ob­
jectionable matter, as reported by

the Select Committee, be takem 
into consideration.*’
Shri Deshbandhu Gupta (Delhi) 

rose—
Mr. Deputy-Speaker: iioo . Members 

took a lot of time during the conside­
ration stage before the Bill was 
referred to the Select Committee. 
Tl^ey will .see that in the Bill, as it 
has come from the Select Committee, 
only some deletions have been made 
and no additions. I would like to 
remind the House That we spent five 
days, that is, the lOthr llth  12th, 14th. 
and 15th, and twenty-one hon. Mem­
bers took part in the debate. The 
Select Committee sat for seven days, 
and this Select Committee had the 
largest number, that is, 35.

An Hon. Member: It is a very 
important Bill.

Mr. Deputy-Speaker; But important 
Bills also must be disposed of.

I would invite hon. Members* atten­
tion to rule 81:

“The debate on a motion that the 
Bill as reported by the Select 
Committee be take% into conside­
ration shall be confined to conside­
ration of the report of the Select 
Committee and the matters re­
ferred to in that report or any 
alternative suggestions consistent 
with the principle of the Bill.”
This explains the scope of the 

debate at this stage. I shall call 
upon hon. Members who did not take 
part either in the proceedings at the 
consideration stage or were not mem­
bers of the Select Committee. I shall 
give preference to them.

Shri Naziruddin Ahmad (West 
Bengal): I have the first chance then.

Shri Deshbandhu Gupta: The' hon. 
Mover has made a request that there 
need be no general discussion and 
clause by ĉlause consideration may be 
taken up. I hope the Chair will not 
accede to that request.

Mr. Deputy-Speaker: The hon. Mem­
ber is beating the air. The hon. 
Minister made a suggestiqp. He re­
ferred to the ’ original consideration 
and also the fact that the Bill was 
thrashed out in the Select Committee 
and in the circumstances he suggested 
that we may proceed with the clauses. 
He only made an appeal or suggestion.
I did not accept it. I am going to call 
on hon. Members, but this does not 
mean that every hon. Member can ga 
on for da3TS and days together.
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8bti Nasiruddin Alunad: I have

4Some a m e n d m e n ts  to  th is  m o tio n .

Shrl R. K. Chaudhurl (Assam): May 
I make one submission? We saw in 
the papers that there is an idea not 
to proceed with the Press Bill. It 
that is so, let the Government come 
out with the statement. I^t us not 
waste time.

Shri Rajagopalachari: I came to 
understand that some lobby talk and 
rumour are being circulated to that 
-effect. I must take the earliest oppor­
tunity ̂ o  say that it is not correct; 
nor is It faLiT to circulate such rumours.

I
Pandit Kiinzru (Uttar Pradesh): 

,Sir, you drew our attention to the 
time taken by the House in the consi­
deration of the Bill at an earlier s ta g e  
and informed us of the size of the 
Select Committee and the care with 
which it had tried to revise the Bill. 
May I point out to you and through 

, you to the House that when a similar 
Bill or a Bill with a similar purpose 
was discussed in 1931 and 1932* not­
withstanding the fact that the consi-  ̂
deration of the Bill took much longer " 
than it has taken now, the discussions 
in the Select Committee never lasted 
for less lhan eight days. I hope that 
that fact will be borne in mind by the 
Government, who are anxious that 
this Bill should be passed as early as 
possible. If they use their power to 
force this Bill through the House in 
the course of a day, their action would 
he unjustifiable. They cannot gag the 
House in order to have a Bill of such 
far-reaching importance passed in a 
few hours. Wq cannot consult their 
convenience in this matter. We have 
to pay greater regard to the public 
interest.

Shri Rajagopalactaari: May I be per­
mitted to say. Sir......

Mr. Depnty'Speaker: Why should 
there be an answer^ so far as this 
matter is concerned.

Hon. Members are fully aware of 
our procedure in regard to debate on 
Bills. I am bound to call upon every 
hon. Member, until the last hon. Mem­
ber has spoken. But if at a particular 
stage the House feels that sufAcieat 
di.scussion has already taken place, any 
hon. Member can move a motion of 
closure and I will consider then whe­
ther the matter has received suffleient 
attention of this House and has been 
fully debated upon and it will be for 
the House to accept or not to accept 
the Mosure. if I put the question to
it. If an hon. Minister is axudoaf
that a measure should be out through
jind if another iion. Member is keen

that it ought not to go thiro.ugh, neither 
will be allowed to caus£ prejudice so 
far as proper debate is concerned. We 
shall therefore proceed on this basis. 
No further discussion on this appears 
to be necessary.

Shri Goenka (Madras): I wish to 
make one submission. I want you to 
bear in mind one very important aj»- 
pect in regard to this Bill. That it 
this Bill would not have seen the light 
of the day but for the amendment to 
the Constitution which we carried only 
about three months back. When the 
amendments to the Constitution were 
put through a certain definite, cate­
gorical and unambiguous undertaking 
was given by the Government that no 
such Bill would see the light of 
day in this session or at any time. 
In defiance of that undertaking which 
Government gave, they have thought 
it fit to bring this Bill on the floor of 
the House. I want you to bear this 
aspect of the case in mind and give 
us full opportunity to expose the Gov­

. ernment in not keeping their under­
taking.

Mr. Deputy-Speaker: I understand 
from the hon. Member’s statement now 
that the speeches that will follow will 
be more of a dilatory nature. It is 
one thing to say that the Bill ought not 
to be brought and another to say that 
there are objecti6ns to various clauses. 
If the objections to the clauses are le­
gitimate, let them be voted out, Hon. 
Members are given opportunity to 
Fpeak so that they may convert 
the Government to their view of 
thinking. Under thesê  circum­
stances, taking a clue 'from the 
hon. Member’s statement, I need have 
no hesitation in putting the question 
straightway to the vote of the House.
A general discussion has taken place 
and I may proceed to clause by clause 
consideration.

So, if the speeches are going to be 
of a dilatory nature I am not going 
to allow them

Shri Gc»enka: I may assure you. Sir, 
that you can have our undertaking 
that it is not our intention to waste 
the time of this House. If that were 
our intention, we would not have 

.allowed the passage of the three Bills 
a few minutes back without saying 
a wprd.

I would like you. Sir, to acreot our 
assurance that it is not our intention 
to drag on this debate or to enter into 
matters which are outside the scope 
of the Bill. Far is it from our idea.
If that were our intention, there are 
various other methods which could 
have been adopted and successfuUjr
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[Shri Goenka]
adopted to defeat the passage of the 
Bill.

Our only anxiety is that a fair 
opportunity should be given lo this 
House to discuss the various aspects 
ol the question and to challenge this 
Bill in all its bearings. Full discretion 
should be given to us to express our­
selves. That is all our request to you, 
Sir.

Mr. I>epaty*Speaker: All reasonable 
opportunity will be given.

The Minister of State for Transport 
and Railways (ShH Santhanam): May
I just draw your attention to the ex­
pression used by my hon. friend 
Pandit Kunzru that the House is 
sought to be *‘gagged’\ I do not think 
it is in the power of anybody, either 
the Government or any hon. Mem­
bers, to gag the House, unless the 
House itself voluntarily agrees to 
be gagged. ^

THr. Deputy-Speaker: The procedure 
is clear. I shall allow all relevant dis­
cussion. But I would ask bon. Mem­
bers to avoid all repetitions. Within 
these limits, I shall give pre­
ference to those hon. Mem­
bers who have not taken part in the 
discussion earlier. If the House is 
satisfied and I am satisfied that suffi­
cient discussion has taken place, 
closure will be applied. Otherwise, 
the debate will go on.

Pandit Kunzru: I hope that you will 
allow at least some of those .who took 
part in the earlier stage to take part in 
the debate now too.

Mr. Deputy-Speaker: I only said I 
would give preference, I did not say
I would disallow any reasonable 
speech by any non. Member. Among 
the amendments received by me are 
three by Shri Naziruddin Ahmad and 
one by Shri Deshbandhu Gupla.

Shri Naziruddin Ahmad’s amend­
ments are:

[ (1) "That the debate on the
Bill be adjourned till the next 

1 session of Parliament."’
1 (ii) “That the Bill be circulated
i for the purpose of eliciting opinion 

thereon by the first week of IJje 
; next session of Parliament.”
• (iii) “That the Bill be recom­

mitted to the same Select Com- 
i; mittee with instructions to omit
1 the security and forfeiture clauses
 ̂ and provide for the normal trial

1 M  offenders under the Indian

Pen^l Code and the Code of Crinai  ̂ • 
nal Procedure.”
I find ail these motions are 6f a» 

dilatory character. Rjie 153 of the 
Rules of Procedure reads:

“ If the Speaker is ('f opinionr 
that a motion for the adjourn­
ment of a debate is an abuse of 
the rules the House, he m*iy 
either forthwith put the qi^estion. 
thereon from the Chair or de­
cline to propose the questitjii.”
I shall now put the question. I do 

not want any long speech on this.
Shri Goenka: Have you come tK> 

the conclusion that ti'ey are of a 
dilatory natun*?

Mr. Deputy-Speaker: J am satisfied 
that they are of a dilatory nature. 
The House accepted the principle of 
the BiM when it sent it to the Select 
Committee. Postponing this Bill to . 
the next session means putting it off 
forever and ever.

Shri Deshbandhu Gupta: Will you 
kindly allow some discussion on the 
point whether this is a dilatory motion 
or not?

Sir, I would request you and the 
House to consider this aspect of the 
question. This Bill has emerged from 
the Select Committee and there ai|p as 
many as seven minutes of dissent 
attached to the Report. If you will 
kindly look into those minutes, you 
will find that some of them attack the* 
very principle of the Bill. They have 
gone to the extent of proposing that 
portions of this Bill should be dropped. 
That being so, it shows that although 
the House referred this Bill to the 
Select Committee, the House is not 
happy th3t a measure of this kind 
should be proceeded with, particularly 
in such haste. The amendment which 
I have given notice of only uro(cs that 
more time might^be taken on a mea­
sure of such a controversial and far- 
reaching nature. 1 would, therefore, 
request .vou not to reject it as  ̂ dila­
tory motion. It is not a dilatory 
motion at all.

As a matter of fact, as my hon. 
friend Mr. Goenka had pointed 
out the fact is that certain promises 
and assurances were ?iven on the floor 
of the House. It is never too late to 
remind the Government of those assur­
ances. The hon. the Prime Minister 
has not participated in̂  this debate and 
he was the principal figure in holding 
out certain assurances both insid^ and 
outside the House. Therefore, notice 
of this amendment has been given by 
me, by my hon. friend Mr. Naziruddia
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Ahmad .and certain others in all 
seriousness. We feel that it would be 
an injustice to this House and unfair 
to the country to rush a measure cf 
this nature through the House. And 
It is not fair to the country to take up 
a measure like this and rush it through 
at the fair end of the session. There­
fore, I would only urge at this stage 
that it is not a dilatory motion and 
when the proper opportunity comes I 
will move my motion.'

Shri Naziruddin Ahmad rose—
Shri Rajaffopalachari rose—
Mr. Depttty-Speaker: Perhaps the 

hon. Minister will hear Mr. Naziruddin 
Ahmad also and then speak.

Shri Rajagopalachari: I will not rise 
again on this point. T just wish to 
bring to the notice of the House and 
of Mr. Naziruddin Ahmad this point. 
Mr. Deshbandhu Gupta and Mr. 
Naziruddin Ahmad have given these 
motions for adjournment, that is, dila- 
tor3»’ motions as I call them in the tech­
nical sense. The subject-matter of all 
these motions was fully put before the 
House at the last time..........

Shri Naziruddin Ahmad: Not at aH.
Shri Raja^opalachari: ...and discuss­

ed for hours together. All these points 
were put to the House and they were 
rejected. Had the Select Committee 
returned this Bill in any form mate­
rially different from the original form 
I would not. have objected at all, be­
cause it would have been a right claim 
to make a dilatory motion to a new 
kind of Bill. But the entire structure 
is the same. The principles are the 
same and they have not made any 
change there. I submit therefore that 
the same motion being brought up 
again and the same arguments being 
put forward again cannot be anything 
but a dilatory motion, such as is 
referred to by you, Sir. •

Then the point wns r«nised that there 
are minutes of dissent to the entire 
principle. Hon. Members will remem­
ber and /ou, Sir. will remember that 
when I invited even those who differed 
to join the Select Committee and put 
their names, Pandit Kunzru rightly 
pointed out, “Would T be fr«e to put 
down my minute of dissent too?*’ and 
I said. “*Of cour.se you will be” and I 
asked him also to do so. That should 
not give rise to a feeling that the Bill 
has been altered or that the same de­
bate should be gone over twice. It is 
for you to see. Sir, that there is no 
object lo be gained by that. I am 
willing, to co-operate with the House to 
spend as much time as each clau.se 
requires but not to go ovfer the same 
work done the other day.

I shall not say anything more on 
this point and Mr. Naziruddin Ahmad 
might support his plea for referring 
this matter for public opinion or any­
thing else as he likes. But 1 have said 
what I wished to say. .

•
Mr. Depaty-Speaker: What are the 

new points? The point is, before t  
^dmit it, I must be satisfied what the 
need is for an adjournment of this to 
the next session.

Shri Naziruddin Ahmad: For my
first amendment?

Mr. Deputy-Spcaker: All of them  ̂
one after the other.

Shri Naziruddin Ahmad: The first is 
to adjourn the debate till the next 
session of Parliament.

Mr. Deputy-Speaker: The other 
for eliciting opinion.

Shri Naziruddin Ahmad: We have 
never obtained considered public opi­
nion. It has elicited opinion in this 
House but not outside.

Mr; Deputy-Speaker: What is the 
need for adjournment till the next 
session?

Shri Naziruddin Ahmad: There are 
certain misconceptions, certain mis­
takes and some misrfepresentatioa 
about the Bill.

I mean these thre§ “miseŝ * are res­
ponsible for the situation. There 
were mistakes in connection with the 
Bill in the House. 1 was never allow* 
ed to .speak at all. I could not catch 
the eye of the Speaker. •

Mr. Deputy-Speaker: He s'ilX have 
a turn now.
' Shri Naziruddin Ahmad: Now this is 
the opportunity.

Mr. I>eputy-Speaker: Not on this.

Shri Naziniddin Ahmad: You will 
first of all kindly hear what I have to 
say.

Mr. Deputy-Speaker: I wanted to 
know what exactly the ooints are to 
enable me to consider the question.

Shri Naziruddin Ahmadf 1 hat is
after the motion is moved.

Mr. Deputy-Speaker: So far as this 
matter is concerned I must first of all 
be satisfied that this is not a dilatory 
motion. >

Shri Naziruddin Ahmad: It may not
be ruled out merely because it is 
dilatory.
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Mr. Deputy-Speaker: Order, order. 

The Chair is entitled to ascertain cer­
tain things from an hon. Member lor 
the purpose of coming to a conclusion 
whether it is dilatory or not. I only 
wanted the hon. Member to tell me 
how it is not dilatory, what 'Jte the 
new points and why it should stand 
over. No hon. Member need be 
obsessed for want of time. If it is 
necessary we will carry on even till 
the 16th. The debate on this will go 
on as leisurely as the need of the hour 
or the case requires. Barring all 
this, what is the need for asking that 
this should stand over till the next 
session? I am not satisfied about 
it. -

Shri Naziruddin Ahmad: The whole 
question is that the principles of the 
Bill have been misunderstood in the 
House. It has been misrepresented in 
the House.

Mr. Deputy-SpeaHer: How?

Shri Naziruddin Ahmad: The very
conception of the Bill is based upon 
a m’istaken view that our penal laws 
do not at all cover the offences now 
to be created.

Mr. Deputy-Speaker: That bus al­
ready been said, that the existing law 
is sufficient and therefore no preven­
tive measure is necessary.

Shri Naziruddin Ahmad: Thai has
only been roundly stated. The sec­
tions have never been referred to.

Mr. Deputy-Speaker: The hon Mem­
ber says that he would have arj^ued 
this- case •much better than the others 
would have done.

Shri Naziruddin Ahmad: Not better, 
but much more to the point. .

Mr. Deputy-Speaker: Next. What is 
the other point?

Shri Naziruddin Ahmad: Of course
any motion of this type must prima 
facie always be more or less of a 
dilatory character, but the question is 
whether the delay is legitimate or 
illegitimate, whether it is proper or 
improper. An^ ^motion of this type 
wiM necessarily have the effect of 
delaying the matter to a certain 
•extent, but the question is whether it 
is legitimately done or illegitimately 
done. I think the matter should be 
approached from this point of view. 
The hon, the Home Minister stressed 
the fact that a great authority like 
l^icey said that the Press is amenable 
to punishment if they committed 
wrong. That was on the supposition 
that but for this Bill......

Mr. Deputy-Speaker: How ,does it# 
standing over till the next session con­
trovert the opinion of Dicey?

Shri Naziruddin Ahmad: The House
has been......

Mr. Deputy-Speaker: The hon Mem­
ber thinks that more time is necessary 
for going into the constitutional law 
and other things. I would like to go 
to the next point.

Shri Naziruddlh Ahmad: The other
point is that we have to represent 
public opinion, and we do not represent 
our personal views in this respect. On 
a matter of this gigantic magnitude 
where the very freedom of expression 
is in question we have a duty to ascer­
tain public opinion. That has not been 
clearly and specifically expressed. It 
is no good saying that the Press is 
objecting to the Bill. It is far more 
satisfactory to send the Bill for public 
opinion and get the opinion of legal 
and judicial bodies, of recognized 
bodies and associations, and consider 
them properly. The Bill is not urgent. 
If the Government is in urgency over 
the matter they can oass an Ordinance. 
But how could this Hou.se be asked to 
t^ e  the responsibility of passing the 
Bill without adequately considering 
the same? I think enough consideration 
should be given to this and we are 
entitled .to have public opinion on the 
matter not merely the rambling opi­
nion of the oasser-by but thSre are 
many recognized bodies to whpm such 
Bills wwe used to be sent. W e‘have 
not obtained their opinions which may 
throw much new and useful light on 
the matter. In these circumstances I 
think some time should be given to 
discuss this aspect of the question. 
The Government can meanwhile 
prosecute t\)e offenders under the 
penal law. There is no. urgency for 
this. But if the Government is in­
sistent, they can issue an Ordinance. 
Why should  ̂ the Bill be rushed 
through in the Hoyse? Let the Gov­
ernment take the responsibility of 
passing a Bill of this type through an 
Ordinance. We are not expected to 
say ditto to this without considering 
all conceivable aspects. That is 
what a large number of Members 
object to.

Mr. Deputy-Speaker: What is the 
third one? Referring it back to the 
Select Committee.

Shri Naziruddin Ahmad: There are 
the obnoxious clauses of security and 
forfeiture which are unknown in ordi­
nary procedure of law. The Penal 
Code and the Criminal Procedure C ^ e  
provide for the trial of offences. The 
fundamental principle relating to the 
Press is that it shall have only the 
freedom which the people have. The
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freedom of the Press is nothing? more 
than the freedom of the public. The 
Press .has no further ri«ht than the 
right of the public. It has no further 
liability than the liability of the pub­
lic. If the ordinary law is sufficient 
to punish the ordinary i^uilty indivi­
duals under the ordinary law why 
should there be a separate law for 
punishing the Press? In England there 
is no special law for the Press. It is 
not that we object to all laws. It is not 
that we want to encourage any crime 
or incitement to any ofTence by the 
Press. It is wrongly assumed that in­
citement to commit an offence is 
not an offence under the Penal Code. 

That is certainly an offence under 
the Penal Code as I aVn prepared to 
show. Incitement to offence is an 
offence under the Penal Code. Why 
should not the Penal Code be utilised 
in this respect? If we ask a Press 
to give security and for its failure to 
Kive the security suppress the Press, 
it would seriously curtail the liberty 
o f the public. In this respect the 
public at large are interested. The 
Press represents not its views only 
but it represents public opinion. They 
inform public opinion, they also edu­
cate public opinion as they represent 
public opinion. In these circumstan­
ces I submit that enough scope should 
he given to the public. The security 
and the forfeiture clauses are parti- 
«cuLirly obnoxious and the Select Com­
mittee should reconsider them.

It is the old British method of 
suppressing the Press that is being 
followed. In 1931 there were serious 
•difficulties in the country......

Mr. Deputy-Speaker: All this has 
Jbeen discussed. Now the point is 
whether it should be recommitted to 
the Select Committee.

Shri Naziruddin Ahmad: Do the
members of the Select Committee 
undertake to obey the princip les of 
the Bill without Question?

Mr. Deputy-Speaker: The hon.
Member too well knows that the 
Select Committee members are 
not asjted to rise in their 
seats and tell us what their 
opinion is—whether they ;tre going to 
pass or reject the Bill. Immediately 
the House would say: “You gentle­
men get out of the Select Committee.'* 
And othejr people will be appointed. 
The members of the Select Committee 
are bound to accept the principle 
that was accepted by the House. Even 
the observation here or the recom­
mendation that the Bill should not 
be proceeded with is not quite in
order biit anyhow I allowed ihat 
recommendation. The House may

consider that latei* on and may throw 
it out when I put the motion to the 
House. I have heard sufficiently.

Shri Deshbandhu Gupta: The hon.
Home Minister has stated that since 
the Bill is not altered in any mate­
rial respect in the Select Committee, 
there is no reason why it should be 
published for eliciting public opinion. 
As ji matter of fact, that is the very 
same argument I want to give in 
support of ;ny motion. If the BUI 
had been suitably amended, then the 
House could have proceeded with the 
consideration of that Bill, but the 
Bill has not been suitably amendeji. 
When I moved that motion at an 
earlier stage......

liri Ralafopalachari; Has the hon.
\X^ember the right to misinterpret 

what I said? What I said was that 
the structure of the Bill has not been 
altered to change its chara(;ter. I 
maintain that in many wayS it has 
been liberalized and the present ar- 

 ̂gument is with respect to non-libera­
lization and that is not what I said.

Mr. Deputy'Speaker: Let us not
go into the details.

Shri Deshbandhu Gupta: Whether
the Bill has been suitably changed or 
not, 1 do not want to raise that point 
now. The fact remains that the Bill^ 
has not undergone any change as 
would satisfy tho.se who were object­
ing to that Bill and my argument in 
favour of my motion is this: that ori­
ginally when this Bill was brought 
before ’ this House, no opportunity 
was given for expression of public 
opinion. 'On a measure like that, 
ordinarily public opinion should have 
been consulted and the Bill should 
have been published and three or six 
months’ time should have been given 
and opinions should have been invit­
ed from the High' Court Judges, from 
publicists, editors and othefs concern­
ed, but nothing of the sort was done 
and it was rushed in this House, I 
moved that motion at that time that 
it should be circulated for ehciting 
public opinion in the hope that the 
Select Committee—although it was 
hoping against hope—might do some­
thing which may make it acceptable 
to the House and acceptable to those 
who are vitally concerned in the 
matter. We said:. All right. lei ii 
to the Select Committee, but what 
we find today on reading througb 
these notes of dissent is that the BUI 
has not been suitably altered. As 
matter of fact* it has not been altered 
in any material respect which would 
satisfy those who were objecting to 
it. Therefore the original necessity ^
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[Shri Deshbandhu Gupta]
and the original reQuiremont of a 
measure like this, that it should be 
published for eliciting public opinion 
remains the same. I say with all the 
force at my command that the 
necessity is all the more because the 
misgivings which we had about this 
Bill have been strengthened now
instead of being removed. We find 
that the Government want to stick
to that and they do not want to have 
public opinion expressed on this Bill. 
Tlierefore, I said that because it was 
not originally published for eliciting 
public opinion, the case is very strong 
and the fact is that as many as eight 
important Members of this House, 
who were on the Select Com­
mittee, have dissented and dissented 
in a very large measure on funda­
mental questions. Therefore, Sir. 1 
would request you not to treat it as 
m dilatory ^notion but allow discussion 
on tl>at.

One point more. If you refer to 
the note of dissent recorded by my hon* 
friend. Pandit Thakur Das Bhargava, 
it says: *

“The present Bill discriminates 
between the freedom of speech 
and ,the freedom of expression.
It is a curious phenomena that if 
a person delivers a soeech he 
cannot be prosecuted for the same 
unless his words can come with­
in the purview of the definition 
of some offence whereas if the ' 
same speech be reported, such 
report would come within the 
definition of objectionable matter 
and the person reporting can 
be prosecuted and punished. 
Article 19(1) secures freedom of 
speech and eaually secures free­
dom of expression. Naturally, 
therefore, scope and content of 
bath should be tl̂ e same and the 
disc'rlmirKition soû rht to bo
brought about by the Bill is
totally unjustified and is repug­
nant to the trumpeted grant of 
fundamental rights to the indivi­
dual and the press.”

He also says that this Bill, in his 
opinion, offends against the provi­
sions of Article 19(1) of the Consti­
tution relating to right of freedom 
of speech and expression. It raises
vital Questions and on a matter like 
this, it is only fair to the country 
and to the people who are concerned 
that a measure of this kind should 
be circulated for public opinion. If 
it was not done at an earlier stage, 
it is no reason why it should not be 
done now.

Mr. Deputy-Speaker: I do not want 
to allow further discussion cn this, 
particular point. I have heard hon.. 
Members who have tabled amend­
ments to the motion moved by the* 
hqn. Home Minister that this Bill, ad 
reported by the Select Committee, be 
taken into consideration. I will treat 
all these amendments—those standing 
in the name of Mr. Naziruddin 
Ahmad and also the one in the name 
of Mr. Deshbandhu Guota—as having: 
been moved in this House. Under 
Rule- 153 it is open to me to sav if  
these are dilatory motions. Prima 
facie, these are dilatory motions, for 
the reason, that any motion which, 
says that the debate be adjourned 
till the next session of Parliament is; 
prim̂ a facie a dilatory motion. But 
I wanted to satisfy myself if reallr 
there is any substance or something: 
to be gained which will certainly 
enable this House to come to a diffe­
rent conclusion on particular points 
on which elucidation has not been 
already made. So far as the motion 
for eliciting oublic opinion goes it 
was made before it was referred to 
the Select Committee. At that stage 
it was rejected by this House. If 
anything happened in the Select Com­
mittee which necessitates a vital 
change in the original Bill, which; 
necessitates circulation to the public 
for the purpose of focussing attention 
on those matters which were intros 
duced in the Select Committee, cer­
tainly that is a matter for considera­
tion. The Select Committee has 
definitely said: We think that the
Bill has not been so altered as to 

 ̂ require circulation under Rule 77(4) 
of the Rules of Procedure and Con­
duct of Business. Further, it is also 
borne out by the statements made by 
hon. Members who have tabled thesi* 
amendments that nothing was done in 
the Select Committee and therefore, 
if anything was done actively in the 
Select Committee, or some other 
clauses have been introduced which 
were not considered when the origi­
nal Bill was referred to the Select 
Committee, there is a need to send 
it to the public for eliciting public 
opinion. Therefore, we cannot re­
open the very matter ŵ hJch was 
negatived by this House at an earlier 
stage that the Bill as it stands does 
not require to go to 'the public for 
eliciting opinion. No new matter has 
been added which changes the origi­
nal circumstances and which necessi­
tates circulation to the public for 
eliciting public opinion, after it emerg­
ed from the Selept Committee. Sc far 
as this Bill relates essentially to the 
Ptess other hon. Members have 
beep attacking or supporting this. 
(Interruption), Order» order, there
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must be a stage when the Chair must 
be allowed to give it&.. ruling. This 
Is a matter which concerns mainly 
the Press and the public at large. 
The Press have had ample opportu­
nity, The Press dignitaries are in 
Parliament. The President of the 
Newspaper Editors’ Conference is also 
here. He was allowed time more 
than other hon. Members. He took a 
lot of time. The Press magnates 
have also spoken in this matter and 
outside also there have been refer- 
rences to this. There have been 
attacks on and support of this Bill. I 
do not know if there has been a 
support, and sufficient has been said 
on the floor of the House so far as 
this matter is concerned. I do not 
know who are the other public who 
are going to give any opinion on this 
matter. As for the High Court 
Judges. I do not think tHtit they will 
give in opinion when they have to 
decide upon the matter later on. 
This is essentially a Press Bill.

From the point of view of any 
advantage to the House by gathering 
further opinion on what has been 
placed before the House, it is abso­
lutely unlikely that any new opinion 
will be available to the House. There­
fore. it is essentially a dilatory 
motion. I will place it before the 
House immediately. No doubt, I can 
exercise my discretion in avoiding 
putting the question to the House. I 
do not want to take that responsibi­
lity. I leave it to the House.

Shri Naziruddin Ahmad: In that 
case, it may not be put, I submit.

Mr. Deputy-Speaker; That has to 
be put. I am not bound to accept 
what all the hon. Member says. I 
have heard sufficiently. Anyhow, I 
will ^ut the motion to the House. Let 
the House decide the matter; if the 
hon. Members think that the lTou.se is 
with them, I do not want to stand in 
their way. . I do iiot want to impose 
my discretion upon the House.

Shri R. K. Chaudhuri: Mav I men­
tion, Sir...

Mr. Deputy-Speaker: Order, order. 
Will the hon. Member resume his 
seat? We ought to have....

Shri R. K. Chaudhuri: May I say...
Mr. Deputy-Speaker: No; I do not 

want to hear. Under the Rules, either 
I may put the question or avoid 
putting the question. I am putting 
the question straight to the vote of 
the House. Hon. Members must 
i^ide by the Rules. Under Rule 153, 
if the Chair comes to the conclusion 
that it is a dilatory motion, he may

either forthwith put the question 
thereon from the Chair or decline to 
propose the question. I put the 
question straightway. And in doing 
so, I have heard sufficiently from the 
hon. Members. Prima facie, it is a 
dilatory motion. It was not recom­
mended by fhe Select Committee. At 
an earlier stage, this motion was,- 
negafived by the House. There is no 
new matter that has been intY-oduced 
in the Select Committee. No new 
arguments have been placed before 
the House. The Press has been
alert and has come forward with all
its criticism. Under these circums­
tances......

Shri R. K. Chaudhuri: One tHing,
Sir......  ‘

Mr. Deputy-Speaker: No, no. Hon.
Members must observe some kind of ' 
order. I am not going to allow any 
interruption. .

Shri R. K. Chaudhuri: Then, it iŝ
your responsibility. If you allow the - 
House to reject, then it is our respon­
sibility.

Mr. Deputy-Speaker; I shall ascer­
tain the reaction of hon. Mem­
bers by their vote. It is my respon­
sibility to decide whether it is a 
dilatory motion or not. I consider 
that all these motions that have been 
tabled are dilatory motions. I am 
giving my reasons. I am not goinjl 
to allow any hon. Member, however 
important, to go on speaking in a 
matter like this.

Shri R. K. Chaudhuri: On a point of 
personal explanation. Sir......

Mr. Deputy-Speaker: Order, order.
I will not allow this kind of interrup­
tion. Let us Ro on carefully with 
respect to this matter. I do not want 
to take the responsibility myself. I 
leave it to the House to decide. There 
are two motions by Mr. Naziruddin 
Ahmad for postponement and circu­
lation. There is a similar motion 
standing in the name of Mr. Desh- 
bandhu Gupta that the Bill be cir­
culated for the Durpose of eliciting 
opinion thereon by the 1st .January, 
19r»2. This also stands on the same 
footing. There is another motion 
standing in the name of Mr. Naziru­
ddin Ahmad that the Bill be recom­
mitted to the same Select Committee 
with instructions to omit the security 
and forfeiture clauses. The very soul 
of this Bill is sought to be taken 
away. This is a preventive measure.
If the security clauses have to be 
taken away, are we......

Prof. Ranga (Madras): You are
speaking on the merits. Let the House



3988. Press (Incitement 1 OCtOBER 1951 to Crime) Bill 8934

[Prof. Ranga]
vote. You are not giving us an op­
portunity; but you are speaking on the 

ixierits. i

. Mr. Deputy-Speaker: I. am not going 
to allow interruptions. In connection 

, with reference back to the Select Com­
mittee, I shall refer to a ruling from 
DecisitfUs of the Chair (1941-45) p. 42. 
I do not think any question of refer­
ring back Xo the Select Committee 
^ises. I am going to pul the motions 
one after another to the House.

6ome Hon. Members; Put them now. 

Mr. Deputy-Speaker: The ruling is:

“ I do not think he quite appre­
ciates the ruling I laid down a little 
while ago regarding a motion for 
recpmmittal. It is the business of 
the Chair to, protect the House 
against dilatory motions except 
where such motions are rendered 
necessary either by the manner in 
which a Select Committee have 
handled the Bill or by unforeseen 
circumstances arising since the 

' Bill emerged from the Select 
Committee, and in my opinion 
neither of these conditions is satis­
fied.’ ’

Neither of these conditions is satis­
fied so far as this motion for refer­
ence back to the Select Committee is 
concerned. The Select Committee sat 
with very important hon. Members— 
many of them attending and taking 
part in the discussions. There is ab­

solutely nothing said against the man-* 
ner in which the Select Committee 
went on with the proceedings. Nor 
has any new matter arisen. There­
fore, I will put these motions to the 
House.

First the motion of Shri Deshbandhu 
Gupta.

Shri Deshbandhu Gupta: The point 
at issue is whether it is a dilatory 
motion or not, I have not been allow­
ed to speak on my motion. I have 
not been allowed to move my motion. 
The only point is that you in your 
opinion have declared the motion to 
be a dilatory motion and therefore 
you wanted this to be put to the 
House. *

Mr. Deputy-Speaker: That is not it.
It is not a question as to whether it 
is a dilatory motion or not. If I come 
to the conclusion that this is a dilatory 
motion, I need not put the motion to 
the House at all or I may put the mo­
tion straightway to the House without 
any further discussion. Therefore, it 
is this substantive motion that is be­
fore the House.

The question is:

“That the Bill, as reported by 
the Select Committee, be circula­
ted for the purpose of * eliciting 
opinion thereon by the 1st January,
1952.’’

The House divided: Ayes, 28: Noes, 
110.

>f>ivisio]i No. 4.]

Birua, Shri 
Chattopadhyay, Shri 
Chaudhuri, Shri R. K. 
Deshpande, Shri P. Y. 
Gandhi. Shri Feroz 
G^nka, Shri 
G(H>inath Singh, Babu 
Guha, Shri A. C. 

^•Gupta, Shri Deshbandhu

AYES

Hukam Singh, Sardar 
Kunzru, Pandit 
Mahtha, Shri S. N.
Man, Sardar B. S. 
Mishra, Shri M. P. 
Mookerjee, Dr. S. P. 
Munavaiii. Shri 
Naik, Shri M.
Naziruddin Ahmad, Shri

[11 AJ»f.

Oraon, Shri 
Pani, Shri B. K. 
Ramnarayan Singh, Baby 
Ranga, Prof.
Rao, Shri Shiva 
Seth, Shri D. S.
Sondhi, Shri 
Tek Chand, Dr.
Vaishya, Shri M. B. 
Velayudhan. Shri R.
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Alexander, Shri 
AU, Shri A. H. S. 
Ambedkar, Dr.
Amolakh Chand. Shri 
Ansari, Shri 
Arya, Shri B. S.
Azad, Maulana 
Baldev Singh, Sardar 
Balmiki. Shri 
Barman, Shri 
Beni Singh, Shri 
Bhagwant Hoy, Kaka 
Bharati, Shri 
Brajeshwar Prasad, Shri 
Buragohain, Shri 
Channiiih, Shri 
Das, Dr. M. M.
Das, Shri B.
Das, Shri B. K.
Das, Shri Jagannath 
Das, Shri Nandkishore 
Das. Shri Ram Dhani 
Deshmukh, Shri C. D. 
Dholakia, Shri 
Diwakar, Shri 
D’Souza, Rev.
Durgabai, Shrimati 
Dwivedi, Shri 
Gadgil, Shri 
Galib. Shri 
Gh088t Shri S. M. 
Ghule, Shri 
Gopalaswaml, Shri 
Guha, Shri G. S. 
Gurung, Shri A. B. 
Haneef, Maulvi 
Haque, Shri 
Hasan, Shri M. A.

NOES

Hazarika, Shri J. N.
Hazarika, Shri M.
Himatsinhji, Major-Gencs 

ral.
Hyder Husein, Shri
Inait Ullah, Khwaja
Indra Vidyavachaspati. 

Shri.
lyyunni, Shri
Jagjivan Ram, Shri
Jain. Shri A. P.
Jajoo, Shri
Jangde, Shri
Jayashri, Shrimati
Jnani Ram, Shri
Kazmi, Shri
Keskar, Dr.
Krishna Singh, Thakur
Krishnanand Rai, Shri
Kunhiraman, Shri
Lakshmanan, Shri
Mahata, Shri Kshudiram
Malviya, Shri R. L.
Massey, Shri #
Meeran, Shri
Menon, Shri Karunakara
Mirza, Shri
Mishra, Shri Jagannath 

Mohiuddin, Saikh 
Mookerjee, Dr. H. C. 
Moidu, Moulvi 
Musafir, Giani G, S. 
Nausherali. Syed.
Nehru, Shri Jawaharlal 
Obaidullah, Shri 
Pant, Shri D. D. 
Pattabhi, Dr.
Pillay, Shri Sivan 
Poonacha, Shri

Pustake, Shri 
Rahman, Shri M. H. 
Rajagopalachari, Shri 
Ramaswamy, Shri Pull 
Ramiah, Shri P. Kodanda i 
Rao, Shri J. K.
Rao, Shri Kesava 
Rao, Shri M. V. Rama < 
Raut, Shri
Ray, Shrimati Renuka.
Reddi, Shri P. Basi
Rudrappa, Shri 
Samanta, Shri S. C. . 
Sanjivayya, Shri
Santhanam, Shri

Saprawnga, Shri
Sarwate, Shri
Satish Chandra, ghri
Sen, Shri P. G

Sharma, Pandit Balkriahna-,
Sharma, Pandit Krishna 

Chandra,
ShiT Charan Lai, Shri
Sidhva. Shri
Singh, Shri B. P.

Sinha, Shri A. P.
Sinha, Shri B. K. P.

Sinha, Shri Satya 
Narayan.

Siva, Dr. M, V. Ganga- 
dhara.

Sri Prakasa, Shri
Subramaniam, Dr. V.
Swaminadhan, Shrimati ,. 

Ammu«
Thakkar, Dr. K. V.

Tripathi, Shri Kishori- 
mohan.

Varma, Ghri B. B.
Yashwant Rai, Prof.

The motion was negatived.
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Mr. Deputy>Speaker: Is it necessary 
i;o put the other motions to the vote 
of the House?

An Hon, Member: Yes, Sir.
Mr. Deputy-Speaker: The question

is:
“That the debate on the Bill bo 

adjourned till the next session of 
Parliament.”

The motion waj; negatived.
Mr. Deputy-Speaker: Then there is 

the other amendment of Shri Nazir- 
uddin Ahmad for circulating the Bill 
and getting opinion by the first week 
of next session of Parliament. The
difference between that and the
amendment of Shri Deshbandhu Gupta 
is only one of dartes. Anyway, I put 
it to the vote of the House.

The question is:
"That the Bill be circulated lor 

the purpose of eliciting opinion 
thereon by the. first week of the 
next session of Parliament.”

The motion was negatived.
Mr. Deputy-Speaker*. The question 

; is:
“That the Bill be recommitted 

to the same Select Committee 
with instructions to omit the secu­
rity and forfeiture clauses and 
provide for the normal trial of 
offenders under the Indian Penal 
Code and the Code of Criminal 
Procedure. ’

The motion was negatived.^
Shri Deshbandhu Gupta: Sir, this 

’ raises a new point and we would like 
■ the votes to be recorded. The question 

of referring the Bill again to the same 
Select Committee omitting the secu­
rity and forfeiture clauses raises a 
ver^ important point and therefore a 
division might be called and the votes 
recorded.

Mr. Deputy-Speaker: Thei strength 
of opinion is what is necessary, not 
those who are for or against. We 
have already had an inkling of the 
opinion of tne House. By a large 

.majority; 28 as against 110, the pre­
vious motion has been negatived. Why 
should we unnecessarily take the time 
of the House by calling for a division’  

Shri Deshbandhu Gupta: I would
again submit for your consideration 
that it is an important point, namely 
That those,Members were prepared to 
go to the extent of recommitting the 
«ill t9 the same Select Committee for 
omitting the security and forfeiture 
clauses. Therefore, it is within my 
raHed^^ fisk for a division being

Shri Sondhi (Punjab): In view of 
the coming elections!

Mr. Deputy-Speaker: Then < shall
have the names recorded. In favour 
of the amendment are: Shri Nazirud- 
din Ahmad, Shri R. Velayudhan. Dr. 
S. P. Mookerjee, Shri M. Naik, Babu 
Ramnarayan Singh, Sardar Hukam 
Singh, Shri B. K. Pani, Shri A. C. 
Guha, Pandit Kunzru, Prof. N. G. 
Ranga, Shri Sondhi. Shri Deshbaindhu 
Giipta, Shri Feroz Gandhi, Shri M. P. 
Mishra, Shri P. Y. Deshpande. Shri 
Haque, Babu Gopinath Singh, Shri 
Cha.topadhyay, Shri Birua, Shri 
Goenka and Shri Shiva Rao.

The number for the motion is 21 and 
those against are a large majority.

Shri Sondhi: The nam«»s of the
neutrals may also be recorded.

Mr. Deputy-Speaker: jThat is an­
other dilatory motion and is meant to 
take the time of the House.

Now the Bill, as it has emerged from 
the Select Committee, is before the 
House for its consideration. I shall 
first call those who were not on the 
Select Committee. Prof. Ranga.

An Hon. Member: He has already
spoken. Sir.

Khwaja Inait Ullah (Bihar): A
time-limit may be fixed, Sir.

Hon. Members: No, no.
Mr. Deputy-Speaker: I would like to 

take tho consent of tiie House and if 
the House agrees, I will fix a time­
limit.

Shri Goenka: Sir, it will be the op­
pression of the majority over the mi­
nor ily if you take the opinion of the 
House, seeing the way in which the 
steam-roller wants to work. We would 
like you to use your discretion rather 
than leave it to the House. If you 
refer the matter to the House the 
majority will do what the Government 
wants and the minority will be op­
pressed and suppressed by it. You 
are the custodian of our rights and 
privileges. It is for you to use your dis­
cretion. Even the rules provide that 
you must be satisfied before you 
cept a closure motion that a proper dis­
cussion has taken place in the House 
and it is only when you are satisfied 
that you accept a closure motion. To 
ask the House, whether a time-l,imit 
should be placed or not will be, I 
submit with ^reat respect, wrong.

Mr. Deputy-Speaker: The hon. Mem­
ber has misunderstood me. I do not 
want the opinion of the House at pre­
sent for lixinir any tlme-lirait for the
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/conclusion of the debate. The con- 
»clusion of the debate is always in the 
ihands at the House. Whether on the 
general consWeration motion or on the 
clauses, if the motion is mo^ed that 
the question be put and the Chair is 
satisfied that an adequate discussion 
has taken place, the Chair would ac­
cept it. Now I want to fix a time-limit 
for individual speakers.

Shri Goenka: What I was submit­
ting to you was that by'fixing a time­
limit for individual speakers the ex­
pression of opinion by the Member 
concerned is prevented in regard to 
Ihe various provisions of the Bill. I 
was not submitting anything in respect 
•of a closure motion. I was only giv­
ing the illustration of a closure mo­
tion. All that I want to submit for 
your consideration is that by fixing a 
time-limit for speakers you will be 
limiting the expression of opinion in 
this House. This is a very important 
Bill on which expression of opinion is 
sought to be gagged by tne Govern- 
jment. As you know, there is always 
a conflict betv̂ 'een. olTicials and non­
officials in regard to the gagging of 
public opinion. All over the world 
Tou will find that it is the ofHcials who 
-want gagging of the people and it is 
ithe non-officials who resist it. (Several 
Hon. Members: No, no). The Home 
Minister the other day..............

Mr. Deputy-Speaker: Let us not have 
^  discussion on gagging and non-gagg­
ing. However long a Member may 
want to speak he will not take more 
than half an^hour. 1 am only throw­
ing out a suggestion to hon. Members.

Shri Deshbandhu Gupta: Nineteen
days were taken by the former Assemb­
ly on a measure like this in 1932 and 
this measure is much worse than that. 
Therefore, if we have to do justice {o 
this measure, without adopting any 

•dilatory tactics, we must take several 
«days before the Bill is passed.

Khwaja Inait UUah: There may be
time-limit.

Several Hon. Members: No, no.

Bhri Naziruddin Ahmad: Sir, at the 
•very outset I am handicapped by the 

.^expression of your opinion that each 
Member must limit his speech to half 
an hour. I know it is not a ruling,

• hut an invitation from the king 
amounts to a command« and that is 
why it weighs very heavily on our 
hearts. However, we shall try to do 

«our best.

This Bill is of an unprecedented 
nature. The British Government 
undertook such a measure in a grave 
emergency in 1931-32. There were 
serious troubles at that time. There 
was the civil disobedience movement* 
the terrorist movement* and other 
such movements. They were* danger­
ous times, because the Government 
was an alien one and some sort of 
check was deemed necessary and the 
necessity for the measure was judged 
by an alien Government. They had 
a right to exist and they could not 
govern without the aid of the rod, and 
they used the rod. Then shortly 
after the war came with all its attend­
ant troubles and a lot of open and 
underground movements, and it was 
under these circumstances that these 
laws vî ere enforced in the various 
Provinces. Now ihe question is whe­
ther we shall perpetuate those badges 
of slavery or we shall be free once 
again.

At the outset, I should submit that 
so far as the Press is concerned, there 
should be no illusion that any Member 
who opposes this Bill has any idea of 
saving the Press from punishment 
where punishment is justly due. The 
Penal Code was drafted in 1839—112 
years ago—and it was passed in the 
year I860—21 years after it was draft­
ed. This lapse of twenty-one years 
gave it a diction and an everlasting 
bnau^y which is a model legislation for 
all the world to follow. So far as 
this Bill is concerned, this has been 
drafted in a hurry, it was considered 
by the Select Committee under a great 
hurry without the aid of any expert 
opinion or of the opinion of Judicial 
bodies. Without any such srtd they 
had to depend upon their instincts, and 
the instincts in many cases are nô  
enough guide in technical matters.

So far as the Home Minister is con­
cerned, he is the astutest lawyer and 
the astutest politician in the House. 
The issues arising out of this Bill, to 
my mind, were very simple but they 
were made complicated by the learned 
debate in the House and the Intro­
duction, the quite unnecessary intro­
duction, of the celebrated name of 
Mr. Dicey to support a false proposi­
tion. No one said that the Press, if 
it committed an offence, should go 
scot-free. That is not our case. Our 
case is: why should there be a distinc­
tion in dealing with offenders, on the 
one hand when the offender happens 
to be the Press, on the other when he 
belongs to the outside public? There 
was a judgment of the Privy Council 
delivered by Lord Shaw, who dealt 
with this matter in very clear l a h ^  
age, namely that there is nothing 
like the liberty of the Press as such.
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that the liberty of the Press is equi­
valent to the liberty of the individual, 
that there is no liability on the part 
of the Press (or which the ordinary 
people are not liable. The Press and 
the members of the public in matters 
of rights of expression of opinion, in 
matters of crime and procedure and 
trial, relating to the same, stand on 
the game footing. It was said by 
Lord Shaw that the rights and liabili­
ties of the Press are nothing short of 
the rights and liabilities of the miblic 
— nothing more nothing less. In 
these circumstances, the first objection 
whieh 1 suggest against this BiU is 
that it makes a discrimination between 
offenders on the ground that the of­
fenders belong to the Press as distinct 
from offenders belonging to the /)rdi- 
nary public. There is the Penal Code 
^-It has dealt with all offences which 
are attempted to be covered by the 
present Bill. The Bill is not a mere 
duplication; it is much more. It is a 
daiigerous departui:je from the classical 
definitions of offences set up by the 
Penal Code. Under the Penal Code 
there, are definitions of offences which 
are repeated in the Bill only in much 
more dangerously clastic language. I 
submit the words, “ likely to have...** 
and so forth are extremely dangerous 
and too wide. It is not the fault of 
the Bill that it only duplicates the of­
fences under the Penal Code—it also 
creates absolutely new and dangerous 
olleaces. I have no interest in any 
Press whatsoever and I speak from 
long experience of criminal trials that 
theae words will be utilised ô ounish 
many innocent people. Supposing a 
newspaper publishes an article saying 
that all bad characters should be killed 
—it is a perfectly meaningless state­
ment—and supposing somebody having 
read it kills a bad character, it may 
be said that it was “likely” to make

- him do so. The words “tend to'̂ — 
freely used in the Bill—are extremely 
dangerous; I speak with great respect 
and I defy any one who is not a lawyer 
to prove that this word will be utilis­
ed properly. And therefore I submit 
that it would be possible to argue that 
a particular crime was the result of 
a “tendency” in the article.

Much has been sBid about trial by 
the district judge with the aid of a 
Jury. There are two loopholes in this 
provision. So far as the Judge is con­
cerned, one Member said that we 
should put our trust in the judge. As 
If the ooposers of the Bill disclosed 
any tendency to distrust the ability as 
well as the mtepriTy of the judgel 
After all, in this country we have am­
ple faith in the judges and they have
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nwre than amply justified our trust, 
of j respect or want
the Bill honest and the
w iTit easier^  for him to see that a parti- 

result of a “ tendency" 
Thprp®«,nfK ® newspaper article.

® jury who will be men
danger in the jury system of trial In 
conn^ion with this question. So far 
as the juries in this respect are con­
cerned they will be selected f r Z  
ainong newspaper men and men hav- 

experience in similar lines. But 
the newspaper men have their cliques
fhii I am afraid- that these quarrels will enter into the 
jury room also and might seriously af­
fect the integrity of that body. The 
secunty attempted to be ensured by 
providing trial by jury would in many
T k ■} .if"5 . ? ‘Husory. Therefore^I submit that trial by an ordinary jury 
would have been far better than trial 
by a jury consisting of the brother 

members of the Press who might be- 
actuated by a sense of competition^ 
by private malice and private- 
quarrel. I simply suggest this possi- 
Diiity as it has been suggested 
some responsible quarters.

Then take the position of the Judge_ 
JinffT these l̂ oose and absolutely
subtle the mmd of the judge, the more 
easy would it be for him to see that the 
words which are written by the editor 
or a correspondent have a “ tendency” 
to incite crimes and if criminal acts 
follow from those tendencies the re­
sult would be that the judge will be ia 
a mood to disagree with the verdict o f  
the jury m case the jury finds the man 
not guilty. The danger lies not in 
any partiality of the judge or his 
want of integrity, but rather in the- 
elastic nature of the offences.

The definition of ‘objectionable 
matter’ is the most crucial thing in 
this Bill. It is also the most danger^
0UJ5 and a poisonous thing in the Bill.
Take sub-clause (i) of clause 3:

“ Incite or encourage or tend to 
incite or encourage, any person to 
resort to violence or sabotage for 
the purpovse of overthrowing or 
undermiT̂ in̂  ̂ the Govei'nment esta­
blished by law in Ir.dia or in any 
State thereof or its authority in 
any area” .
The stmff of the sub-clause lies not 

in its tail but in the head. *X>ver- 
throwin" and undermining the autho­
rity ô  rhe Hovemmenlt”—this is a v& r  
good pvnression.
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Mr. Deputy-Speaker: May I remind
him that Ije is delivering his speech 
after the report of the Select Commit­
tee. This detailed reference may have 
been all right at the time of the Select 
Committee motion, but at present he 
can only address himself to the changes 
—those that were expected and those 
not expected—and point out how they 
are not in consonance with the expecta­
tions.

Shri Nazlruddin Ahmid: There was^ 
a general understanding that the Select 
Committee would go through the en­
tire volume of opinion and then soften 
and modify the Bill. I am simply 
showing the dangerous character of 
the provision. I do not like anybody 
to undermine the authority of Govern­
ment, but the objection lies in the 
words ‘incite or encourage or tend to 
incite i>r encourage*. One celebrated 
politician in India—I do not want to 
name him—once said that all black- 
marketeers should be hanged. It can 
be said that this statement has a 
tendency to incite murders and crimes 
of violence. Let us consider the 
dangerous possibility that lurks behind 
the words ‘tend to incite’. The most 

innocent and humorous expressions, 
«ven expressions that we use in the 
House may be brought under this Bill 
if Members were subject to the Bill. 
We say, ‘Hang the black-inarketeer: 
hang all persons who are against the 
Government*. We say this in railway 
trains, over a cup of tea and in the 
lobbies where we talk all such things.

Dr. S. P. Mookerjee (West Bengal): 
Is taking pictures included?

Shri Nazlruddin Ahmad: Yes, an
awkward picture might have a ten­
dency to encourage crime. I do not 
know whether it is included. The 
hon. the Home Minister, the astute 
lawyer and politician that he is, may 
perhaps throw light..........

Shri Rajagopalacbari: I expect this
lull discussion when the clauses are 
taken up. But is it necessary to go 
through the whole Bill once on general 
priniciples, again on general priniciples 
now, and again on the clauses? There 
must be some'order.

Shri Naziniddin Ahmad: The danger­
ous character of these words \vas 
never adverted to and never ex­
plained by the hon. the Home Minis­
ter. In replying, he only said that 
a gentleman had quoted Dicey to show 
that members of the Press in England 
are not free from punishment if they 
commit an oflence. The hon. the 
Home Minister being an astute lawyer 
should not have lionised the Member 
lor quoting Dicey, for we do not deny
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this. He also quoted another Meni- 
ber who said that we should bffve 
trust in the judges. He said: “I£ you 
do not trust the judges, whom will 
you trust?” That was the argument, 
but I say that this is no argument ai 
all. If a judge interprets these words, 
he will be forced to punish many 
people whom otherwise he would be 
inclined to acquit. Supposing the 
hon. the Home Minister himself is. a 
judge. How can you prevent his 8«- 
tute mind from interpreting theife 
words in the only possible way? The 
acuter, the juster the mind of the 
judge, the more prone would he be to 
give full eflect to these words and 
disagree with the verdict of the Jury 
and refer the matter to the High 
Court. The judges of the High Court 
would also say; “These are the words. 
This act comes within the mischief of 
this provison. We have nothing to do 
beyond interpreting the law. We are 
not legislators who make the l8fv?. 
We simply interpret the law and the 
article comes within the mischief of 
the la’w” . I believe this sub-clause 
is copied from section 124A of the 
Penal Code. There was a nromise 
that section 124A would be amended 
or at least adapted amd a Bill would be 
brought forward. But the Bill is not 
yet in sight and I do not think we are 
destined to see it during our life in^ 
this Parliament.

Coming to sub-clause (ii). it says:
“Incite or encourage, or tend to in* 

cite or encourage, any person to com­
mit murder etc., etc.”

Where are we being led to? This is 
not the manner of the Penal Code: 
Why should you go beyond the classi­
cal diction of that Code where inten­
tion and motive are most important? 
Any unintended tendency, any uncona- 
cious tendency will be punishable un* 
der this Bill. That is not the ap> 
proach of the Penal Code. This Bill 
penalises persons for giving expression 
to an honest opinion. For a turn of 
the language, action will be taken aga­
inst honest journalism.

Then take sub-clause (iM):
“Incite or encourage any person

to Interfere with the administra­
tion of law...... ”
With great respect, I must say that 

with long acquaintance with the penal 
laws of India*, I am unable to see 
what is it that will be excluded from 

. the operation of this provision. This 
word ‘interfere’ goes too far. The 
hon. the Home Minister gave a subtle 
explanation for it, but I ask; what la 
interference with the administration.
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of law? If it means comment, if it 
means a statement that ‘a law is bad 
and it should not be obeyed’, then in­
terference means that everything— 
from absolutely nothing to almost 
everything. During our struggle for 
independence, we asked people to dis­
obey laws but no such rigour was at­
tached at that time. I submit the 
wording in sub-clause (iii) is extreme­
ly wide.

Then I come to sub-clause (iv). I 
‘ think I shffll deal with it in detail dur­

ing the clause by clause consideration.

Take sub-clause (v). Sub-clause (v) 
reads: “are calculated to induce a
public servant or servant of a local 
authority to do any act, etc.” Sup­
posing. there is a newspaper article 
that a particular act is obnoxious, or 
a particular attitude of Government is 
obnoxioui. Reading that, a- cons­
cientious Government servant or 
servant of a local authority thinks 
that he should not take any action. 
Any publication of this character 
would make the paper liable to 
pimishment. Sub-clause (v) will, 
therefore, interfere with the expres­
sion of honest opinion by the honest 
Journalist.

Then I come to sub-clfifuse (vi) 
which reads: “ tend to promote feelings 
of enmity or hatred between different 
classes of persons in India.” This word 
“ tend” appears to be the life and soul 
of this whole Bill.

Sub-clause (viii) reads: “are grossly 
indecent, or are scurrilous or obscene". 
Obscene has been defined......

Ifr. Deputy-Speaker: If all the sub­
clauses were to be omitted, what wiH 
be left in the defuse? The hon. Mera­
b i  will appreciate that the principle 
of the Bill has been accepted on an 
earlier occasion.

Shri Nazirnddin Ahmad: At any
rate, I have not accepted it. The 
majority may have: but I have not.

Blr. Depaty-Speaicer: If so, then how 
can the hon. Member now go against 
the verdict of the majority.

The hon. Member is well aware of 
the procedure in regard to this mat­
ter. When the Bill is referred to the 
Select Committee all the principles of 
tlie Bill are thrashed out. Thert ought 
to have been the occasion when all . 
these arguments should have been ad­
dressed. After the emersrence of the

measure from the Select Cdmmittee; 
the House should confine Itself to the 
Report of the Committee—^what are 
the changes or modifications made by 
it. or what changes the Select Com­
mittee should have made.

Shri Goenka: On a point of infor­
mation, and guidance, can we not even- 
now ask the House to reject the Bill, 
by showing the absurdity of the Bill. 
So far afs the Report of the Select 
Committee is concerned, can we not 
prove to the House that its report is 
absurd and that the House would be 
well advised in rejecting it. If I re­
member aright, even at the third read* 
ing stage of the Bill, we can ask the 
House to reject the Bill outright, be­
cause it violates certain principles.

Mr. Deputy-Speaker: I. do not want 
to curtail discussion. But I can be 
guided only by the rules. The rele­
vant rules in this connection are Rules* 
81 and 95. Rule 81 relates to the 
scope of debate on Report of Select 
Committee and reads:

“The debate on a motion thfft ' 
the Bill as reported by the Select 
Committee be taken into consider­
ation shall be confined to consider­
ation of the report of the Select 
Committee and the matters refer­
red to in that report or any alter­
native suggestions consistent with 
the principle of the Bill.”
Rule 95 relates to scope of deberte 

at the third reading and reads:
“The discussion on a motion 

that the Bill be passed shall be 
confined to the submission of 
arguments either in support of the 
Bill or for the rejection of the Bill.
In making his speech a member 
shall not refer to the details o f 
the Bill further thsm is necessary 
for the purpose of his arguments 
which shall be of a general 
character.”
At the third reading stage hon*. 

Members can say concisely, why even 
at that late stage, the House should 
reject the Bill, notwithstandincr the 
fact that the House might have ac­
cepted the principle of it at an earlier 
stage. To sav on a Report of the 
Select Committee discussion that the 
Bill should be rejected is not permis­
sible under the Rules. .

Shri Goenka: Mav I sub îTt for
your consideration that the Stjrtement 
of Ob1ect5? and Reasons attar>̂ ori to 
the Bill gives us the principle of the 
Bill, what the obiect of the BHl i»
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and the reasons for Government in­
troducing it. We are entitled to ex­
amine whether the Bill as it has em­
erged from the Select Committee ful­
fils tbe objects and reasons with which 
the BUI was introduced. According to 
your own ruling, we can give alter­
native suggestions as to what should 
be done at this stage.

Shri Rajagopalachari: The objects
and reasons are the basis on which 
Government approach the House. It 
cannot be taken to be a yardstick to 
measure a Bill. When the Bill was 
debated on for reference to the Select 
Committee the general principles of it 
were discussed by the House. I do 
not at all desire that the Bill should 
be passed in haste: all that I want is 
that the time of the House should not 
be wasted. My hon. friend Mr. 
Naziruddin Ahmad is only repeating 
what others said ^nd what he ought 
to have said when motion for refer­
ring the Bill to the Select Committee 
was debated. As you have rightly 
pointed out, Sir, discussion at this 
stage should be confined to the Report 
of the Select Committee. Hon. Mem­
bers should use their time for a de­
tailed consideration of the clauses and 
if they are not satisfied with the 
clauses as finally passed by the House, 
it is open to them to reject the whole 
Bill at the third reading stage.

Shrl Goenka: It is a new innova­
tion of the hon. the Home Minister,

We are accustomed to debates on 
Select Committee Reports.

Bfr. Deputy-Speafcer: All that I am 
saying is that discussion should be 
consistent with the Rules. The prin­
ciple of the Bill has been accepted by 
f te  House when it referred it to a 
Select Committee and anything which 
Ifoes against the principles of the Bill 
Is not relevant. There is a third 
stage when the Bill as & whole may be 
rejected.

Prof. Ranga: Sir, the Chair puts
U8 in very great difficulty in this way. 
The hon. Mr. Naziruddin Ahmad was 
taking each sub-clause by itself and 
was expressing his objections to it. 
Then the Chair began to drsrw its own, 
conclusion that the totality of the ef­
fect of it would be rejecting the whole 
Bill. It would not be fair to us if the 
Chair begins to draw its own conclu­
sion in regard to the trend of the di^ 
russion.

Mr. Depnty Speaker: I am here to
regulate the debate. It is not for the 
hon. Member to caste aspersions on the

Chair. It i$ for the Chair to regultffo 
the debate, watch whether an argu« 
ment has been put forward at an 
earlier stage and consider whether it 
is appropriate at the stage of the dis­
cussion. Otherwise, I will have to 
vacate the Chair and get out. It is 
for me to decide whether a particular 
matter arises in the first reading or In 
later readings. The hon. Member 
ought not to say that it is unfair on 
the part of the Chair. He must with-  ̂
draw those words.

Prof. Ranga:
aspersion, Sir.

I do not mean any-

Mr. Diaiuty-Speaker: It is not a
questioil of meaning any aspersion: 
his words imply that.

Prof, Ranga: If you will kindly
give your attention to what I have 
said, you will notice that what I said 
was that it would put us in a diffi­
culty if the Chair were to try to dcaw 
a conclusion. . .

Mr. Depnty-Speaker: What el^e am 
I to do by sitting here? I am to find 
out whether a thing is repeated; whe­
ther a thing arises at a particular 
stage. . .

Prof. Ranga: I am not questioniniT 
any of these things. My point is 
only this. If the Cha^ begi^ to 
come to the conclusion long before we 
conclude, it would be a very great 
difficulty for us. We are not in m 
position to contend with the Chalp-  ̂
we cannot do it.

Mr. Depnty-Speaker: When an hon. 
Member is speaking, shall I wait till 
another hon. Member gets up and say^ 
it is irrelevant?

Prof. Ranga: I said that I did not 
intend to cast any aspersion on the 
Chair. My only point is that when 
the Chair says that we are going 
against the principle of the Bill while 
we say that we are not doing it, it 
puts us in difficulty. Therefore, I 
plead with the Charir that we should bo 
given latitude.

Mr. Deputy-Speaker: I do not want
by any means to arrogate to myself or 
to the Chair powers which I do not 
have. But I feel honestly that if I  
do not exercise those powers sittinif 
here and trying to regulate the debata 
I w ill^^  failing in the discharge o f 
my duty.

Under Rule 101 of the Rules of Pro­
cedure “the Speaker, after having cal­
led the attention of the House to the 
conduct of a member who persists In 
irrelevance or in tedious repetition
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[Mr. Deputy-Speaker]
either of his own arguments or of the 
ar ĵuments used by other miembers in 
debate, may (even) direct him to dis­
continue his speech*'. I am not going 
so far. I have also referred to Rililes 
B1 and 95. I think I have clarified 
the position put to me by Mr. Goenka, 
Certainly you cam throw out the whole 
Bill, but at the last stage, that is in 
the third reading. But at this stage 
you can only make some general ob­
servations as to how the Select Com­

mittee did or did not do a particular 
thing, consistent with the principle 
of the Bill. That is all that I am 
suggesting.

Shri Naziruddin Ahmad: Two points 
have been raised in objection to my 
demand. One is that we are confined 
to the Report of the Select Committee 
The other is that we are not permitted 
to go very far unless we have alterna­
tive suKgestions. I am prepared to 
meet both these objections. The first 
is that we must confine ourselves to 
the Report of the Select Committee 
The Report of the Select Committee 
consists of two parrts, one the revised 
Bill and the other, a very voluminous, 
weighty document consisting of the 
majority minute and the dissenting 
minutes.

Mr, Deputy-Speaker: If in the dis­
senting minutes they say that this Bill 
ifi useless, they must get out of it. It 
is not part of the dissenting minute.

8hri Nasiruddin Ahmad: Anyhow,
If we are permitted to refer or be re­
levant to the Report of the Select 
Committee, I think the real Report is 
the minute of the majority as well ses 
the minutes of dissent. The Report 
•consists of the Report with the Bill 
annexed. It makes a distinction 
between the Report and the Bill.

Mr. Deputy-Speaker: Whatever the
hon. Member may say so far as the 
dissenting minutes are concerned the 
Committee as a whole has no'right to 
go and scan the dissenting minutes. 
Each hon. Member who dissents ap­
pends a minute of dissent. He may 
sav something which is opposed to the 
Dtinciple of the Bill which nas already 
been accepted by the Hourfe. That 
ovijiht not to be an argument for drcrw- 
Sng upon that and saying now that the 
Report of the Select Committee says 
that the Bill must be rejected and 
saving at this stage that the Bill must 
be reiected. Of course it may be re­
ferred to at the third readinfe stsrge if 
jrdu want to reject the Bill in toto, 
*wtien we are dealing with the clauses 
ai%d tTie amendments It cannot t)e done.

Shri Nasiruddin Ahmad; At the
time of the third reading it will he 
too late. *

Shri 'Goenka: So far as the principle
of the Bill is concerned, the princi­
ple only meems that there should be a 
separate law for the Press. What 
that law should be would be decided 
by the Select Committee and tbis 
House. If we say by “principle of the 
Bill” that even the security clause or 
the forfeiture clafuse or clause 3 of the 
Bill is sacrosanct, then there is no 
more discussion about it. Then the 
whole discussion is over and the Bill 
can be taken as passed. The principle 
that we have agreed to is the princi­
ple, namely, that there should be a 
separate law for the Press. What that 
law should be, it is this House and this 
House alone which is competent to de­
cide. It is for us now to discuss it 
threadbare, what ought to be there in 
the Bill and what ought not to be 
there. For instance it is open to the 
House to remove the security clause 
from the Bill altogether. By that it 
does not mean that we go against the 
principle of the Bill. Suppose we 
change the security clause or clause  ̂
which is the soul of this Bill and on 
which the whole Bill rests. Let us 

" assume wc change it. Does thsrt mean 
that we are going against the decisior 
we have taken? I respectfully submit 
that this is certainly not the case. After 
all, it is only the House that passes ^  
whole Bill, every clause of it, every 
word of it and it does not become law 
till then. The House has accepted 
nothing except the principle that there 
shall be a separate Bill regarding the 
Press, and that Bill will be whatever 
the House decides. That is how I tm- 
derstand, I beg to submit.

Pandit Thakur Das Bharraw
(Punjab): I do not know whether all 
these things can be debated here 
Whatever you have stated according to 
the Rules, we should adhere to it. The 
Rules provide that this discussion is 
confined to certain matters. Let us 
confine ourselves to them. Why should 
we debate afll these things? The Rulee 
are there and we should abide by the 
Rules.

Shri Rajagopalachari: May I have
your permission to say that the Chair 
will certainly try to guide the debtfte, 
but if the procedure in guiding it is 
itself to be discussed and every Mem­
ber is to discuss it we do not gain any 
object whatever the rights and wrongs 
mav be. '

Shri Naziruddin Ahmad: To resume
my point, Sir, I submit that the op­
position has a right to criticize the Bui 
although the majority have decided in
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* the Select Committee thaft the Bill is 
a very good. one, an unexceptionable 
and a beautiful one I submit that it 
is" the rii^ht of the Opposition, We 
should certainly follow your ruling as 
well as the Rules.

I was going to submit an alternative 
suggestion as the Rule specificfflly pro­
vides. The alternative remedy is the 
Penal Code. The point is, as I shall 
show at the appropriate time—and I 
do not wish to waste the time of the 
House at this stage—that each clafuse 
has a corresponding section in the 
Indian Penal Code.

Mr. Depnty-Speaker: I am entitled
to say what the exact principle of the 
Bill is. This was argued at the earlier 
stage. Otherwise, the Bill would
not have been sent to Select Com­
mittee. The main principle of the
Bill, as I understand, is this: This is
a kind of security measure. Hon.
Members who are lawyers, even others 
also, are well aware thaft there are 
preventive sections as well as punitive 
sections. The Penal Code deals with 
offences after their having been .com­
mitted. The other sections—Fecurity
sections—of the Criminal Procedure 
Code like sections 144, 107, 109 etc. 
wsmt to prevent and impose an obliga­
tion on that man who, unless he is so 
prevented, is likely to endanger public 
peace, tranquillity etc. The two sec­
tions are absolutely different. So far 
as the Press is concerned this Bill is 
intended to prevent certain things 
from happening. There is the Penal 
Code also which will apply to them. 
Of course there cannot be two punish­
ments. The main principle of the Bill 
is whether preventive mearsures ought 
to be adopted or not so far as the Press 
and the obligations of the Press are 
concerned. That is the main object of 
the Bill. It is open to hon. Members 
to say that this ought not to be ‘ob­
jectionable matter’, that ‘objectionable 
matter’ may be something different and 
80 on. That is a different thing. It 
is open to them to say that security 
ought not to be there, that there is too 
much of security, that it should be 
modified, that instead of security some­
thing else may be there, a warning, 
this, that and the other. It is open to 
them to say, for instsmce, that sa far as 
fbrfeiture is concerned it is not a pro­
per remedy. And when we come to the 
last stage, that is the third reading 
stage, it is open to them to say that it 
is absolutely unnecessary to have any 
lireventive measure and that punitive 
measures alone are enough. But at this 
stage I submit for the consideration of 
the House that we have accepted the 
principle that preventive action shotild 
he provided. What the nature of it

should be,  ̂how it can be modifledr 
hon. Members can certainly go into 
these questions. But they cannot say, 
“No preventive action is necessary at 
all, go to the Penal Code”—I mean at 
this stage. I am not sasdng that at 
no stage you can say so. You can 
say so in the third reading stage, but 
not at this stage when the Bill has 
emerged from the Select Committee.

Shri Deshbandhu Gupta: May I
humbly point out that there is also 
provision for preventive action under 
section 108 of the Criminal Procedure 
Code and that it is nothing new?

Mr. Deputy-Speaker: It is a not irt 
the Penal Code.

Shri Deshbandhu Gupta; The prin**̂  
ciple of the Bill is nothing new. The 
only question was whether there should 
be separate legislation for the Press or 
not. As ar matter of fact there is in 
existence provision both for preventive 
and punitive action. .̂

Shri Rajagopalachari: The principle 
of the Bill is quite different from the 
principle of the Opposition. I beg. 
again to submit. Sir, what is the good- 
of discussing the procedure? Either 
you must give a ruling or allow them 
to do so as they like.

Mr. Deputy-Speaker: This question
that there are other preventive sections 
a-lready in the law and that this BiU is 
superfluous does not arise. It already 
arose before reference of the Bill to 
Select Committee. If any hon. Mem­
ber wants he can refer to it, not itk 
great detail, at the time of the third 
reading. At this stage how the pro­
visions have to be modified, that alone 
arises. They ought not to scry that in 
view of the existing law this Bill ought 
not to be pursued any longer. It \!dll 
not be open to any Member to say that 
at this stage.

Shri Goenka: Just a clarification.
Sir.

Mr. Deputy Speaker: I have said
sufficiently.

Shri Gk>eiika: I have given aa
amendment to omit clauses 5, 6, 7 and 
8.

Mr. Deputy-Speaker: According to
the Rules he need not give an amend­
ment to omit particular clauses, unless 
he wants to omit a sub-clause or a 
part of a clause. In that case he |nay 
give an amendment. When I put the 
clauses one by one it is open to him 
to argue against it and have it rejected.

12 Noon

• Baba Ramaarayaa SHtuth (Bihar): Is 
not a Member entitled ô oppose the 
whole Bill at this stage?
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Mr. Deputy-Speaker: No. ^

Babu Ramnarayan Singh: Why not?

Mr. Deputy>Speaker: It is so un­
der the Rules.

Shri R. K. Chaudhuri: Certainly
we get curtailed in our rights.

We say that such preventive mea­
sures should be deleted from this Bill.

Mr. Deputy-Speaker: That is my
I have found that the same 

ar>?ument was adduced in this House. 
If it is a punitive action, there is the 
Penal Code and if it is a preventive 
measure, there is the Criminal Proce­
dure Code. Therefore, notwithstand­
ing the existence of th^ ordinary law 
already on the statute book this House 
accepted the principle that a special 
piece of legislation introducing all this 
IS necessary and sent it to the Select 
Committee. The Select Committee 
had made certain changes now. At 
the third reading stage you may reject 
but at this stage you can only consider 
the amendments and thaft is the scope 
of the present Bill and discussion at 
this stage. (Interruption). Order, 
order. I ' cannot go on arguing 
hypothetically. I have given my rul­
ing so far as what Mr. Naziruddin 
Ahmad has referred to. (Interruption) 
I am preparred to say this that when 
an hon. Member speaks, I would call 
him to order, if I do not agree with 
him. Hypothetically, I am not going 
to allow any questions to be put to me 
hereafter. on this matter. As each 
hon. Member rises and speaks, I shall 
tell him if he has exceeded whaft I 
have said already and if there is any 
difference, then I shall pull him up.

 ̂ Pandit Kunzru: I want to refer to 
what the hon. Home'Minister said with 
regard to the undertaking he gave, that 
a Member of the Select Committee 
would not be prevented from opposing 
the Bill. Is the position to be con­
fined only to the third reading of the 
Bill or can we express our opposition 
at this stage too? After the under­
taking given by the Home Minister, 
it seems to mo that we shall be within 
our rights In expressing our dissent 
“from the Bill as a whole at any stage.

Mr. Deputy-Speaker: I do not know
i f  any hon. Member can draw upon any 
assurances Riven by the hon. Home 
Minister. Are we not regulated by 
“the Rules and regulations of this 
House? If tl>e hon. Member wants to 
fcrlng the sponsor of the Bill to ^ny

particular assurance, it is open to him 
to refer at a particular stage. This 
is not the stage. I can only say this 
that the h6n. Home Minister cannot 
grant any hon. Member the right to 
say many things here which are -not 
relevant ... .

Shri Rajagopalachari: Let it not be
understood thai I gave any assurance 
as to the Rules of debate or as to 
rules of procedure. What I said was 
that in the Selcct Committee he could 
put a minute of dissent, which he has 
done. You hnve now ruled that he is 
at liberty to oppose the whole Bill at 
the third reading .‘̂ tase. which he can 
do. On what should be done or not 
done at this stage, I say I could not 
and did not give any assurance,

Mr. Deputy-Speaker: Whatever it
may be. the Rules do not permit any 
such reference at this stage. .

Shri Naziruddin Ahmad: May I sub­
mit that if it ifi open to move for the 
rejection of the whole Bill, cannot we 
have the right to move for thp rejection 
or alteration of parts of the Bill? 
Why should we wait to do so at the 
third reading?

Mr. Deputy-Speaker: Tbp bon. Mem­
ber is again arguing The hon. Mem­
ber will proceed and if he exceeds any 
narticular law, I will draw hi.«; atten­
tion, If the hon. Member goes be­
yond the scope, I will pull him up.

Shri Nazicuddin Ahmad: I. want to
clarify my position.

Mr. Deputy-Speaker; When the 
clauses are considered, objections in 
particular can be raised to the clauses 
of the Bin, Now genpral discussion 
on the Report of the Select Committee 
will go on.

Shri Naziruddin Ahmad: That will 
satisfy the purpose I have in view. 
I have objections to certain clauses and 
certain sub-clauses which I want to 
delete and in the alternative I wish 
to improve them from my point of 
view. Then, I shall speak first by 
way of introduction to what would 
follow in the clause by clause discus­
sion. .1 do not wish to go into details 
in view your ruling, but shall broad­
ly submit by way of introduction to 
what I am going to say later on at the 
proper stage that these are covered by 
the Penal Code, that these sub-clauses 
needlessly go and encroach upon 
honest journalism and it will put a 
check on honest journalism.

SUbri T.* Husain (Bihar): Not on 
honest but only on dishonest ones.
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Shd I9flnclmdd|in Ahmad: There are 
I know in the world‘ supporters of all 
kinds of monstrous propositions that 
«re  put' forward. My hon. friend 
suddenly appears in the House and is 
supporting a monstrous proposition 
without hearing...,

Shri T. Husain: My hon. friend
does not know anything.

Shri Naziniddin Ahmad: That is the 
defect of persons trying lo know too 
much.

Coming to clause 4, speaking 
generally and not in detail, this sec­
urity business is again c^nother source 
-of trouble. This security measure is 
hardly consistent with modern legis­
lation and similar other legislation. 
Mr., T. Husain was a- distinguished 
member of the Select Committee and I 
do not expect this from a distinguish­
ed barrister-at-law who has been train­
ed for the English Bar.

[S h r im a t i  D u rgabat  in the Chair]
This security measure is more con­

sistent with the attitude of an alien 
Government and not the attitude of 
a Government w h ic h  is popular and 

"W hich depends upon popular support. 
I, therefore, submit that these clauses 
go far beyond the purpo.se of the Bill.
I submit that these are particularly re­
pressive in their nature; they would 
suppress honest expression of opinion. 
It does not mean that they would al­
ways be right. In a democratic so­
ciety there are always at least two 
-views. It may be that I may not 
agree with any expression of opinion, 
but tjiat does not show that the other 
opinion is not honest. The question 
is that we should not be iealous of an 
expression of opinion and try to sup­
press it by .«?ecurity clauses, by sup­
pression and the like. '

Then, though the matter has been 
attempted to be placed before the dis­
trict judge and the jury, still the wide 
language of the proposed sections* 
would rather prevent proper justice be­
ing done and it would affect expression 
of public opinion. At this critical 
stage of our country when we have at­

tained Independence, we should by all 
means encourage free expression of 
opinion. It may be that in some 

<̂ ases these opinions will sometimes go 
^  bit too far, but the advantage of al­
lowing honest expression of opinion is 
very, great. If we do not know the 
expressions of opinion of various types 
through newspapers we should be de­
priving ourselves of a source of know­
ledge. If they go beyond the pale of 
the law, of course, they could be 
made amenable to thcT penal provisioDS

and I think that would be quite enough. 
Ip England as in other free countries^ 
there is no law like this. There were 
laws like this during the war when ab­
normal conditions prevailed, but at 
this stage when the abnormal condi­
tions have gone and wJaeh we have a 
particularly useful Act, namely, the 
Preventive Detention Act. we have 
ample means to put behind bars many* 
unoesirable persons. I think that 
would satisfy the requirements of re­
asonable administration and. therefore, 
wo should not suppoK a Bill of this 
nature with gigantic possibilities for 
doing mischief.

Coming to clause 14 there is the 
seizure and forfeiture. In the Criminal 
Procedure Code. I shall refer it at the 
appropriate stage, there are orovisions 
for seizure and forfeiture. forfeiture 
follows when a psfrticular act is a 
crime and when the crime is tried and 
when the accused is convicted; it is 
at tnis stage the question of forfeiture 
of krticles or substanccs which have 
been the subject matter of a crime 
comes. But ^ere. forfeiture is given 
without any trial, without knowing 
judicially what has happened. I 
think this provision is also drastic. 
In a popular Government these powers 
are not necessary. We should not 
try to rule the country by the rod like 
the school-master, but * with toleration 
rather with love like, the grand-father. 
There should be some amount of 
tolerance. If people go into excesses, 
if they do not go too much, they should 
be ignored and excused. If a man, 
big or small, transgresses the provi­
sions of the law, there is ample pro-, 
vision in the Penal Code. The pro­
posed law is contrary to what exists 
in civilised countries. We do not 
know what is happening behind the 
Iron Curtain: but it seems to me that, 
it suggests laws of that kind. If we 
take powers to interfere with the 
liberties of the people and suppress 
freedom of expression, I think we are 
reaching a state when we should be an 
autocratic power and not a democratic 
power. I think we are coming to a 
regime of dictatorship where everything 
is ruled by the rod, without, I believe, 
the efficiency of a dictator. We know 
of great dictators, who were very etll- 
cient and who were highly competent. 
They needed these powers. I submit 
that the dictator’s rod is not the suit­
able remedy for a democratic Govern­
ment like this. I submit that when 
our revered Home Minister has ex­
pressed a desire to leave us very soon, 
he should not give this to the nation 
as a parting gift. I submit the na­
tion should expect something which la 
liberal althoiigh there is a riBk of thia 
liberalism being misplaced. The
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[Shri Naziruddin Ahmad] ^
Penal Code should be sufficient and the 
Government should be satisfied with 
that. There are the Preventive De­
tention Act and other things where, 
in suitable cases, Government can 
interfere and put a stop to undesirable 
activities of the people. I therefore 
submit that the Bill is mis-placed, mis­
conceived and is mis-understood in the 
country. These three “mis-es” are 
to be avoided in this Bill.

The Bill should not be rushed 
through in the House. One thing is 
absolutely clear that there is an at­
tempt to curtsril the debate. On a 
matter of supreme importance like this, 
there should be, I submit, absolute 
freedom of debate. I do not suggest 
that it is done consciously or intention­
ally. But, this is the effect of threat­
ening us unconsciously to throttle 
reasonable debate on a Bill like this.
I think the short time at our disposal 
is not enough to cope with thisi Bill 
and to iiive that detailed consideration 
which this Bill and the clauses of the 
Bill deserve.

Shri T. Husain: Therefore, pass it 
without discussion. Why waste the 
time of the House? (Interruption).

Shri Naziruddin Ahmad: This is the 
•pirit of the Government. If my hon. 
friend in any way represents the Gov­
ernment, this reflects the attitude of 
the Government.

An Hon. Member: Not of the Gov­
ernment.

Shri Naziruddin Ahmad: He seems 
to say: “We think this Bill should be 
passed; why are you talking; you go 
on; we must pass this Bill.” My hon. 
friend there, with his pure white skin 
shows a mailed fist behind. I submit 
this should not be proper attitude,

Shri Rajaffopalachari: May I remind 
the hon. Member that he is speaking 
on a motion which has already been 
divided upon and lost.

Shri Naziruddin Ahmad: That is the 
thing. If the hon. Minister thinks 
that he could agree with Mr. Tajamul 
Husain that as the majority is on his 
side...

Shri Rajaffopalachari: No, Sir.

Shri Naziruddin Ahmad: ......  no de­
bate is necessary. I think—if that is so 
— l̂et us be clearly told; we will simply 
walk into the lobby; and let the Gov­
ernment pass the Bill without debate.

Shri Rajafi^opalacharr: May I ag^n
bring it to the hon. Member’s attention 
-that he is only speaking an the ques­
tion of adjourninj^ the Bill which had 
already been put to the House?

Shri Naziruddin Ahmad: It has been 
put to the House withorul an argument. 
The only argument was a criticism of‘ 
the motion and not anything said in 
favour of it. The less we refer to it  
the better.

Mr. Chairman: That was the decision* 
of the House. Therefore, the hon. 
Member is expected to respect that.

Shri Naziruddin Ahmad: I respect
it; but I must say, with great respect, 
that I do not agree. I submit there­
fore that the Bill is mis-conceived. At 
present this Bill is not necessary. We* 
are going to face the elections. Is it 
necessary that before the elections, 
the authorities should be armed with a 
Bill like this? Should honest expres­
sion of opinion during the elections be* 
stopped?

Shri T. Husain: On a point of in­
formation, I want to know and 1 chal­
lenge my hon. friend to show under 
which clause honest expression of 
opinion is made liable to punishment.

Some Hon. Members: Have you read 
the Bill?

Mr. Chairman: I would like to dis­
courage interruptions because the- 
greater the number of interruptions, 
the longer is the time taken by the- 
hon. Member. Therefore, I would 
like the hon. Member not to digress on 
points which are not quite relevant, 
but to deal with the general position 
of the Bill.

Shri R. K. Chaudhuri: He should not 
give way.

Mr. Chairman: And any arguments 
with regard to the elections and the 
expediency of these things are not re­
levant to this Bill.

Shri Naziruddin Ahmad: With all
. respect I think that freedom of expres­

sion during the elections is very im­
portant. During the elections, hot 
speeches will be made and hot articles 
will be written. They may go to ex­
cesses. In elections this should be 
allowed. This Bill will have a tendency 
to stop electioneering speeches. There 
may be excesses. Where the limits 
of criminal law "are exceeded, by all 
means, prosecute them. But, during 
the elections this law may be put to a 
good use by the authorities. I do not 
sav that that is the intention; it has 
been clearly disclaimed by the hon. 
Home Minister. But. this Bill will be 
utilised by a lot of people in the States 
and underlings >may make a bad usfr
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of It. So I say that the Bill should be 
softenecj. It should be made paral­
lel to the Penal Code and the Criminal 
Procedure Code. I submit there is 
ample pbwer there to curb undesirable 
and unnecessary activities. In these 
circumstances, I submit that the Bill....

Shri T. Husain: Bull or Bili?

Shri Naziruddin Ahmad: Bull from 
the point of view of Mr, Tajaniul 
Husain and a Bill from, our pomt of 
view. I think it will charge honest 
people like a Bull.

Therefore. I submit that the Bill goes 
far beyond the necessities of the case 
and this is not the proper time to 
pass it, I submit tĥ it the matter per­
taining to particular clauses and sub­
Clauses should be examined. For the 
time being, I express my dissent to 
this motion being passed at this stage.

Prof. Ranga: I dare say you remem- 
be# how I tried my best to be as co­
operative as possible on the earlier 
occasion and how even when some of 
my colleagues in the House were en­
couraging me to speak at greater 
length, I tried to conclude my speech 
as early as possible so that the time 
of the House could be econopiised. I 
did so in the hope that the Select Com­
mittee might give its wisest and most 
careful consideration to this Bill and 
try to meet as m^ny of our objections 
as possible and'improve the Bill so 
much that it may be possible for us to 
agree to its passage later on. But, to 
my great disappointment, I find that the 
Select Committee has not only disap­
pointed me, and disappointed a large 
number of Members in this House, but 
has done a great disservice to its own 
reoutation and to the future progress 
of Press in our country.

I dare say the House will remember 
that I was not unwilling to. accept the 
priniciple of the Bill, that there should 
be some preventive law to prevent 
mischief, and I did draw attention to 
some of the sub-clauses of clause 3* 
which I was prepared to accept, 
for instance syb-clause (i), portions 
of sub-clause (ii), portions of sub­
clause (iii) and sub-clause (Iv) and so 
on. But !• took ^ery objection 

the word ŝabotage* and I wanted 
ill possible interpretation to 
be carefully guarded against, the pro­
bable misuse of this interpretation to 
be carefully guarded against. But 
nothing has been done in that direc­
tion. We do not know exac(b^ what 
the Government would like the public 
to think about the definition of this 
word “ sabotage” . And then I took 
very strong objection to certain por­
tions of sub-clause (iii) regarding the

laws regulating the supply and dis­
tribution of food or other essential 
commodities or services, and the ad- 
i7iinistration of those laws. I took 
also very strong objection to sub­
clause (vi) regarding tiie tendency t o - 
promote feelings of enmity or hatred 
between different classes of persons 
in Indja. Now. what has this Select 
Committee done in regard to these- 
points? Nothing at all. Hon. Mem-» 
bers had raised several other objections 
also, not only with regard to this 
clause and poriions of it, but also 
with regard to various other clauses 
in the Bill. But I find that very little 
attention has been paid to these ob-- 
jections, or to the suggestions that we 
have made. And the Select Com­
mittee, instead of discharging its duty 
as we had hoped for, had only rubber- 
stamped it, except for those few items 
where the hon. Home Minister seems 
to have agreed to make certain conces­
sions or in regard to those items which 
in the opinion of the Select Committee 
were nor very essential and therefore  ̂
they could press the hon. Home Minis­
ter to accept or accede. This is one 
of the very few occasions where an im­
portant Bill like this has been coni- 
mitted to a Select Committee and 
where the Select Committee had dis­
appointed us so very greatly. I was 
not on the Select Committee, but there 
were many hon. Members—about 
thirty of them. And so many more 
were invited by the hon. Home Minis­
ter to attend its sittings, and all these 
people were supposed to have given 
their best possible attention to the ...

Shri Goenka: How many were pre­
sent?

Prof. Ranga: I do not know. But the 
Committee seems to have done nothing 
and I find myself in this very unhappy 
position of having to oppose this Bill 
even at this stage because it is very 
disappointing. I do not, however, 
propose to take up the question of op­
position at this stage; but 1 propose to 
take up these things one after another 
and then draw the attention of hon. 
Members to the fact that this Bill with 
these objectionable clauses included in 
It, is likely to do any amount of harm 
if passed into law, harm to the country, 
to the Press, to the new.spapers and to 
the printing presses and to the free­
dom of opinion, the freedom of ex­
pression, the freedom of meetings and 
freedom in every essential thing that 
we should all treasure and try to pro­
mote in this country.

So much has been said about this 
word “tendT’. This word is a very 
dangerous word; and volumes have 
been written by various British 
authorities and Amedcan authorities 
on this word ‘‘tendency*’ how it is-
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[Prof. Ranga] ,
likely to be misused by administrative 
officers, how its interpretation is likely 
to do harm in very many cases, even 
interpretations by High Court Judges 
and so on. And at the same time the 
executive all over the world have been 
fond of this word ’ tendency'’ because 
that gives them the greatest possible 
latitude to catch hold of anyone on 

•whom they wish to frown upon, and 
they can get away also scot-free in any 
court of law. and before any High 
Court Judge or any body because these 
judicial authorities cannot easily find 
fault with the executive because of the 
use of the word “tendency” . It will 
be possible for the executive to say, 
' ‘Sori*y, we have taken another view 
of this word “tendency” and you are 
taking this view. Therefore, there Is 
no mala fide intention” . Therefore, 
the House has to be extremely careful 
in regard to this word “ tend” . I was 
hoping that as so many hon. Members 
had taken objection to this word, the 
hon. Home Minister and the Select 
Committee would try to drop this word 
and all permutations and combinations 
of this word "tendency” . But in spite 
of that, they have kept it on. That 
only means that the Select Committee 
wants us to give this tremendous lati­
tude. this limitless latitude to the ex­
ecutive, not only today but for the 
future also» to do any mischief, if they 
go wish, against anyone and whomso­
ever they may be up against and do it 
with impunity and thus thwart the 
freedom of opinion, freedom of expres­
sion and the freedom of Press. I 
sincerely hope that aj this stage, or 
at any stage, this House would rise to 
the occasion and try to force this Gov­
ernment to drop It of their own accord, 
and if they do not do it, try to defeat 
the Government and eliminate this 
word “ tendency” or any Permutation 
or combination of it, from this Bill. If 
it does not, then I can only repeat what 
I said earlier, that it would indeed be 
immoral for this House to accept this 
Bill with the word “ tendency* and the 
whole of the general conception that 
goes with this word “tendency” . I sffid, 
that if this Bill were to... .

Mr. Chairman: I do not wish to in­
terrupt the hon. Member, but I would 
like to say that it is rtot correct to say 
that the Select Committee did not pay 
any attention to this word , “ tend” . 
Perhaps the Select Committee paid tlie 
best of its time for the consideration 
of this word and several substitutes 
were also considered. I do not wish 
to say what all happened in the Select 
Committee, but much time was devoted 
for the consideration of this word and 
also possible substitutes like “calculat- 

ter and se on, and ultimately the

Select Committee decided on having 
the word “ tend” because comparative­
ly it was less harmful than the other 
words suggested as substitutes.

Prof. Ranga; I am thankful for this 
elucidation given to me. But that is 
all the more reason why I feel afraid 
of the tendency there is on the part of 
the Select Committee and certainly on 
the part of the hon. Home Minij t̂er; and 
if the House comes to agree with him,
I would have, to include also the House, 
but I do hope that the House will not 
a£?ree with him. This tendency on 
the part of these gentlemen shows that 
they are so fond of this conceptiorv of 
“ tendency” that they tried to pass it 
somehow or other, by getting some al­
ternative or substitute word. And 
when they found that they could not 
find any other alternative word, they 
came back to the word “ tend” . They 
are extremely anxious for themselves ’ 
and for their Government that this Bill 
should be passed, because of this ^nr 
dency. Now, what is meant by “ten­
dency” ? I dare say later on my hon. 
friend the Home Minister will dilate 
on this word and give us the conception 
of the word “tendency” , how the 
judges are expected to interpret it and 
so on. So far as one can see, apart 
from any interpretation that any judge 
may give, any police officer or district 
officer is likely to place upon it hifi 
own interpretation for his own benefit 
when he decides whether he should 
take any complaint to a court of law 
or not. If he thinks that such and 
such a thing has a tendency he 
straightway frames a charge or com­
plaint and takes it up to his superior 
officers. Each one of them will have 
his own conception of the thing. As 
we know each one of these administra­
tive officers, police officers and district 
collectors, is generally keen on giving 
as generous an interpretation of the 
word “tendency” as possible and after 
that the matter is taken to the courts.
A hundred cases may be taken to the 
court and only one may be sustained in

• the court but think of the annoyance 
caused to the Press, papers, journalists 
involved and the general public who 
are interested. That is why I say 
that this word should have been dropp­
ed. Why conld not the Select Com­
mittee drop it? Because they want­
ed to see that not only offences are 
punished but also possible oflences 
are prevented. The tendency of the 
possibility of these offences also should 
be prevented. The tendency of the 
possibility of an offence is indeed a 
queer thmg. The Home Minister 
thinks that it is a far-fetched interpre­
tation...

Shri Bajagonalacharl: How did yon 
guess that?
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Prof, Ranga: Because of your gesture.
Shri Rajagopalachari: Because you

yourself feel it perhaps.
Prof. Raoira: I would like the Home 

Minister himself to get into the shoes 
o f an administrative oflicer and then 
Jhe would know that it will be. He 
was himself dealt with very badly. 
Anj^ow, 1 was dealt-with badly by ad­
ministrative officers. I do not know 
If he was a detenu. I was one and 
«ome oi us were detenus for several 
years and we knew how much we had 
to pay merely because of thie interpre­
tation put on the word tendency by 
some administrative officer. So they 
-can create all this mischief and ohce 
they create the mischief we have to 
go round and see the administrative 
•officers, the moment we scent that they 
are out for mischief. We»plead with 
them, argue with them and try to pre­

vent them from going to the court 
with a case. On top of all this, think 
of the nervous strain on the parties 
involved. They will be writing, 
printing and publishing da*y after day 
and they have to think of their fate 
with regard not only to what they 
write or publish today but also 
what they have written and published 
in the past, or are likely to publish in 
the future. You have clause 21 re­
garding the admissibility of previous 
and subsequent issues and in the light 
of that no one is safe. I know that 
if I am likely to be held responsible 
for what I write today, then I am in 
a safer position but when I do not 
know what is likely to come down up­
on me in regard to what I had written 
-day before yesterday or for months 
past and what I am writing or am 
likely to be judged in the light of what 
I had written in the past, you can im v 
gine the nervous strain on me. I ‘ 
should at least have. the freedom to 
think that I am rid of the bother of 
what I had written in the past md 
nobody has made any complaint against 
me for what I had done previously. 
Then I can write for tomorrow with 
peace of mind. But this clause gives 
me no peace of mind at all. I have 
written so much in the pa.st and I may 
be hauled up for what I aril writing 
today in the light of my past writings.
I go on writing day after day and I 
do not know where there will be a cry 
of halt You will say: “Look here, 
you have written for six days before 
and I hold you responsible for what 
you ivriie on the seventh day in the 
light of what you have written in the 
past. All this is objectionable or be­
comes objectionable because of what 
you  have written for the pa3t six days.
I am clear about the tendency of the 
’writing, because previously 3̂ u have 
w itten such and such.** I do not

know wliere I will be if I were a 
writer, and I happen to be one. I do 
not know where I will be if I were a 
printer and I was one. I do not know 
where I will be if I were a publisher 
and I happen to be one. If you take 
a thing which is already before you 
and ask the judge to give an opinion it 
would be something out you do not 
give that certainty. Clause 21 was 
suDPOsed to help the people who will 
be hauled up before th e /’ourts. Ao- 
cording lo me these people who will 
be hauled up before the courts are 
likely to be at a much greater dis­
advantage because of clause 21. It 
fortifies a'nd strengthens the adminis­
tration and also fortifies the judge but 
weakens hopelessly the man put be­
fore the judge. In the light of clause 
21 the word tendency becomes ex­
tremely dangerous.

The Select Committee has accepted 
it. All credit to the Committee for 
having had the qualms of examirung 
it and therefore it took so much time 
and gave so much consideration to 
order to get over this. But why did 
they not make up their mind to give 
up this conception of “tendency ’ and 
the words ‘‘calculated to” , etc. ai^ 
concentrate upon those things whicn 
can be more easily accepted by the 
House, the country, the Press and all 
reasonable men in the country. That 
is why I am obliged to protest 
vehemently against the inclusion of the 
conception of the word “tendency” .

In the light of these remarks I would 
like the House to give their considera­
tion to what I wish to say about sub­
clause (iii) of clause 3:

“ incite or encourage any person 
to interfere with the administra­
tion of law or with the main­
tenance of public order or with the 
administration of laws regulating 
the supply and distribution of food - 
or other essential commoditien or 
services.”
Mr. Chairman: May I draw the atr 

tention of the hon. Member to what is 
contained in clause 3 itself and see how 
“objectionable matter** is defined. That 
governs all the sub-clauses and while 
dealing with the sub-clauses he might 
carefully see the fpitent of clause 3.

Prof. Ranga: There is an explana­
tion there and it is supposed to mini­
mise the rigours of the sub-clauses.

Mr. ChalnnaiL: He is free to make 
his comments. I only wanted him to 
bear that in mind while making his 
comments.

Prof. Raaga: Last time when I was 
speaking I had the impression that
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[Prof. Ranga] 
myjion. friend the Home Minister was 
impressed with my arguments and I 
hoped against hope that he would try 
to meet me substantially, more than 
half way, by dropping this particular 
portion of the sub-clause. Several 
other hon. Menftbers had also spoken 
against this particular portion, namely 
“ incite or encourage any person to in­
terfere with the administration of 
laws regulating the supply and distri­
bution of food or o.hcT essential com­
modities or services.” The procure­
ment of controlled commodjities, es­
pecially food and cloth, has come in 
Jor a lot of criticism in the country.
It has been most unpopular and on 
many occasions these officers had be­
haved arbitrarily and conducted them­
selves on occasions—rl say it advisedly 
—even in a corrupt manner. These 
activities of the administration had 
to be frowned upon, had to be criti­
cised, had to be condemned—condemn­
ed in the Press, condemned on the 
platform. If they were condemned in 
the Press, the Press comes in for this 
trouble; if they are condemned on the 
platform and those speeches are re­
ported in the papers, again the Press 
will come in for trouble. Therefore, 
it will come to this that all these bad 
activities of the administration cannot 
be reported in the papers, that the Press 
cannot publish our criticism of those 
activities, our reports about their be­
haviour and whatever resolutions we 
may pass from time to time in order 
to draw the attention of the Govern­
ment to their behaviour. Is it the 
intention of the Government to prevent 
such criticism? If it is not, then 
why keep this thing here? If, on the 
other hand, they do not need any cri­
ticism at all, do they mean to say their 
administrative officers are so honest, so 
capable, so considerate and so wise 
also in their administrative activities 
that there need be no criticism of their 
activities? They cannot maintain 
that

Hr. Chainnan: Criticism of the ad­
ministration w t̂h a VieAv to obtain 
redress, the Bill says, “shall not be 
deemed to be objectionable matter ’̂ . 
The hon. Member may read that ex­
planation to claui|^3 carefully.

Prof. Ranrii: With a view to change 
the attitude of the Government if we 
say an3Tthing in regard to the behaviour 
of these people and it • is published, 
it may not be objectionable in the light 
of this explanation. But if we do not 
care to say, **I am saying all these 
thinffs in order to bring them to the 
notice of the Food Minister or Home 
Minister or some other Minister” , if 
we do not take care to say that, if

we only narrate the complaints that we 
have to make in regard to the adminis­
tration of these controls, for instance, 
then immediately we come within the 
mischief of this law. At every stage 
the writer, the reporter and the news­
paper have got to be going on repeat­
ing this Mantrcnn: “with a view to
draw the attention of the Civil Sup­
plies Minister we are saying this 
thins*', or Ranga has said this thing,, 
or Mr. Goenka has said something else: 
What, is the meaning of th^t? It is not 
that way that public administration, 
has to 'be carried on— ŷou begin by 
gagging the Press. I want to have: 
the freedom to go about saying when­
ever I find it necessary, whenever I 
find it wise and also right to do so, 
that such-and-such administrative offi­
cers have misbehaved;* not only that—  
that such-and-such Departments have 
misbehaved in such-and-such a manner, 
therefore this procurement must he 
stopped; this procurement procedure- 
is wrong, it is an unholy thing, it must 
be abolished. But under this Bill im­
mediately I would get into trouble, 
everyone would get into trouble once 
we come under this clause.

Mr. Chairman: Does it not come-
under policy?

Prof. Ranga: It comes under the*
policy and the policy has got to be 
criticised and the activities of these 
administrative officers have got to be 
criticised. An officer goes to a house; 
the householder is not there in the 
house, the wife is there. The officer 
demands the grain. The wife says, 
“You please wait until my husband 
comes” , he says, “Nothing doing—  
I am not going to wait” . Then he 
proceeds to break open the locks and 
the doors and ,takes charge of the 
grain, weighs it, packs it in the sacks 
and takes charge of the carts and bul­
locks of the peasant himself, carts the 
whole stuff- to the factory, hands it 
over to any factory he likes and then 
afterwards sends a chit to the husband,

• or the householder, saying, “Since the 
grain has not been handed over to me 
in time ♦when we asked you we are 
going to pay not the controlled price 
but something less than that because 
you have got to pay the penalty” . 
Under such circumstances this peasant 
turns round and says, “Down with 
this administration *. Supposing a 
newspaper man publishes that expres­
sion, he comes under the scope of this 
Bill. Supposing the wife turns round 
to that officer and says, “You cannot 
get into this building unless it be over 
my prostrate, body, because my 
husband is not here; my home is a 
sanctuary and you cannot desecrate it*. 
If what she says is reported in the
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papers, immediately those papers are 
likely to be brought under the mis- 
«!hief of this Bill. Your laws concem- 
■ang the controlled commodities affect 
the day-to-day activities of hundreds 
of millions in this country, but all 

lhat happens on that wide front, that 
far-flung front, cannot come to be re­
ported in the papers because of this 
Bill, because your papers are terribly 
.afraid of this Bill. They would not 
d̂o it because you have strengthened 

■the administration with this word 
‘“ tendency” also. A woman has done 
this, a man has said this, and there- 
:fare it is reported: such a report may 
not be a bad thing but it is likely to 
‘̂tend”—it is calculated to result in the 

•encouragement of various other people 
also—to obstruct this administration of 
•controlled commodities. This is an 
extraordinary proposition—how it has 
ibeen brought into this thing. I do not 
3tnow. I thought the hon. Home Minis- 
-ter was keen in preventing the spread 
cof the cult of violence. I do not think 
Tthat this Government is so very......

Shri Rajagopalachari : I do not wish 
tto interrupt the flow of rhetoric, but 
the word “tend’* is not in that sub-
.clause. He might just as well rea^ <̂he 
;5ub-clause and look for “ tend”— b̂ut 
ithat does not matter for rhetoric.

Prof. Ranga : I am not bothered with 
jrhetoric.

61ni Bajagopalachari: See if the
-word "'tend” is there.

Prof. Rnga : As my hon, friend is 
.^aware, even if I attempt at rhetoric I 
•will not have it—I have lost my voice 
in the villages.

Shri Rajagopalachari : But the sys­
tem of controls throws my hon. friend 
into such a fit of anger that rhetoric 

. comes automatically. But the word 
‘Hend” is not there.

Prof. Raaga : "‘Tend” may not be 
(there— t̂here it may be “ incite or en­
courage” What is meant by “en­
courage** ? I ran the gauntlet seve- 

times with the control authorities
There were the

ral
in several villages.
^peasants...

Shri R;aJagopalacharl : This is not a
• motion to maintain controls.

Prof. Raaga : So many experiences I
• can place before this House, but I do
- fiot wish to do so. But my hon. friend
should have patience with others es- 
TCcially when he was himself not pre­
pared to place before the Select Com- 

V mittee the evidence ihat he has got 
on the basis of which he has come 
forward in this House with this Bill. 
How has the Press acted ? What are 

rthe specific instances and in what

manner has the Press misbehaved by 
which he is entitled to come before 
this House and later on before tte 
Select Committee ? Now that I am 
on that subject, I wish to draw the 
attention of the House to some of the 
observations made by no less person­
ages than two of our coUecrgues—Mr. 
Shiva Rao who cannot be accused at 
all of rhetoric or of enmity towards 
this Government, or of extremism or 
leftism, or even the observations of 
Pandit Kunzru. These two friends 
of ours themselves stated that they 
hoped for information to be placed 
before this House but it was not placed. 
It is usual in any responsible legis­
lature for any Minister who has real 
respect for the Opposition to bring 
forward and place before the House 
all the documents and evidence he has 
got in support of the various clauses 
that he has placed before the House. 
But here he has not done it. I do not 
find fault with him on that ground be­
cause there were these three or four 
sub-clauses which I was prepared to 
accept, that is, those regardmg inci­
tement to murder, violence and so on. 
Even to the ^ lect Committee the hon. 
the Home Minister was not prepared 
to supply the materials. He 
was not prepared to supply 
them because he di not have 
them, or his Ministry ti*jught that 
there was no longer any need for 
them to justify anything at all, that 
Parliament was in their hands and all 
that they had to do was to simply 
place a thing and ask it to pass it and 
it passed it. While the other Minis­
ters do not smile to other Members In 
a charming manner as my hon. friend 
the Home Minister knows to do, my 
hon. friend knows how to win the 
hearts of not only the Members of the 
Select Committee but also the Mem­
bers of this House and I may tell you 
that I am not beyond his influence 
that way. In spite of it, I find if  
necessary to record my vehement pro­
test against the way in which the 
Select Committee has disappointed us.

Shri Rajagopalachari: I shall learn 
to frown.

Prof. Raiiga: As I have said, on
several occasions I was approached 
while I was in the villages and was told 
that these procurement ofBcers were 
doing such and such things. I had to 
criticise those officers and protest 
against their behaviour. Even on a 
railway platform while the train was 
waiting there women were being haras­
sed as they were carrying only smtfl 
loads of rice. I had to say certain 
things and on some occasions I had the 
opportunity of meeting these journa­
lists also in the same areas. I re­
quested them to report what I said*
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[Prof. Ranga] 
what had transpired between officers 
and myself and what had happened m 
the end. On some occasions, they 
were good enough to report at length, 
and that is the experience of almost 
every pubUc worker. If hereafter the 
papers were to give publicity to what 
■we say and what the officers say in re­
turn to us in the shape of threats and 
the rest ot it, and in reply to those 
threats we say certain things, and these 
things come to be reported in the 
papers, can my hon. friend the hon. 
the Home Minister assure us that 
those papers are likely to be free trom 
the mischief of this Bill?

Sbii Goenka: What is the value of 
that assurance even if the assurance 
is given?

Prof. Banga: Can he do it ? He 
cannot. And as my hon. friend has 
said just now, I need not say any­
thing about assurances. He gave one 
assurance earlier on some other occa­
Sion and said that it is not relevant 
on this occasion and therefore th ^  as­
surance does not hold good. Thus, 
the stage has long passed when we can 
depend upon assurances.

Shri Sondhi; O.Ticial or non-official ?

Frol. Banga: When this BiU was be­
ing committed to the Select Coinmittee, 
his assurance would have given us 
some slreagih, but now we need not 
wait for the assurances.

MilUons and millions of 
today being brought within ^  claws 
of your administration. If thCM co ^  
trolB had been there before we attato^ 
freedom and if theijr “ ^ministration 
had been half as bad as it today, it 
in those days so many merchants, 
thousands and lakhs of them, had come 
under the heel of these controls, can 
anybody feel sure that we could have 
had all those hartals that we used to 
have, and all the response ^at we 
used to get from them? 
have had all that freedom that we did 
enjoy in order to carry on our 
tion against that Government ? We 
could not have had it. ^  
be the position tomorrow and the day 
after and what is the position today? 
More and more of us have come under 
the vicious claws of your admmLstra- 
tion.
' Shri Goenka: It is a different Gov­
ernment now.

Frof. Banga: We have come under 
your claws arud you want to regulate 
o\ir day to day Ufe in regard to food. 
Clothing, sugar and sometime ago

kerosene, not to mention various build­
ing materials if we want to build a 
house. You have got us under your 
claws and you want the Press to be 
prevented trom saying anything in 
our defence. Having silenced it, 
having th;*eatened it with punitive 
measures, you want to catch hold of 
us like rats in a closed room and 
finish us. That seems to be the 
general trend or tendency or mentality 
of the administration. I have no ob­
jection if this administration were to 
have that tendency or mentality, be­
cause I have got to deal with the ad­
ministration. If I can, I would dis­
miss it and replace it by myself and 
my hon. frienc ŝ, and if I cannot I 
will go on battering against its doors. 
But what I now complain against is. 
this, that you should come forward 
and ask \is to accept this Bill with all 
this power given to you to shut out 
the columns of the Press in this 
country and deprive us of the only 
champion that we can possibly appeal 
to for some help, spme assistance or 
some voice. Therefore, I take the 
strongest objection to this. '

Then there is this sub-clause (vi). I 
do not know why my hon. friend the 
hon. the Home Minister wanted to 
have it. I thought that he was going 
to drop it. Is he now enacting against 
Socialist, against Communists, against 
kisans, against workers? It is not 
his intention, I dare say. If it is hisr 
intention, then I join issue with him. 
If it is not his intention, then why does 
he bring it in here? There is hatred 
between one class of people and an­
other class of people. It is bound to* 
be there. Between cats and mice 
there is always hatred. They must 
flght and they do fight. If they did 
not fight, mice have no tenure of .life 
at all. Similarly, the tenants have 
got to organise and rise against their 
zamindars and big landlords; the in­
dustrial workers have got to organise 
themselves and go on strike whenever 
it is’ absolutely necessary as against 
their industrial employers. I gave one 
Instance last time and pointed out that 
there is a tendency for conflict betweeh 
a merchant and an ordinary t>easant. 
In all these stages of conflict in 6ur 
social life, if at^any time any of the 
public workers were to give expres­
sion not only to general sentiments 
but also certain particular sentiments 
in regard to questions of oppression on 
the part of these various ‘haves* or 

’ vested Interests and a report of it ap-̂  
peared in the papers, the papers can 
be gagged, and because the papers are 
gagged our voice cannot reach beyond 
those hundred or thousand people. The 
rest of the country will be kept blind
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and ignorant about it and it would not 
be possible for us to carry on our 
public work at all.

Shri Goenka: That is the purpose of 
the Bill.

Prof. Ran«ra: It was because of the 
glorious services that the Press render­
ed that the voice of those of us who 
Initiated the anti-zamindari movement 
in the far off south in 1926-;]0 could be 
heard in. northen India, arid-in nor­
thern India also similar movem'ents 
took shape and it became an all>India 
movement. In the beginning the 
Congress was not very happy about it 
but the Congress Ministries were quite 
glad to take advantage of it afterwards 
and they passed these laws. Only the 
other day this House gave its impri­
matur to all these laws and incorporat-, 
ed them as part of our Constitution 
and kept them beyond the purview of 
the Supreme Court. Could all this 
have happened if it had not been for 
the support, the enthusiastic support, 
of the Press? How would it be pos­
sible for us hereafter to right the 
wrongs ol' the ‘have-nots’ in this 
country? Yes, you may say that they 
can carry on their agitation or cam­
paign with sufficient restraint. It may be 
possible f o r  us sedate people, for wise 
people, for experienced people, for 
highly educated people of the towns, 
to keep a cool head under this punka. 
Would it be possible for the ordinary 
folk in the countryside who are victims 
of this oppression? They give ex­
pression to strong sentiments and 
strong ideas also and they are publish­
ed in the raw in some of the papers. 
If that happens, you will at once catch 
hold of the papers and silence these 
people. Therefore, you destroy the 
very momentum of social reform, of 
social reconstruction, that the Press 
should stand for today.

I am one of those who do not be­
lieve that class conflict is a bad thing. 
My hon. friend the hon. the Home Mi­
nister used to be one of those who 
used to condemn us because of this 
faith of ours. I do not mean to say 
that I believe in the eternal necessity 
for this class conflict, but it has got to 
be eliminated. If it is to be eliminat­
ed* then the weaker class has got to 
strengthen itself. It has got to be 
organised. It has got to be provided 
with the necessary- Press, with some 
Press at least. Today it has no Press.
H P.M.

Thrf'e days ago we had a huge gather­
ing of more than ten thousand people 
In a place called Sonepat in East 
Punjab. It was a conference of the

kisans? Has anything appeared in­
yesterday’s papers? Has anything ap­
peared in this morning's papers? But 
one great man went to Punjab yiester- 
dav morning, arnd yesterday afternoon 
the whole of the Press was full of his 
speeches. This morning’s pai^rs carty 
columns after columns of his speech.

The Ho7ise then adjourned till Half 
Past Three of the Clock.

The House re-assembled at Half' 
Past Three of the Clock.

[M r . D eputy-Speaker in the Chair]

DISPLACED PERSONS (DEBTS 
ADJUSTMENT) BILL

P resentation of Report of Select 
Committee

Dr. Tek Chand (Punjab): I beg to 
present the Report of the Select Com­
mittee on the Bill to make certain 
provisions for the adjustment and 
settlement of debts due by displaced 
persons, for the recovery of certain 
debts due to them and for matters 
connected therewith or incidental. 
thereto.

PRESS (INCITEMENT TO CRIME) 
BILL—contd.

Prof. Ranga: Before we rose for 
lunch I was saying that the ‘have-nots’ 
are obliged to develop their own Press 
and they have none of their own at 
present worth ^ e  name or in suflAcient 
strength, and in illustration of it I 
said we had a big conference of ten 
thousand kisans coming from diflferent 
parts of the whole of Punjab and 
P.E.P.S.U. only three days ago. on 
last Saturday, at Sonepet. Yesterday 
one of our leaders went ov6r to an­
other place in Punjab and made a 
speech. He made his speech in the 
morning and the afternoon papers 
were full of his speech. But neither 
yesterday’s papers nor this morning’s 
papers have carried even a line about 
the proceedings of Saturday’s meeting 
of the kisans. Now, that shows clearly 
how these ‘haves’ have come to mono­
polize the Press and how the ‘have- 
nots’ have not been able to develop 
any strength at all in this realm of 
Press. They are now slowly beginning 
to develop their weekly Press. I do 
not know how long it will take for 
them to have a daily paper at all. 
And it is this Press which is likely 
to come to be muzzled under this
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[Prof. RangaJ
Pie&g law. It is not these big Press 
lords who will be so much harassed 
fis the editors and owners and 
managers of these weekly papers which 
alone can be started and run by poor 
people in this country. As I told you 
on the previous occasion, it' is neces­
sary that we should safeguard the 
interests of these ‘have-nots*. And 
how can we do it in the face of this 
sub-clause here which reads in this 
way that ‘objectionable matter’ means 
any words, signs or visible represen­
tations which “ tend to promote feel­
ings of enmity or hatred between 
different classes of persons in India” . 
In order to right the wrongs of the 
‘have-nots* agitation has to be carried 
on. This agitation can be carried on 
best through the Press and the plat­
form. The agitation on the platform 
will not become effective if it cannot be 
imported Jnto the Press and conveyed 
through it to larger numbers oi people 
than can' be present on any one occa­
sion at any one platform. If we begin 
to do it then we come within the mis­
chief of this. Surely it cannot be con­
tended by this Government that the 
'have-nots* should not try lo organize 
themselves and raise their own status.
I take it that the Indian National Con­
gress has been standing, for the last 
ten years at least, for what is known 
as a “ juster social order” , to replace 
the present unjust social order. This 
was a phrase or an ideal which was 
incorporated in a resolution passed at 
the Ramgarh Congress over which my 
hon. friend Maulana Saheb, now the 
Education Minister, had presided. If 
the present Congress Ministry wishes 
to remain loyal to that ideal, accepted 
by the whole of the Congress eleven 
years ago at Ramgarh, then surely it 
must see wisdom indeed in withdraw­
ing or deleting the whole of this sub­
clause instead of keeping it liere. I 
was hoping that the hon. the Home 
Minister himself would take_ the initia­
tive and move that it should be deleted 
at the stage of the Select Committee. 
But most unfortunately neither he nor 
any one else seems to have given the 
lead to the Select Committee with the 
result that this thing has come back 
here again in this Bill.

It is easy for any one to say that 
there should not be any class conflict. 
When does the class conflict come in? 
Does it come in when the helpless 
worker begins to organize himself or 
is it incidental In this present capitalis­
tic state of society, in the kind of 

. mixed economy that our own Govern­
ment wants to maintain for some time 
longer? It is incidental to it, it is in­
stinct in it. Therefore, these people 

"have got to organize themselves. The

moment the ‘have-yiots* begin to orga­
nize themselves the ‘haves* see red in 
it and they begin to say: “There is a 
conflict; here are people who are agitat« 
ing and who are greating trouble where 
there was no trouble at all**. In this 
way it would be possible for them and 
their champions in the administration 
to see red in every process of agitation 
that these people carry on in this 
country, in every effort that they make 
to organize themselves and raise their 
own bargaining power vis-a-vis their 
employers whether in agriculture or in 
industry or in commerce, and it would 
be possible for them to stifle the pro­
gress of the effort with the help of this 
particular sub-clause.

Who are the people who have got 
to agitate in this manner? It is not 
necessarily the poorest people in the 
country. Even the bank employees had 
had to go on a strike, they had to 
organize themselves. Even the non­
gazetted officers in Madras Presidency 
and some other Provinces had had to 
organize themselves and go on strike 
in order to improve their own condi­
tions. Therefore, it is not only the com­
pletely down and out who have got 
to organize themselves and agitate on 
the platform and in the Press but also 
others who are a little better off and 
who at ihe same time vis-a-ins their 
employers are in the same strategically 
weak condition. Therefore, it affects 
not only the ordinary day-to-day work­
ing clashes but also the middle classes. 
A clause that affects the middle classes, 
the peasant classes as a whole and the 
working classes cannot be accepted by 
this House. I happen to be the Presi­
dent of the Rural People’s Federation. 
There is great conflict between rural 
people’s interests and those of the 
urban classes. It should be open to the 
rural people and their champions to 
inveigh against the injustices that are 
being perpetrated against them by the 
urban classes. It would be possible, 
however, for my hon. friend the Home 
Minister and his countless millions in 
the administration from this end right 
up to the Provinces to bring our efforts 
within the mischief of this snb-clause. 
That is why I say the tentacles of this 
sub-clause are likely to be so long, so 
vicious, so tight and so venomous that 
this Bill if it were to be passed with 
this clause in it, is likely to poison not 
only our economic life but also oui 
social life. That is why I hold it as an 
enormity so far as civil liberties are 
concerned and it ought not to have 
found a place at all in the original Bill. 
At least it could have been eliminated 
in the Select Committee stage. I hope 
the House would try to drop it from 
the Bill. .
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Then, I take up the question of 
security and I am told by a reliable 
authority as well as these minutes ot 
dissent that there used to be a maxi­
mum limit at one time but today there 
is no maximum limit at all. I know 
for a fact that once when we were at 
war with the British, a well-lcnown 
paper in Bombay was asked to deposit 
a security of Rs. 20,000 and it was not 
given much time and yet there were 
patriotic people in this country to help 
it to deposit that security and we 
scandalised the Government fpr the 
amount that was demanded. It was an 
enormous amount and any ordinary 
paper would have gone under. If I re­
member correctly, I think the flrsc 
security was forfeited and a second 
time the editor was asked to offer an­
other security. Are we to understand 
that in future also a similar procedure 
is likely to be pursued? How would it 
be possible for any daily paper how­
ever rich it might be to go on placing 
at the disposal of the Government 
whatever sum they choose to demand 
from it as security? Now they have 
said it is for the judge to decide. All 
ri§ht, but who takes the initiative? 
They have themselves stated that it is 
the executive which has got to state in 
the application that it makes, the 
amount of money that it wants to be 
deposited as security. It is on the basis 
of that demand made by the executive 
that th« judge has got to make up his 
mind. It is quite possible especially in 
the rase of weekly papers and papers 
started by poor people that the whole 
of their press may be worth only 
Rs. 20.000 but the security demanded 
may be even Rs. 10,000. It would be a 
crushing burden on these people. 
Would it be possible for them to raise 
this sum at all? It Is quite possible 
also if the State Government were so 
minded and therefore if it were pre­
judiced against a particular paper, 
even if it were to be a daily paper, 
they might dem«nd an enormous sum 
of Rs. 50,000. Where is the guarantee 
Ihflt «nrh a sum would not be de- 
rianded at all? If that Rs. 50.00  ̂
security were demanded and this man 
is not in a position to pay it in due 
time—21 days or whatever period ii 
may be—then he would go to the wall. 
If on the other hand, he deoosits it 
and he continues to carry on his work 
and the executive is so minded to go 
back again with another aoplicatlon 
that this security should be confls- 
c«ted. whAt would be the fate of the 
paDer? 'Will not the editors and the 
whole of the staff be^n tenter-hooks? 
Will fhey not be all nervous? Will 
they have peace of mind at all? Will 
the owner of the press or the owner of 
t^e paper hAve any peace of mind or 
any of the other people even if they
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happen to be here in Delhi or even in 
Parliament like my hon. friend, Mr. 
Goenka? Will he be able to discharge 
his functions in Parliament without 
that peace of mind and run the six or 
seven papers that he has got? Will they 
be able to go on writing their own 
editorials and publishing all kinds of 
reports and speeches for consumption 
all over India and in their own States? 
It comes to this. It is generally the so- 
called editor and this is only a manag­
ing director and he has to learn all

his paper Is
published. It is impossible. He should 
be in a position to see everything here. 
You have got to provide a television 
apparatus for him so that the whole 
thing can be seen by him. Then he 
could go on correcting, and then there 
IS the teleprinter. It makes the whole 
position so very ridiculous and im­
possible.

Therefore, I say it is not right 
that you should leave so much dis­
cretion to the executive Government 
of the country. I have already stated 
rather in detail the last time how 
before an executive Government makes 
Its decision to take any particular 
matter to the judge and make an 
application, so much of procedure has 
to be gone through and in all that pro­
cedure it would be possible for them 
w haras.s these poor editors, the 
managing directors and their staff and 
every time the editors will be tied to 
^ e  apronrstrings of the local satraps. 
There may be any number of them 
from the district magistrate right up 
to the Minister. There may be any 
number of them in between and to each 
one of these people these editors will 
go on salaaming every day, morning 
and evening in order to be in their 
good books: otherwise these people
would go on threatening; they would 

frame charges against you. It Is not necessary that 
the charges should be framed. It 1? not 
even necessary that the charges should 
be accepted by the judge and sustained 

i  enough that this
tl^eat should he held out. a threat to 
the Press people and you will sabotage 

Prpcq- voii will make 
them servilp instruments before execu­
tive authority.

But what sort of executive authority 
are you really to have? Are you sure 
that you will have a Congress Govern­
ment in the States and at the Centre^ 
Is it not quite possible that the Govern­
ments may be there which would not 

lip-service, as the present 
to canons of demo­

cracy? Is It Impossible for anyone to
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conceive of the possibility of a totali­
tarian Ministry coming anywhere in 
one of your States and do you mean 
to say that you are going to empower 
them with all the clauses of this Bill? 
These Press people would be at their 
mercy. That is exactly what it comes 
to. It may be so according to the hon. 
Home Minister’s conscience. He cer­
tainly is a democrat and therefore he 
Is not doing anything against demo­
cracy but he is placing this power in 
the hands of people about whose politi­
cal persuasion, he cannot take a fore­
cast. It is impossible, because it is in 
the lap of Gods. Who knows, what kind 
of a Ministry there will be in one of 
these States? It happened in China 
and it is likely to happen in this coun­
try. It comes stage by stage and State 
by State and when these Governments 
come there you place this Bill before 
these totalitarian Governments or other 
Governments which pay lip S3mipathy 
to democracy and at the same time 
desecrate the very idea of democracy 
but still claim to be democrats, and 
remain to administer this thing. What 
has happened in other countries? 
There are conventions and laws which 
both pull together and they make such 
a big edifice of protection to the ordi­
nary man in the street. Here in tMs 
country, most unfortunately for us, we 
do not have any conventions worth the 
name first of all. Secondly, we do not 
even have Governments and their 
leaders who show respect for the as­
surances they themselves give. We 
used to condemn the British Govern­
ment in those days because they used 
to break their plighted words. We used 
to say that it was the British Govern­
ment which was notorious for break­
ing its own pledges. And yet here are 
my hon. friends telling us again and 
again and repeatedly reminding us of 
the assurances that were given by the 
hon. Prime Minister at the time when 
the Constitution (First Amendment)
Bill was before this House. We were 
told then in all sincerity that during 
the life of this Parliament anyhow • 
opportunity was not going to be taken 
to bring a Bill like this and if it came, 
to incorporate any such clauses. And 
yet they have brought it forward. I 
was yet prepared to give my condi­
tional supoort to this Government in 
view of their efforts to prevent any 
efforts at incitement to violence etc., 
knowing as I do what has happened in 
certain States, what is happening even 
today in those States and other States 
and what has really come to pass with­
in two or three years in the various 
States. T certainly thought it my duty, 
althoueh I do not belonc to this party, 
to lend mv suppoi*!. conditional support 
ifL_this Bill only to that extent, to pre-

? incitement to violence and so 
mv conscience
woiilH Minister

l! j  "  content with that and
. r  dropped the other portions

= these clauses, and come here
with an amended, modified and indeed

Of that, he 
1?® '^"repentant. He has got

?  Li^if i wants his pound of flesh 
hiillf «  « a personal appeal to
pSier H«. j f e n a m o u r e d  of this® ®o very keen on
hnmo M himself going

eWer statedmen. Why should he be so very kern 
these shackles upon us, 

consider to be intolerable 
movi’ understand. I wishto make this appeal to him to rise to 

the occasion and agree with us in
® obnoxiousclauses and make the Bill as soft, as 

tolerable as possible so that even if wc
S  u “ “ r statutebook it may be possible for us and 
for the people who come hereafter also 
not to be unhappy about his last tenure 

°ther hand, be 
tolerant about It and continue to 
cherish the feelin;?s of affection that we 
have always had for him as a man and 
as also one of our national leaders

Shri R. K. Chaudhuri: Do not let this 
Bi 1 be associated with him. Let this 
Bin come; but let him not be associated with it.

Prof. Ranga: That is exactly what I 
i cannot say how much T wish 

that he had resigned two months ago 
before this Bill had had to be piloted 
by him. especially with these clauses.

rSHRi Himatsincka tti the Chair]
No maximum limit is fixed to the 

amount of security that could be de­
manded: no maximum limit is fixed 
for such further security that could • 
be demanded. It eoes on ad nauseam.. 
Why should that be so? I want them to 
drop these things.

My hon. friend Pandit Thakur Das 
Bhargava. more than whom we can­
not find another as persuasive, as 
reasonable......  . ‘

Shri R, Velayudhan
Cochin): Moderate. (Travancore-

Prof, Ransra: ...and a.c humane, 
even he was dissatisfied with this Bil\. 
He puts it in such a plaintive manner 
here. He has said:

“A provision for putting a ceil­
ing on the amount of security 
demanded was also suggested, out 
unfortunately it did not find favour 
with the Select Committee.**
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When my hon. friend Pandit Thakur 
Das Bhargava is obliged to say this— 
and he is the Secretary of the Con­
gress Party—I begin to wonder whom 
the Select Committee wanted to serve 
by behaving in such an unreasonable 
fashion.

Then, we were told some time ago 
that the Press law that was passed 
by the British was first of all brought 
before this House as a special piece of 
legislation for an emergency period, 
and that afterwards it was made 
permanent and therefore the whole 
country revolted against it. Now. we 
are told that there is an emergency 
and that this is an emergency legis­
lation. If it is an emergency legislation, 
as has been the case with the legis­
lation that was passed in regard to 
controls, should there not be any time 
limit for its life? So many of our 
friends had pleaded in the Select 
Committee, I am told, for restricting 
the life of this Bill. They have said, 
in the first instance, have some time 
limit; then you can see how it works 
and thereafter it may be possible for 
you, if necessary to come to Parlia­
ment and ask for an extension and it 
may be possible for future Parliament 
also to take advantage of that occa­
sion and make further changes in this 
Act so that it may become less intoler­
able or more tolerable than it could 
possibly be made today by this Parlia­
ment.! But, unfortunately, the Select 
Committee, did not accept that sug­
gestion. So many things are said by 
my hon. friends who were themselves 
members of the Select Committee, We 
need not bother about all that: we 
know the deliberations of the Select 
Committee. They did not agree to put 
a ceiling on the period for which this 
Bill has to work as an Act once it is 
enacted by this House. T would like 
once again to appeal to my hon. friend 
the Home Minister to take time by the 
forelock, take the initiative hiirnself 
and fix a time limit: let it be two 
years or three years. Even supposing 
he is prepared to agree to some of my 
suggestions regarding the sub-clauses 
to clause 3, it becomes necessary to fix 
a time limit. Even if he thinks there 
is any crisis—I do not think there is 
any crisis—even if he were so minded 
to think like that, let him say that. 
That would give some satisfaction to 
some sections of this House even 
though he could not give satisfaction 
to the whole House.

I made a suggestion last time and I 
wish to refer to it again now. I sug­
gested that, as had been done in the 
past, he should incorporate such a 
provision in this Bill at the

Select Committee stage as would 
permit a combined conunittee of the 
working journalists on the one side 
and the All-India Editors’ Association 
on the other to look into any com* 
plaint that the Administration might 
like to make against any paper and 
try to bring their own moral pressure 
upon the editors and managers of 
such of the papers as are considered 
to be doing the wrong thing; and only 
in those rare cases where the com­
bined organisation, or the leaders of 
the working journalists as well as the 
owners and editors fail to bring abouc 
the necessary corrective, should there 
be any need at all for this Bill to 
come into operation so far as the 
courts and administrations are con­
cerned. But. I find no mention at all 
made of this either in the report of 
the Select Committee or in the Bill 
that has come from the Select Com­
mittee. I do not know whether that 
question v/as considered at all. As my 
friends are telling me. even the so- 
called pre-censorship was a little more 
tolerable than this, and even that has 
gone now today with the result that 
the position of the Press would be 
much worse in the future than what 
it was even when the British were 
here. When the British were here, 
certainly there was an emergency be­
cause we were at war with that 
Government, and they had some ex­
cuse, looking at it from their own 
view-point. What emergency is there 
today? True, so many of us are op­
posed to this Government. But, do we 
want to replace this Government, dis­
place this Government or destroy this 
Government by violent means? No, 
Sir. Only by non-violent means, in a 
parliamentary manner, in a democratic 
fashion. Do they mean to say that any 
electioneering campaign that may have 
to be carried on in the next three or 
four months is going to be an emer­
gency to justify these sub-clauses in 
clause 3? Do they mean to say that 
here and there the few efforts that the 
communists are making have created 
such an emergency and so, all the sub­
clauses of clause 3 are necessary? What 
is the emergency, I want to know? If 
there is no emergency today, why then 
should he be so very keen on denying 
the Press the opportunity to correct ?♦- 
self? I remember—I had referred to it 
also last time—the Prime Minister was 
mooting it in the other place that some 
of the papers were thoroughly intoler­
able. It is Impossible for us to read 
any page without getting awfully up­
set, not because they abuse us per­
sonally, but because thev contain so 
much of untruth and abuse which is 
wild. All right; how is one to control 
them? He said that the Newspaper 
Editors* Association was approacheCl.
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but they exclaimed their inability to 
control them. If that is so, why not 
pursue the same procedure in future 
and added to that, invoke the help of 
working journalists. Once you reach 
these people and make an appeal to 
them, let them find that your appeal is 
quite reasonable and such and such 
journalists or papers have really gone 
bad and beyond the limits of decency 
and toleration. Even then, if they were 
to fail to control their own conferers, 
it would be open to my hon. friend the 
Home Minister here and the Home 
Ministers of the States to bring this 
Bill into action. Without taking any 
of these precautionary measures, if my 
hon. friend the Home Minister and his 
Government and their loyal supporters 
in this House were to insist that this 
Bill should be passed into law, and say 
that they are going to face the people 
and get their verdict, and so on, I can 
only tell them that they would be doint» 
a great and serious injury to our con­
ception of democracy and their own 
practice of democracy and would only 
be perverting democracy and demo­
cratic principles.
4 P.M.

Lastly, I come to the point which T 
wanted to deal with last time, but un­
fortunately could not, and that is about 
these Press services, for instance the 
U.P.I., the P.T.I., the Globe and various 
other external news services and others 
that we have operating in this country. 
These Press services, to the extent that 
they operate in this country should be 
brought under the control of the nation 
and they should be socialised. Today 
they are almost in the hands of a few 
Press lords and they are not able xc 
exercise any freedom as they should.

Shri R. Velayudhan: Government 
also controls them.

Prof. Ranfca: I am extremely anxious 
that when I say they should be socia­
lised, it should not be understood that 
1 want them to be brought under the 
control of this Government or any 
Government. But they should be 
brought under the control of an 
authority which would be thoroughly 
above governmental control, which 
would be thoroughly above any party 
control and which would be responsi­
ble and would have such a higher 
sense of responsibility to the country 
that it would be rompletely non­
partisan and non-factious. Until and 
unless we develop such Press services 
!n the connrry it would not be possible 
for our daily paoers and our weekly 
papers and the general public to 
assure themselves of an Impartial 
Press, of Impartial news, news whirh 
Tfould cater not only to one political

party, but also to all political parties, 
and which would discharge their 
function in a truly democratic manner, 
I mean the function of educating the 
voter. The voter cannot be educated 
by a servile Press. That is my charge 
against so many of the clauses of this 
Bill. They seek to convert our Press 
into a servile Press and secondly the 
Bill seeks to make the Press, shall I 
say, a slave or the handmaid of the 
one-party Government. Do we want 
one-party Government? I know my 
hon. friend does not want it. He wants 
the rule of democracy. He wants the 
party system here in this country. If 
he wants that, he must give freedom 
to the Press, and indeed, he should go 
out of his way to encourage the Press 
to criticise more easily and more freely 
and yet more responsibly, his own 
Government and the activities of his 
own administration so that it would 
be possible for him to know things 
which he may not know so well, 
directly from his subordinates. He can 
know from the Press the mistakes 
which his own administrative officers— 
lakhs and lakhs of them all over 
India—are committing every day, the 
delays that are being caused in the 
construction and development of the 
working of our nationalised industries 
in the country and so on. It would he 
possible for the Press to un-earth ro 
many scandals. Even in Russia wher^ 
there is a totalitarian system of govern­
ment they encourage their Press to 
this extent so as to bring to the fore 
the misdeeds of many of their own 
officers in diiferent parts of the country, 
and in that way inform themselves of 
what is goinff on and where and to 
what extent and in what part of the 
country, and who are the officers wno 
are responsible, or groups of them or 
gangs of them. And in a country like 
ours where we have a secular State 
and where we are out for working the 
democratic system of government, are 
we going to have so many of these 
wonderful jewels and shackles? They  
are but iron jewels, bronze jewels, 
jewels which will rust the body politic 
here in this country. Are these Jewels 
with which we are going to adorn 
Mother India?

Therefore, in conclusion, I shab 
once again repeat my appeal to the 
hon. Minister Shri Rajagopalachari 
who is going to lay down his office 
here shortly and is going back to 
Madras for rest and there give us the 
benefit of his wisdom as he did on the 
previous occasion when he wrote such 
good books of wisdom during his retire­
ment. Let him practise a little of that 
wirdom here before he gives us those 
axioms and precepts of wisdom.
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Shri Shiva Rao (Madras): I did' not 
speak OD the Bill which was introduced 
in the last session to amend the Con­
stitution, or during the discussion that 
took place in the earlier stages oX the 
debate on the Bill now before the 
House. I speak on this Bill not as 
Press magnate, because that epithet 
would not apply to me, but I speak as 
a mere working journalist— â working 
journalist of, may I say, longer and 
more active association with the pio- 
fession than almost anybody else in 
this House. 1 joined the profession 
in 1917 and I have had no pro­
prietorial interest in any newspaper. 
Therefore, I think I represent the 
point of view of tha working journal­
ists in regard to this Bill.

The Home Minister said to me more 
than once in the course of the last few 
days that if 1 had been on the Treasury 
Bench, my attitude in the Select Com­
mittee might have been different. I 
want to assure him that even without 
being on the Treasury Bench I hav(‘ 
tried honestly and sincerely to visua­
lise to myself the burdens and the 
responsibilities of a Home Minister. In 
placing the motion before the House 
this morning, he said that the Bill as 
it has emerged from the Select Com­
mittee has been liberalised in certaifi 
respects. In the minute of dissent 
which the hon. Member Pandit Kunzru 
and I have appended to the Report of 
the Select Committee, we have recog­
nised that some improvements have 
been made in some of the clauses of 
the Bill. But those improvements are 
mostly with regard to the procedure to 
be adopted and do not touch, except 
very slightly, the fundamental principle 
underlying the Bill. I am free to con­
fess that the explanation which has 
been added to clause 3 which defines 
objectionable matter, does provide 
some little protection against vexatious 
or arbitrary prosecution. But it would 
have been a distinct gain if the Select 
Committee had accepted the sugges­
tion that the proof of intention should 
have been a condition precedent for 
conviction or even for prosecution. 
Unfortunately those of us who attempt­
ed to amend clause 3 in that direction, 
were defeated.

The question arises what should be 
the attitude of the House towards the 
motion placed before us by the Home 
Minister. Have there been sufficiently 
important changes made for this House 
to modify the attitude which some of 
us took up before the Bill was referred 
to the Select Committee? The broad 
Question is whether as between the 
executive and the Press, there should 
be this attitude of mutual suspicion 
or should we seek, particularly at the

present juncture, mutual co-operation 
and goodwill? In our joint minute of 
dissent, Pandit Kunzru and I have 
pointed out that some of the clauses 
which have found a place in this Bill 
are textually or in substance taken 
from the Press (Emergency Powers) 
Act of 1931. Speaking for myself the 
mere fact that those provisions have 
been borrowed almost wholesale from 
an Act which was framed and placed 
on the statute book by the British 20 
years ago would not by itself be l 
ground for criticism. I think that we 
have a good deal to learn in the matter 
of draftsmanship from the British 
Government. But I would like to point 
out that there is a great deal of 
difference in the manner in which that 
measure was placed on the statute book 
20 years ago and the manner in which 
the Home Minister is attempting to 
place this Bill on the statute book.

As the last speaker pointed out, if 
there had beeji a real emergency at the 
present moment, in which the co­
operation of all sections of the House 
was required by the Government, 
particularly in regard to incitement to 
violence or murder, then I think there 
would have been no opposition from 
any quarter to a measure of this kind 
•But I ask, is the situation today of such 
a character that the Home Minister 
should rush a Bill of such farr-reaching 
consequences as this through a tired 
and over-worked House? I would like 
to remind hon. Members that there 
are many other measures of real 
urgency which may be crowded out 
because of the introduction of this Bill 
at this stage.

On Saturday it was my privilege to 
present the Report of the Select Com­
mittee on the Plantation Labour ^Ul 
The passage of that measure, which 
was adopted unanimously by the Select 
Committee, would confer great and 
lasting benefits on a million workers 
throughout the country. There are 
other measures of social reform which 
this House should pass, If it has the 
time. Therefore, I ask the Home Minis­
ter, is there any real emerffancv at the 
present moment and has the Press in 
any way created such an emergency 
or contributed towards it?

Pandit Kunzru, when he spoke on 
this Bill on the last occasion, asked for 
concrete proofs in justification of this 
measure. He repeated that demand in 
the Select Comfnittee. But neither on 
the floor of the House nor in the Select 
Committee did the Home Minister 
come forward with any evidence in 
support of this measure.

I would like to recall very briefly 
the circumstances in which 20 years 
ago. the then Home Member, perhaps
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it was Sir James Crerar or Sir Harry 
Haig—anyway he was a senior British 
official—brought forward the Press 
(Emergency Powers) Bill of 1931. At 
every step he justified, by a mass of 
irrefutable evidence, the provisions he 
was incorporating in that Bill. We have 
no such evidence placed before us. I 
think it was the Statesman which said 
the other day that the. manner in which 
the Press was being treated at the 
^esent moment seemed as though 
journalists were being regarded as 
some sort of a criminal tribe.

The Statesman publishes every 
morning under the caption “The States­
man 75 years ago” extracts from the 
paper of 75 years ago and I seldom 
miss reading those extracts, because 
they recall vividly the conditions of a 
world which no longer exists. One day 
I read that wheat was selling in Raipur 
at 59 seers a rupee. I do not suppose 
that we shall ever see that happen 
again. And on another occasion I read 
a report from Jodhpur. The Maharaja 
of Jodhpur, according to that report, 
asked his police officials to round up 
all newspaper correspondents in the 
State and other bad characters......

The Minister of Works, Production 
and Supply (Shri Gadgil): They were 
bracketed together!

Shri Shiva Rao: I must not disclose 
the proceedings of the Select Com­
mittee, but I am not surprised at my 
hon. friend Mr. Gadgil’s intervention 
and the remark he just made, judging 
from his performance inside the Select 
Committee.

As I was pointing out the Home 
Member in 1931, when he brought for­
ward the Press (Emergency Powers) 
Bill%f 1931, did not put in the Bill in 
its original form all the clauses which 
we see now in that Act. Let me recall 
the fact that this Bill was brought 
forward, because there was. from the 
standpoint of the British Government 
of that time, every justification. There 
was the Bhagat Singh episode, there 
was talk of political murder and a 
section of our Press had expressed 
appreciation of the patriotic motive 
underlying political murders. Some 
papers even went further and glori­
fied oolitical murders, and therefore 
from the standpoint of the Honje 
Member of that time there was ample 
justification for coming forward to 
penalise incitement to violence and 
murders. But my point Is that in that 
first Bill he did not go further and it 
was only after the breakdown of politi­
cal negotiations between Gandhljl and 
the British Government at the Round 
Table Conference and after Pandit 
Jawaharlal Nehru had started the No­

rent Campaign in the U.P. and the 
civil disobedience movement was being 
conceived step by step, that the Home 
Member came forward again in the 
Legislature for amplifying the original 
Act of 1931. I mention this fact in 
order to remind the House that at 
every stage, at every step, the then 
Home Member proceeded with caution 
and correctness, if I may say so; and 
he did not seek powers from the Legis­
lature, irresponsible as was the execu­
tive, until there was definite and con­
crete evidence to justify that further 
demand on the Legislature. At that 
time, the Press, at any rate a large 
section of the Press, was behind the 
civil disobedience movement. At that 
time the Press was called the watchdog 
of national liberty. The entire Press 
was behind the national movement, and 
therefore from the point of view of the 
executive there was ample justification 
for seeking powers to curtail the liber­
ties of the Press. Is that the position at 
the present moment? When Mr. Desh- 
bandhu Gupta spoke in this House and 
gave an elaborate analysis of this Bill 
on the last occasion, he reminded us 
that last year when there was the 
Nehru-Liaquat Pact, the Press in this 
country came forward on its own 
initiative and played a great part in 
creating a favourable atmosphere for 
that Pact. In fact, the Prime Minister 
paid a tribute to the constructive role 
of the Indian Press on that occasion, 
and my hon. friend. Mr. Gopalaswami 
Ayyangar, in whose house leading 
members of the Indian Press met day 
after day to evolve a formula in order 
to see that the Press not only in this 
country but in Pakistan observed 
restraint, is also in a position to bear 
witness to this fact. I mention it for the 
reason that at the present moment, 
bearing in mind the part that the Press 
has played since the achievement of 
independence, we do not deserve a 
measure of this kind.

Since the Report of the Select Com­
mittee was published a few days ago. 
I have been watching Press reactions 
and so far, I must confess, I have not 
come across a single newspaper which 
has supported the Report of the Select 
Committee and the Bill even in its 
improved form. I will not weary the 
House with extracts from the editorial 
comments of different papers; It will 
suffice for my purpose to take only 
two leading newspapers In this coun­
try. I will not Quote either from the 
newspaper of which Mr. Deshbandhu 
Gupta Is the editor or the one of 
which Mr. Goenka is the editor—I 
will take other papers. I .will take the 
Hindustan Times whicih up to a certain 
stage was extremely mild In Its
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criticism of ^ven the most objection­
able features of this Bill. The Hindu­
stan Times in its editorial on the 
Report of the Select Committee said:

“The important thing is whether 
it is possible for the Government, 
when the great experiment in 
democracy of elections based on 
adult suffrage is about to take 
place, to eliminate a source of 
friction between theqnselves and 
the Press. In educating the elec­
torate on the issues involved in the 
elections the Press has • an im­
portant function to fulfil. To en­
able it to discharge this function 
without harbouring a sense of grie­
vance will be no small gain’'.
And it went on to suggest that at 

least the life of this Bill might be 
limited so as to take a good deal of 
the sting out of that measure.

And I will quote the first and the 
last sentences from the editorial of the 
Hindu:

“The widespread and vigorous 
opposition to the * Press Bill can 
hardly be expected to be less as a 
result of the changes made by the 
Select Committee; these changes 
make no difflference in regard to the * 
fundamental character of the Bill” . 
After analysing the various clauses 

which it has criticised, the editorial 
ended in these words:

“We would strongly urge upon 
the Prime Minister that he should 
leave it to the new electorate and 
the Parliament it summons to 
decide whether there should be a 
Press law and, if there should be, 
what it should be like.*’
Those are the editorial comments of 

two newspapers which no one would 
describe as irresponsible. I therefore 
revert to the point with which I began, 
and which alone can justify the intro­
duction of a measure of this kind at 
the present juncture. We are entitled 
to ask in this House: Is there a situa­
tion in the country even remotely 
approaching the one that had develop­
ed in 1931, 1932 and 1933 when there 
was a powerful civil disobedience 
movement supported by a large section 
of the Press? On the other hand, as 
I have just pointed out many news­
papers have been solidly behind the 
Government on critical occasions. 
Many papers are no doubt critical of 
certain aspects of Government’s policy 
and of Government's activities; but 
there is no campaign in favour of 
violence at the present moment, at any 
rate none which finds any support from 
any section of the Press.

I referred earlier to the fact that 
some of the clauses in this Bill have 
been borrowed almost wholesale from 
the Press (Emergency Powers) Act, 
1931. I have sometimes wondered to 
myself whether if this Act had not 
been on the statute book from 1931, 
and if the Home Minister had been 
faced with a situation like the present 
one, what he would have done, what 
clauses he would have incorporated 
in a Bill which he would bring before 
the House. Would he or his various 
advisers who have helped him in draft­
ing this Bill have thought for instance, 
of sub-clause (iii) of clause 3 which 
defines objectionable matters, sub­
clause (iv) which deals with the seduc­
tion of members of the armed forces 
or the police forces, or of sub-clause 
(v) which deals with persuading public 
servants or servants of local bodies to 
do any act or to forbear or delay to do 
any act, connected with the exercise of 
his public functions otherwise than ac­
cording to law, or sub-clause (vii) 
which would put any person in fear and 
thereby to induce him to deliver to 
any person any property or valuable 
security or to do any act which he is 
not legally bound to do or to omit to 
do any act which he is legally entitled 
to do? The mechanical borrowing of 
clauses from an Act twenty years old, 
framed under very difl'erent circuni- 
stances, is not showing much imagi­
nation or statesmanship. *

I remember, after the August, 1942 
movement the Home Department of 
the Government of India of that time 
brought out a good deal of literature 
to prove that Congress men were 
either committing or contemplating 
sabotage in various forms; and I parti­
cularly remember one pamphlet which 
gave details of the various actŝ  Con­
gressmen who were underground at 
that time were contemplating. As a 
rule Government publications are not 
good sellers; but in this particular In­
stance this pamphlet sold as fast as 
it came out of the Government Press. 
The Home Department was very 
pleased that it should have at last 
produced <a popular pamphlet, until 
Provincial Governments implored the 
Central Government to stop publica­
tion of this pamphlet and to withhold 
copies from further sale, because it 
was discovered that agents of the 
underground movement of that time 
were buying up these copies and 
distributing them amongst the mem­
bers of the underground movement, 
and that pamphlet provided them with 
very useful ideas of how to do sabotage. 
And I ask the Home Minister: If there 
is nb real justification for putting in 
these various sub-clauses in clause 3, 
why present ideas to those who may
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be inclined to do mischief which they 
may not at the present moment 
entertain.

A few minutes ago I assumed for the 
purpose of one argument that the 
Press (Emergency Powers) Act of 
1931 was never on the statute book.
I would make another assumption for 
the purpose of another argument. Let 
me assume that this Bill, which we 
are discussing at the moment, is on the 
statute book notwithstanding the op­
position to it. In fact, let me assume, 
that this Bill has been on the statute 
book for some years, that it was on 
the statute book when we witnessed a 
great tragedy at the end of January 
in 1948. I have asked myself what 
would have happened if this Bill had 
been on the statute book at that time. 
There is no doubt that at that time a 
section of the Press in Delhi was in­
dulging in a dangerous kind of writing. 
There were papers in Delhi which 
seemed to believe, judging from their 
writings, that open incitement to mur­
der and violence could be done with 
impunity. If this Bill had been on the 
statute book at that time, I have asked 
myself whether the executive in Delhi 
would have been in a position to take 
prompt and vigorous and determined 
action which alone could have brought 
that situation under control. As I said 
earlier, the Home Minister more than 
once appealed to me in the Select 
Committee that I should try to imagine 
what are the problems of those who 
occupy the Treasury Benches. I have 
been through that exercise in 1948. 
Some of us went to the Prime Minister 
and the Home Minister Sardar Patel, 
and we said quite frankly that preach­
ing of murder and violence was not 
liberty of the Press, and that if firm 
action was taken against newspapers 
which were indulging in writings of 
that kind Government would have the 
full support of responsible sections of 
the Press. I think we can claim some 
credit for having encouraged the 
Government to take firm measures on 
that occasion. If this Bill were on the 
statute book, the procedure adopted 
would have been for the comoetent 
authority—I presume the Deputy 
Commissioner of Delhi—to make a 
complaint to the sessions judge; for 
that sessions judge to hold an enquiry, 
and this would have gone On perhaps 
for some weeks. I take the-view and 
I do not mind expressing It, that un­
fortunately situations arise, there are 
times, there are occasions, when the 
executive m\ist act swiftly, without 
waiting for the verdicts of Judges and 
juries. But this BUI will not enable 
the executive to act with that swift­
ness and vigour which Is necessary in

a dangerous situation. Therefore, I 
maintain that this Bill is completely 
useless in a really dangerous situation.
I do not deny that at the present 
moment there are danger spots in 
some parts of the country. Prof. Ranga 
referred to some of them in his speech. 
There have been acts of sabotage in 
various parts of the country. There 
have been murders. There have been 
daring bank robberies in Bombay, 
Calcutta and Delhi. But no one would 
suggest that it is the Press which 
incited these people to commit 
violence, murder and bank robberies.
I wish that the Minister of Informa­
tion and Broadcasting—-if he will not 
mind my saying so—instead of being 
meek and subservient as he has been 
to the Home Minister in these days 
would attempt with a little vigour. 
(Interruption).

Shri Rajagopalachari: I protest
against this. This is not the way to 
deal with the debate. At any rate, he 
should not make ^ sudden fall from 
his own level.

Shri Shiva Rao: With all respect to 
the Home Minister. I see nothing 
wrong and Improper In It.

Shri Rajagopalachari: It is very 
offensive to me, I must say, that any­
body should be styled as meek and 
subservient to me. It is not unparlia­
mentary, but I am appealing to him 
not to come down to that level. There 
are many things which can be framed 
in a perfectly parliamentary language 
but which are more offensive than 
even unparliamentary language. Would 
I say that of Mr. Shiva Rao’s colleagues 
that they are meek and subservient to 
him? I would not. Th^re is no ques­
tion of subservience here.

Shri Gadgil: It Is collective responsi­
bility. The Government acts as one.

Shri Rajjagopalachari: As man to
man also, there needs to be respect.

Shri Shiva Rao: I want to assure 
the Home Minister once again and 
the Minister of Information and Broad­
casting that I did not mean to be 
offensive; and If offence is taken, I 
withdraw those remarks.

Shri Rajagopalachari: I am grate­
ful, Sir.

Shri Shiva Rao: But I was dealing 
with this point...

Shri Rajagopalaebari: I would not 
have interfered if the general le\-el 
was bad. I felt it was wrong to him­
self that Mr. Shiva Rao should say 
this.
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Shrl Shiva Rao: Sir, I withdraw 
those words. But I will say this.

Shri R. Velasrudhan: They can be 
expunged.

Shri Shiva Rao: But I will say this, 
that the Minister of Information and 
Broadcasting would do well to cast 
his eyes in directions other than the 
Press to look for incitement to violence 
and murder. I have in mind parti­
cularly films, gangster flhns, which are 
exhibited in this country apparently 
without much discrimination. They, I 
maintain, are far more responsible for 
inciting to violence and murder than 
any newspaper writing.

Shri Rajagopalachari: I quite agree. 
I hope people will support the measure 
when I bring one for films. I hope 
they will not combine just as you 
have done over this.

Shri Gadgil: They will have
developed fear for this Bill by then.

The Minister of State for Informa­
tion and Broadcasting (Shri Diwakar):
The Censor Board is there.

Shri Rajagopalachari: Still we might 
try.

Shri Shiva Rao: I do not know what 
the Censor Board is doing at the 
moment. {Shri Diwakar : It is doing its 
job). The Home Minister described 
this Bill when he moved the motion 
for referring it to the Select Com­
mittee as a kind of scarecrow, and he 
will probably maintain now that after 
the alterations that have been made 
in the Select Committee some of the 
frightening features of that scarecrow 
have been taken away.

Shri Gadgil: Nothing is left there.
Shri Shiva Rao: My hon. friend says 

nothing is left there. Then why worry 
the House when so much of important 
legislation is being crowded out with 
a perfectly useless Bill of this kind?

Pandit Thakur Das Bhargava: The
scare has gone; the crow remains.

Shri Shiva Rao: If it is a scarecrow. 
I would ask the Home Minister what 
precisely is the function of a scare­
crow. It can fight squirrels and inno­
cent birds, but it is not going to deal 
Nvith wild animals. A very different 
kind of weapon is necessary to deal 
with wild animals. I say this, because 
though the Home Minister has not 
been as frank with the House as he 
might b&ve been, we have had during 
question time glimpses into the kind 
of situation which has developed in 
certain parts of the country. I have

no doubt in my mind that theJre Me 
anti-social forces consolidating th^r 
position and waiting for a proi^er 
time before they come out into the 
open; and my criticism of this Bill is 
that in the first place it is impotent 
to deal with a really dangerous situa­
tion. All it can do is to serve as a 
useless scarecrow, as my hon. friend

• r. Gadgil has just now described it. 
Since independence we have new 
dangers facing the country. So long as 
the British were in control, India was 
behind a kind of purdah; that purdah 
has been torn by independence, and 
especially since the end of the second 
World War we have been attracting a 
great deal of attention from outside, 
trom foreign powers, and I am not 
rertain that some of them are not 
interested in some of the subversive 
forces that are arising in this country.
I think the Home Minister would have 
done a distinct service to us by direct­
ing our attention in those channels 
rather than penalising the Press for 
the great service that it has rendered 
at all times even after independence.
I say this with no sense of false 
modesty. I have been for thirty-four 
years connected with the profession of 
journalism. I read a number of papers 
and I write for a good many papers 
both in this country and abroad: and 
 ̂ say that the standards of journalism 

which are displayed by the responsible 
section of the Press are such that we 
^an be proud of our newspapers. Un­
doubtedly there is another section 
which indulges in writings which may 
he properly described by the last sub­
clause of clause 3. But you are not 
going to put them down by repressive 
legislation of this kind.

The Home Minister, not now, but 
when he justified the amendment of 
the Constitution, asked for the purpose 
of one of his arguments: supposing a 
newspaper incites people to do black- 
marketing. No newspaper would be so 
foolish as to incite anyone to do black- 
marketing; and the way to put down 
hlack-marketing is* not to oenalise the 
Press, but for the executive to act * 
firmly against those who indulge in 
black-marketing. I say it because many 
of the objectionable writings in one 
section of, the Press would die down, 
would be impotent, would cease to 
have any interest for their readers, if 
only the executive would act firmly, 
whenever firm action is called for. 
Therefore, to trace all these troubles to 
newspapers alone and to imagine that 
the situation can be brought under 
control— ŵhat the situation is we do 
not know— b̂y merely threatening 
oenalties against the Press is to mis­
lead public opinion. Even at this late 
stage, if it is possible for the Home
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[Shri Shiva Rao]
Minister. 1 would appeal to him in 
all earnestness to withdraw this Bill 
and wait for a better and more normal 
time and see how the Press reacts to 
this gesture.

There is one last word I would like 
to say before I sit down. When the 
Home Minister spoke on the last 
occasion, he referred to a resolution of 
the Council of Europe, Possibly, un­
consciously, he gave the impression 
that that resolution which dealt with 
various restrictions on the Press had 
been adopted by several European 
countries.

Shri Rajagopalachari: I did not say 
it had been adopted by those 
countries.

Shri Shiva Rao: I am glad to have 
that correction from the hon. the 
Home Minister. But I would like to 
inform the House that I have made 
enquiries in regard to this resolution 
passed by the Council of Europe. It 
is true that Britain has ratified that 
resolution; but Britain alone has rati­
fied it; the other countries have not, 
and until they do so,' this resolution 
will not come into force. But that is 
not a major point. I take the view 
that it matters very little to us what 
other countries do in order to face a 
situation which to them may be real 
or dangerous, but which has no relev­
ance here. I claim I am a realist and 
I would like to deal with a situation 
as it arises, or is likely to arise here 
and I say once again that so far as 
the Press is conceri^d, it does not 
deserve the restrictions which are 
sought to be put on it by this Bill. 
Therefore, I would repeat my plea to 
the Home Minister to withdraw this 
Bill and earn the goodwill and the 
friendship of the newspapers.

3ft srt
t i  ftimr % 3TT̂  fiwra % Ttarrt

afVr ^ t fwflsisf
^  % fetmriT v t f  3RIT fft?rr

^ I

x m )  :
?>mTt 51  ̂ I

•rft Tr®f ^  ^
JTi jftwi ifT% ^
JJT iftT
(fr TO Pre iT̂ ft aft ^

^r>T« ^  ^  I w tF ^

^  |  a rtr sr? 5R?
3̂̂  % #  Iff t  Tfr 4  ^

SPPT ^  i  a ?  ^
^ I arenrr^

^  ^  3 ft % 5TCJT ^
t  >ft ^

gft ^  5«Trt fw ^sr?r
■'T^ 3 ft ^  ^  ÎRT >

srenm rf #
rR ? % 11 JT? w r t  ^  r w t t  
% ^  ^  Tnr ^  ^  a re r^T
% f  I

ar̂ STTT ^  fTOB >ft
5 ^  •

W 3 P S ^  ?Tff TWr g' f% 
arersTT?: #  ĴTT w r f ^ r  5TT?rT f  r 

rft ^  ?yt»ft ^  «PT»T t  I 
Tg% ^» r aft?: 3TT?5 f  I w

<̂15  ̂ tTfr 5T??rr«r f r
^<95 % 3ft ^  3T<T%

3m  ̂ ^   ̂ t r
*1  ̂^ c R h F T  ^  I

^  ^  ^  3fr STT#
fiprnr *t ^  % *TT(q3> i
fe (T T ^ *pr ^*THT 5 3 ftr ^

‘pw*r q?: <T^
5!*IPTT JTJJTT t  I ^ ftS T  3 ft ^  ^  ^  
3TT# fin m r % a ftr ^ ? ft % ’jaTTfasPsftr: 

p r  v t  ^  ^  t  1 1
^  >TTT  ̂ ^  3ft fw w r ^  ^

I rTTTtW W  JTf 3 f< ^  
% TTPOT «I>T I ^  ^  :

“The Press Bill has emerged 
from the Select Committee in a 
somewhat liberalised and improved
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form. To those who have been 
questioning the very need of the 
Bill in terms of abstract concepts 
of freedom, or on the analogy of 
conditions in the advanced and 
maturer democracies of the West, 
the Select Committee’s modifica­
tions may seem nothing. But those 
others, who though no less zealous 
than they of Press freedom, are 
nevertheless painfully conscious of 
its misuse in certain quarters, 
cannot but be happy over the 
proposed alterations. ’̂

^  ^ 11
i  :

**As the Bill is meant to be deter­
rent rather than actually punitive, 
Government would do well to 
accept these modifications of the 
Select Committee.”

A' ^  ^  t r  aftr ^  %
T?: ^  3rr j  I

3Tfi srrcr ^  ftr ^  
3pft JT i|f SEHfflT 'Tim f  Pp 
?[?r ^  «ft jtt ^  i
^^1 'flidi 5 »i«*i TTJift W

3T?Pr 3T5 % ^
'TTf qr w t  % srrrrsF̂ r 
t, ^ fsr̂ RTTf*!rT (pre­
censorship) t MY w ^  t

^ 3T?5̂  3 f^  rfT? %
?  I aPTT 5JT5IT t  3f(T anrr

>TTTW % 3ft JfnsjjT f ^  ft> 'RTtJT
fr%?Rr (Foreign Relations 

aftr 
n? ?irWt ^  (Emergency 

Act) 3ik ̂  ̂  (Press Act)
^  5 ^  ^  *t<K ^  ^

*1̂  ^  ^  ^ aftr >15

t  ^  5m| % ^  arrtf s fk
'TT'T J*ftr ^  T̂TT ^

Tt, Vt̂ PpsTKT̂ ’T 
«nrrfrt

ark ^  i,
(free expression) t, 

^  ^  I  %  f  g  ^ f  a
ft? t  aftr stRtsfst f ^  

t  «P5lT t ; ^  5, TJT sft #
r̂nr

(Press Laws En­
quiry Committee) # ̂  if? ^
f r  ?Rrf ?ppj  ̂ ^  1

^̂ *J?5ffnTrftrwt3TT3r?r̂  ^  
iTijiT t  IT ^  ^

^  s r r ^ f ' f t ’T̂ 5̂ ? (Indian 
Penal Code) it ^  fen ̂ rt#
qr fr.fiT5T5y sfW) sfft? (Crimi­
nal Procedure Code) # srrfiT̂y ^  
fen 5rnr 1 3?^ it? ^  ^  ^
f% !i>ar̂  ’Tfli | 1 ir§

^  ^  ^  I  n? ^  
sirff ^  I #3ft #5Rft #  afk 

<ftf̂ TW?r f
?€ % T̂ftrfir SRiSJT^ t̂l 

?*n̂  3ft
# tJ«F TT2T % JTf R̂T | fsp
^llff ^  f̂*P*T 3T?5*r

^  5»flf t , 3ITcT ??pft

3T̂  3ft ^  f
HT̂ ar̂ yir 'dti
#  9ft«AirR fira m ft  % wit % |
ar̂ n R̂T  ̂ ^ vnv
^  »n ^  % %- a f t ^  pRT

'ri ?<? 11 Ttw JT?
t Pf vNtTT T ^  artvITT <Ti  ̂

^  ^  ^  <WJpsT
^  TOii ^  ?t?rr I Pfi *f 
f  ?iTB ĝ iiw i «rft tgRft
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^ 3iYr cTf̂  ^ 
t  I ?ft ’> n ^  <̂iT ^ T  t  
*15 ^  t  f''p ^

"Pr̂ JT 13ft?:
^  JHTTift 3rr̂  .eft ^?r ?  
t  I f>T̂  ^  iTf rm I
f% ^T <?<4NI f̂JJT 5 ^
# r̂ ?ra ^  3TT #̂̂ 1' ark ^

<<^Ni <T̂
^  S|?t 5Tff t , an̂ T fTHJT % 
*FR ^  y+di 5 •

; (.Jfji U»,-.) tJi )S -X .

- s  yS v l

«ft ^  : ?ft spf ?rirT?r ^r«TT^
pT*n5TT aftT f®  t  F  ̂ ^  
3T??̂  «)«*! Iff 5t*P 5 I ^fVl ^ 

^ *1  ̂ srraĵ iT, 5'?r % ^  *ft?PT

aftr anar 3r?:T5r t  r̂r sr̂ lf, aftT 
3inx 'fl<f'<.̂ i ^ ?ft ^Rpft 
5 ^  Hjft, ’T 3nrr ^ sTrsjrT ^
^TONfd ^  Pf ^  T^r
? artr t  sWT̂  ? m  ŝrr r̂??rr 

spfffr ^  I w M  t
??r f^iT ^  ^ r  f  I

*T (̂jni j  ^  5fW ’Tt 
?%iTT ^  (scare crow) ift ,^  ^  
^rww TT ^  -^i? ^  «PT ^

Mvt 5 sf̂ vniH *i>T
t> ^  <^%ar(puni-

tive) (deterrent) ft,
^  ftw «n  jjt, %f(!»r r̂?w 

w  >raT I  ' i ^  I ^  ft? fw  Pwwn 
^ in ^ wtf P w i^ , i»f

«lft I  I 3T? T R t !^t >15 JTft
Pnmft 5 ^  aPT̂ft an^mO 

^ 3T<t# 5rfTT»rR w, xm  % 
r^^r f »  ^r»T iiflr sr  ̂ ji?  

*n^ # 5Tff 3TRTr I 5ft it<!rr
^  ^  ^  ^  m  ^  ^

^  f%?T ?t *MM I ^  vt^ l̂ tfl
*flWTT Jfff fr 5TRT
ift ^  ^  ITT f  ® ^  ^  ^  ?T% I

»?fiff ST̂ TT «T« >TinH : ^
^  ^  !Tff ?T% I

^  ̂ fTj ?Ft STT̂F
^  5Tfif T̂% I 4" rft ^  ’JlT̂ nr 
5T|f ^?TT $ I ^  ? €  r?5T Vt

3T55̂  ^̂ rfr f5T»TT5 r̂ T?r  ̂ afrr n JT? ?̂iTr r̂?^T f  f«p arrT ^
^  f »  #5T>TJT M  ^  aftr JlTipft

% #?ft*T'T I  I %f>?T ^"t

T̂̂  5, ar't arrrf̂ riRv «rrTT
cftT T̂55t t,
% r  gsTTT 5T  ̂ f  3TT I  I ar»TT W  #  
^  ?T5ft̂  5f5T aT5#t 5TT5 % ^  
^  ?ft #  JTTftrfT f  F̂  % JHT ^
f̂cftT ft^r I ̂ F̂  ̂ Tnrrsft ijft

F??rr̂  i  F̂  ^  srirjr t  ' ^
^  ^  IX.'l % ^Ml<. 5,
?ft ^r t  I vtf ^ li  ft »r$
?ffF?ŷ  V¥?̂ %JT (conservative) 
5T̂  ^  W, iff ?ft JTT̂T̂ t  ^K 51T 
>ft T̂R̂  5 I ViTT̂ fev JIlif I, 
Ml F??y T9T  ̂ 1

^  % ^̂TT R̂"
prirt «iia ^  vt 3rtr
Pnmr ^  i jfinrt #
>1̂  aiK«ft ^  1̂? f t  ftr Traraft

I fir
fw^ ^  Jlf
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3TTT'# ^  ^  ^  t  ^
arnr ^  3ft %, ^  ^  f̂t

3ftr aTR" ^  jft 
3^ W 9)1> JTT »r̂  I STTT 3PTT
^   ̂^  ftr anir «i5t
*1^ t ,  5T|if I, %f«P*T
'mr ^  ^ T t
'TTO' 51^ ^  ^  T f I

#% T̂ , ^  ark f^  ftfir
% T̂ , ?(3«ft ^  9Trl 3PTT 3TPT

^ftrarrr?^ ^
^ I A 3T»fV ^?Rr
(United Nations) ^  f%WK 
'-̂ 1 *TT 31^ oirt̂ i W *Pll !PÎ 'T 
f  I f  ^  Jfit qy^T ^  ŜTRl
 ̂ ^  'ftir srrrf̂ nĤ

>TT5ft ^Rftt «P?T 55»TTq 3Tf%
f  I Jinr an«T Tt ITT ^  4 q*
TT *̂ii**TT ^  STW> STTT JT5 ^W*T f% 

!Fnj5 # Tft am fJT ^
^t ^  ^  «n»i ®FT

T  ̂̂  ^  ^ 1 *11̂ *1 *1  ̂ r*P
JT? JT? JTf ^  I

^ SfltfgPT 3TO 3PN^
5rr?t?y >̂5 (Protection of 
individuals against libel and 
slander), ĵ tn f̂ r*î 5r*T arra; 
3TN̂ 1Pĥ  (Dissemination of 
obscenity), ihtsfsnrami^F  ̂
snn  ̂ fTffanric (Protection
of the State against internal 
disorder) afl i -̂ frt j»12 arrs;

(Protec­
tion of the State against 
external aggression) f>T^
6 P.M.

^ srR n r^  wrr^fT^^sftr ^  
^  jrfNiif' # WT WT sftr ^  arr

 ̂ I 9rt TFirnfl'*3% ^fewn arr̂ fft 
fsr ^  it ^  <iPr
^  f  I ^  anfV TT3JT *R  t|  5

^  ^  ^  t  r«p
amfift amt '"rti
V T ti'T>n I 5  I ^TT̂ ffT ^  Pp

^  ^ ?T5RT t ^  arrar ^  ?T?ya 
n n ,  3ftT n n  n ^  ^  
ar̂ ir ttjjt *pt ^  nft afh: 

wr 3fTT >ft ^  ^  WT!i% ^  3ft ar? 
1%^ afffir 9Tvn: m̂ Rft «ft ? '̂
fft ŴT *n»iaT jj aflr ^  ^  t̂ T̂T 
*!fr *n^ sfm I 4' 5ft gsT

ff ftr afjR uTT̂ am̂ r ^ 
3RRT rft IHT ^

^  ^  3Tt
3 T ^  f), p m r  ^  3fk ^  spnr
^  5»TPT <il(+ 3f^ >3ti ^

?ft 3^ ^  OTJT>T 3TTg I ^
«FT5j;sT ^  ^  5T
9̂ TR, arm 5ft 5ifT 5̂tptt ??r 
!ft̂ j<R »̂rnrr f  ¥tt r̂r ^  3pk 
^  ^  ^  rft ?t ^  3TR ^  
3TT t, f?r % # #(t ^  t̂ SJT^
I ^  WTT Pbt: % ^  afk
W «Pt f?T!Tr ^  arVr sftrsH ?r rsp# i

3R ^  # ift ftr ^
^ t̂ ? t ^  arm t , % fap|3i 

M f ®  *F}j»n I Wf^t WI?T A'
VT51T VffPF vrttf WRT TT#
^  ^  f  a i^ f t f i r

% w ^  t in^ an
^ ft> 9hh(Vi»i*iv w r % aftr 

>WT ?t*ft I TO #  artit  ̂^  
5 ^  f f  W  >TRIT I, Jl? TO
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[ «fi ^  ]
5TR (expreepion) vt

I ai»TT STTT
# (tend) 5 1 * 5 5ft^

5TT5I> 5rn|i1T I 9HIT
(calculated) 5i»? 

fern f3IT ^ ’TT, ?ft ^  cTOB
^rm r i ^  fawfiiwi « r  

w  t, qfW t ^  »it t ^
^  #jnr t  I t  *t r

|T %  aPTT ^̂ ?ITT 515?
^  ^  ^  ^  ?7  ^

3W ajnnefhT WT ĝ rr<(<ii i t  
*fÎ*TT  ̂f*P 31PT 3ft 

rft ftra frnjH Ir ^
5|?5PTT t  UT ITT gfFHî Tqi ^
^  WT ?rm ^  TT51T t  ? ^
^  ftnfi w  WTT % *i*j»Ti % 3JM *f

If* Ti*wriTi<aw : lift ^  11 
tfttiw ; irft ^  apTT anmim 

^  ?ft ainr w  ?ft arrr
SFT^f!RSJ5T5I»R?IT?yT51^ t<
5yr ^  ^  f?rrr ftmtfrrft «pt^ 
ft, *PPfT !T̂  T? ?f%»IT I sftr 

5 3HR ^  
farr 5ft ^  fw ft  *rnr %

^  s r nr ^>f t  i 3ttt ^  ?pt̂  
% ^  TT# 3rr T|t, 3rrr af̂ rarft «r
f^Tir r̂r  ̂t, ^ <r
3̂ Vt: ^  qr ? srrr s r f ^

TT 3ft ;frs^  
T̂WT aftr «|<it ^  ^i«i ^

aftr 'Tfr^^ % I5 ^  m̂spr 
jPTtn «ift ?n:«B
ft I rft f*r j|f *IR  ̂ t  pp
% am 5»>ft «Ft vtf aftr

TT^ ^ 'rfrW '̂T WHT *̂ n̂ , ?W 5IT7

^  ^  ^  araiw
*1? v t f w  > ft ^  5TP 

3 n rr f i r r f t  ffiw  a ftr  «t><r jn c

f t  5ft a iq #  ^  I

w f e t  ^  ^  ^  s rm r f

? m ft  ^  ^ n S t q w 5 t ^  a ftr

?>»Tft # T  » r t^  ^  ^  ^  3 i f ^  I ,  

n n J t 3 ft ^  ^  ^  ^  ^

«»ji'in+<,«i afh: 8i4T-»<«i t  ^nn:
f^ 5 5 T T T 3 IH T jr< d  T f  a f tr  a n ^ ft ! ft^  v t  

m 5 ftp R T  fJTT^ T fJ iT ^  

^  « ftw  I  3 ftT  ^  ^  ^?5T t  I 

?*T ^  t |  t  f r  f«TO% ^ R  ^n?y %

s m r  ^  >T4^i^  'Tj%  f , irrfsTTT

^  t ,  ^  ’TTfem  ^  % 5f!tt?r
s ^  »rrfwi»i ^  I  a ik  3 ft |5pT5r ^  s r  

f ,  ^  ^  ’rr fW  ^  f , <̂ 5=5 ^  % 
^  I l f  stKT t  arrsr «^t 

?r»3nT ^  =sr55R ?ft»r ^  ^

f  3 ft f^T ^  ? s rm , ^ r  spT

f  aft?: I f f  ?T^«rT |  f r  fs v m r

g?r ^  f*T  ^5TR  *pt f r o #   ̂ ?

a ftr  ftriB  3?pjiT ^  !T ^
1 1  a ftr  fJTT^ T i3 n 3 ft 5f t  5 rrl%  qw %  

a n o m ft t  a f tr  ^  arr^rr a ft^

^  f ^  ^  ^  3 7 3 ! ®TPT <,4<S«i I

He will keep the Rod lifted. 
^  a n #  ^  ^  a ftr

f n i  #  ^ in r  t o t  5 rrft) ^  t t

TT  ^  'iH *n *i •PT I ^  r •311^+ 

55»#rT , J if  ^  3r5»T^»f %ft!5T %

f m  #  rp r ^ iT fF  t  - t»  I  1̂

f I*T  ^  ^  a ftx  ip fi" ^  ^ H r ii 

*l f  V n r  7f5TT ^  ^  a ft^  ' i ' l  ^  t)m  I 

^  TT  ^  a r f im T  ^  a ftr  ^  %

^  % qRT ^  ^ f^ t  ^

I ^  t f  T̂TCTT t ,  #
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<[5 ^  ^  at, ^  ^
ir fo i 2frTRT f  fFPp
3TTT ^  f , ^  3TTT 3RT ^  I
^  W»nft % 3TTT ^ T̂TT ?

9TO ^  ^  t, OT ^
^TTT ^  ^  ^  a ftr  5p r ^  * ih ^

 ̂ ^  T̂T!f> «̂ IVi
M Ih Tt% 3^T ^  I

^  3rrr ^  «ĥ Hi ^nprr
f  ^  (sabotage)

^rrf^ I 2T? 5Rafl2̂  ^  ^  ^

^  ^ *
^  ^  3rnr ^ ĵR  ̂^  ^

^  3TN f% I  I
^  T̂fr̂ TRT P̂Tcft

^  ir? *RT m ltir  1
^  ?jft5F?y t  I f̂sp̂ r u? ^  

liWK t  ̂ T̂ 5i?ar
^  f3TT I  I 4  ^ fv  apiT
^  ̂ TT̂  ̂ ifd̂ l mK % '»\icfl

?ft WT ^  ^  T̂T̂TT
?ft ^̂ \ 3rrr *ft t l?

fi >
«ft ftmwT : m ft >iWc 3I11T

I  ̂ I

•ft ^ S  : ?ft ^  ar̂ f’T 3W*T
anr <?j«iiM 3rr 5 , »iJ4i î*̂  ?, v t (
f®  3f^ ŷmcTT I  aftr 
3W 5nnm 11 4  ?ft Ji? ?ftT %
5?iTT ar«T i  %  ^  ^  ^vrttar
^  ferr, 3?r % »rpfV q f  fi^ f r  % 
îT*TTt ^  ^ ^  r<4̂ l, (rthF

% 3553 fe n  srtr #  ftnft ^ 1

^  3TRft I  aftr T il
^  !Tff arnft t .  JT? 4  *rm  % M  
^ ; i f f | f  I j f t s f f ^  ^  ^  a r r w ^

t ,  ^  3HR 3TT ?RRft t ,  ?fl 3 r f ^  ^

3TT f  I a ftr  # t t  eft sr w ffr  |  f v  >r?

^<f |J5 1 5 ^ R % |!TT ftfin'^rPT^TO 
if  ^  3 r r ^  ^  t  I rfWft fRT 3t> 
W w f  ftr ‘incite or encourage 
any person to interfere with 
the adn>inistration of the law 
or with the maintenance 
of public order or not’ ?st- 
f<i)j|T?r (interference) ftw vr vt»rr 1 
» rH t 3 ft #  s p T R  ^  W T ip n i  ? w  

W ifit Tf I Were they 
interfering with the administ­
ration or not?

jj  u>Jj ^ 1  : 4»(jf LiJj^

- j?  -?*<•%• f*  
lit ^  : JT? ?JT f5P l^  VT «!T»5 

'3<i»ii ^  W t ? T s f t r  3?RT ^  ?hc Ti??r 
^  3n^ *riw h1«
^ ^ ^ 3 fk ? < E r v t > f t 3 r r T  ?2T$ 
?TT% ? I

J»m " ^  ^
ajTO t i  aiTiff ” (tend to seduce any 
member of the Army) !»̂ sr
# m 5f^ t  ^  H

vt m  I

qtw t, “anr 
(T nr»wy anr srnF i; *»)<»>« 
amrM" (or calculated to in­
duce a public servant or 
servant of a local authority)
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S„»iT 1*1 t
?n'4  ̂ ^
JTH% t  rfl ^  JT? Pp 3TN 3TO|1TW 
«^5f$i TTart^w^TTW ,

w?!5?rft spT^rfw aiN
3:5ft. u?

^irfjp.Iiir n f i%  % I 3P R  ^

Ji?: *iin% i  f^, ^  31?^
v'X̂ r % f£*fn̂  art t  
TTfsi^, A - f?.?ft % f%^nB ^
3fiw 7|T 5̂ , ^

I  II? a ifw T  ?»’raT ^
sifr % anpTTsff vt, 5T*wr v  'I’ rt
it, srraift i m j  ^  ^
I  ^?r ^*ft 5ift, Iff «Pt f% 3i^T 
>Tif, ŝ V *1^? ?r ^  I

?ft am
r̂  qft?-^ aiN ^  ^
^?5 ^ î|»r I jft ^
9m 1 . ^  t  ^
anq ^ ?PP% t ,  3f»iT 3IN JT? an^ t  
f r  JI? r̂a’ S*TTTT *NT ^55^  ̂ ^  ^  ’it 

I ^  ^n^n, "̂«P5T
anq ^  «Pt w f ̂ rer x k  f  i
3ft t , '̂t ^
fitn ^  '̂t I ^  ^
^  TOT t  •

n?)T t  «TRjft«T >T^ ^  % Jl? SrWJTT 
«PT!TT ^n?m jj ^  " ^ ” (tend) 
?r®? ^  ^  w  t  ^ v m ^
»t¥ q? * ‘^ ” WT I  I
ih[Kan  ̂spT % " t f i "  vt anq
pTT ^   ̂ 5tF3W I ^  5?RT wf 
*RTT% f ,  ^  «[fe^ ^  «r^n%

»PI arr Til" I  I 3TN ^5«T
#5 t, 5 1 ^  ^  ^  ^  I
?ft ̂  ^ arPT ^  5T*T Vr TOT '««?'<n
I  I arr<T II? ^  ^  Pf? 3ft ?̂?5»r
*^wi ?*T % WCTT̂  ^  ^  ^^*TT

t. (repress) ’irr^ 
I, (supress) t̂?7TT f  i
^  5it»r «ft % ^ r  5>T sHar 
qr ^  ^  ! 3it<t rrTH>
% ?!TRT ^T|  ̂̂  5(?r̂  rrTSB %
9|H ^  4ii^^ ■̂ l̂ '̂ i I 3TTT Hî *i pP
?*r 5̂5T ^  I rft ^  TT  ̂ <TT
ift <rfMir ?i? ? ) [ ^  qr
% TT aftr ^  ftw
% anrr ^  ^  airq % f̂ ŷnu g?r
^  r̂̂ JT̂n t  ?ft ^  =^t f  I 5^- 

A' ij? 5R??nr T̂?5Tr jf fr ?*r vt5j«t 
<H»1IM ^  ^  ?*T ^  ĵqSrtdl
^  ^  ?> I ?rnt fin-
Pp a r^  ?nt ’t? if^  ^  n? if^
afk JT? ?fT r?JTT ^ I qft
3T3®r grmwr ^ ^ it =^rf^ i ^  
*trd'i«r<n 5T|f >TT5n ft? ajnr

fiPT t, ?lf,
=^T^ ^  % r??5 IT cRiwVs
t, ark airffft ^  I  ftf:

5ft?: >n(R 
a n ^ ' 5T arq̂  ^  ^
rr f̂T t-1 ^  arer̂ TR ^  f  f??y
W ^  t  I aTTT % 55TR % f ^ ,  
^  % f ^ , f̂ STor T
5 » af5ff # It? m  eft arrr
^  ^  3ft 3rr t? ? w? arrr

3ft 5[fr ĝ jfnr I ?r% I

?!T ^5ff % 9T? #  ftre 9T«T afVt
^  ^  3ftK t5  3 n ^  I #■ «r?
II? T ? ^  ^Tf5Ti J fir ^  ar«RTT ^
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rft 3̂ 5̂  t|, ara?[TT 
^  3T?!>T T|, #  SfW?: 

^  ^  |j, l][̂ r ®l?T ^  3WS«IK
-̂ TOUr I sp fff^  3TN 7  ^

(nows sheet) f<T it ifl?
t- (metih-

anically produced) ift w arw f, 
^  ^  # ffr ? (cyclostyl-
•od) 3Thi: T>f^ (roneo) ^  an 3n% 
t  STTT ^  'T^JTr
<>rk ^  Tspf# 5Twr>t I
tfiRFTr am 5ft% irr^ ^
^  ^  ^»i>T #  3iTr?r I

5ITT7T afTT̂ rrrs ( underground) 
:3TTg»t I 3T? ^ 3TfT t  sfT??rT T̂T??rr f  I 

yfwyR ^TT gt 7 f ^  1 ?>TRr 
3;qr ^  ^  q" in#

^  T̂% 3TR̂  f'txi'fl
• 5TTf r̂ ®rr f  i am ar Tnr
■feTR 2TI% amfir^f Tt

t ,  ?r*rr  ̂ t> tt * r r ^  w ,  

aRT̂r 3R ^  ^r iTf r I 
spt^'tf q^fT|if€<RTTti 
f  am am 3>Tffr h f^  ^
3tî i+i ^ an  ̂ I r̂ w  ̂ r̂ tfi 
snr?: ^  armf̂ pr ^  ^  arrrfl' 3R?fT
# arfjpî RT ^  ^  arr-ft ?), *r
3TTR I

^ ar  ̂^  «TT Pp ^  eTWirr <3[v 
^  S?RT?5T aTRjft ^  I  «ff Jl̂ r 

^ « i  3TT?rT t  I ar^ wflf Jift ?»fTi
^  m r  i m i T f ^  an% 

aTTT #
► qr Tf^5R aiTO ̂ 'W (PresB 

and Registration of Books Act) 
^  OT % *TRr^ ^  PTJPT w  

»ir̂ ?fT Trrr I  I 8WT ^
364 '

fspm ^  «Tr5̂5T t ^  PfTT
^  5fnTRT?> t  •
^ ^  ar̂ jft ftrrft W ^  

JTJJT aftr ^  ’!T5Rt€ % ^  
pSRT % %  ̂^  3m I ^  ^

t , ^  ^ ^  ^  ^
SPTT ^nT^^TT I ^  ^  %

x>̂  F?jrr I m
^  ■H<-'ft̂ ^  aMir<<ft (competent 
authority) ’TTT ’•nf
?t ’i»t ir*TTH?r % am ^
% arr Tijr ̂  I t?R snr % 'ira' % ̂ rr Tfr 
f  am  ̂ ^  ^  % qm
% irnTT WTiPTT, JT? I  ITT 5T̂  *»?

^ »(dTd;»IT, *1^ <TT ^  ̂
JTT 3R ift ^  t  ^  ^  t, ^
^ ? 5  sy>T ?nrar i ^  '’nm 
^rr^ f  ̂ I am am»fr ^
5TR qjff ?t, w T̂HT 
^ ft: ^ H f'l'T'iI^^ STPT

*Pl (warning)
 ̂ ^  anF  ̂̂  VVTT,

unp
aflR giT % ^  ^  ^  3rTT«fr w
?rtf ?T amfwRv w  3̂T ^  *m
T̂5PT anr% TW % %5PT5r»

sft'UFt ^nw v t  ŵ nTRT H
t  ^  «̂p ^

w f f  ^ ^  ^  ^
I , ^  ’ ft t . ^  ^  ^  ^

ftf ?!?r f»TT wrer st̂ ,  tNt ^
ĴTT?T ^  'T ^

% %5R ^  ^  ^   ̂ ^
qi ftf PP?RT §PIT | 5»#l

it im WT ft t  '



4009 Press (Incitement 1 OCTOBER 1951 to Crime) Bill 4 0 1 0

ifTcT ^ 11̂  4^*11 li
fv  ^Rcf ^
PwTO I #  afk

^  sspî  ?ft t  ^ ^  ^  
t  ^  'K TO % vtf
51̂  11 ^  *n^ t.
13i»iT ^  jfR  ^  t  ^  3[?
a r ^ t  q f ^ m  r̂r t  i "?̂ t>
anwT fr>r anr ant "  
(if the aTithor is known or 
( knowable or traceable ) 

?ft TO ^  % *t̂
51^  t  • ^  ’̂ r f^  ft> 5R^ ^
TO ’ ft «Ptf ^  ^  ^

^  3fT̂  I ^
%?fT^ ^  T̂T 5TPT 5T
*J5n%, ^  ?̂ TRT %fti*T
«niT ^  9?rm at m x  ^  t o

fft ^ I TO cTt? % 3ti*t
r r  ^  tir rft IIK 3TS©r
•P15J5T ?̂ T 5̂TT I

?froft 3lk 3TTfe^ ^ W5T
snrrn? 3ft ttr%

I  f«p arrir ^  ^ r  | f̂ r it?
^ .jfr  ^  T5.HT t

^  I, w it w ift  t . eft
TO ^  f®P TO % ^  I

^  I r+d^
frw % f55$ij?3rN #T O ^  ^  ii*ri5T 
Jift ^¥t 11 ^ ’n^55 3m
% |[ I
T??TT ^T^T ?  ft> Wtnf ^  4(l̂ i«M 
T̂?:̂  % am  TO ̂  ^ ’5TRy ^  fHJTR 
SftTCT I

«ft «f* ft : » : I

«rft »»ro  : jj?  a r m  m  f r | t

I  Pf H '̂t 5ft i  JTR ^  I
f * m  f R I i f i  3ITT M  f*P 

•nrrar  ̂(Punjab Act) ^ 1 1
*rf^  ^  ?(T^ * IH  '» IN  ?ft ^  ^

^  ^  ^ m r  a iftt f? ? rf *pt > ft 

^aW ^  5nim  1 itf «p?^ A 
w*«0 9ipr »T  ̂ •tx.'ii I ^
r̂rRTT |j f^ ĴTT̂  jf!ft ^  TO 

«R  a m  spt ^ 5 ^ ^  3 f k  3 P R  

ipTTTT ^ ^ ft^ ^  H  *11^ ^  4 ^  3TM ^

g p R  ^  I 'n rn r  fy ^ F ^ fW  
(Punjab Security Act ) # 

"TfTO 5 ifT  ^  ^  2rK^ ^  ^i?r 
^Wtie (aooommodate)fw «tt r> 
eft 4 JT? arr̂ r ^^qfTO
S T fT  ^  ^ 't, s fs r^  T t  a fk :

fs H i <l«( 5 ft  a f tr  ^51 ^  a ftT  -o
iftipTVT 3ft ^  artr ^  spt ^ tjftta - 

«(it sptfe^T atiT:

TO ^  f̂ cPTT ^  3?RT 
?i?5y a f k  M it f in t  5)»rw>r 1

{English translation of the above 
speech)

Shri Bhatt (Bombay): With the* 
receptive inlets of his mind open, our 
hon. Minister of Home Affairs seems 
to be receiving the hot and the cold 
breezes from the House unaffected. 
They seem to convey no purport to his 
mind.

The Minister of Labour (Shri Jag-
Jivan Ram): Nor they should.

Shri Bhatt: Howsoever Shri Shiva 
Raoji may plead or the fiery Shri Desh- 
bandhu may exhort or some other 
friend may rend the air, our Home 
Minister wDuld not withdraw this Bill. 
He has brought it after feeling the 
pulse of the country and he is not 
going to submit until it is struck into 
his mind that he is doing something, 
very wrong. He is not going to bridge 
an inch in spite of the provocative 
writings of even the most liberal' 
papers. Papers, write in varying tones. 
Shri Shiva Raoji quoted from one or
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two newspapers. But I would also 
draw his attention to another news­
paper, the Bharat of Bombay. I have 
not been able to see all the newspapers. 
That is in fact their work and they 
as well as the workers of the All India 
Newspapers’ Editors Conference must 
be looking into them. On the one hand 
they pass a certain resolution and on 
the other the members of the Confer.- 

% ence write in a different tone. That is 
also a way. It is Swarajya after all, 
and instead of implementing the resolu­
tion, they give free vent to their feel­
ings. It is probably right in the time 
of Swarajya for no check has been 
imposed on the pen. The editors write 
what they wish and think under the 
prevailing circumstances. So I wanted 
to submit as lo what Bharat wrote in 
its issue of the 29th. It says:

'‘The Press Bill has emerged 
from the Select Committee in a 
somewhat liberalised and improved 
form. To those who have been 
questioning the very need of the 
Bill in terms of abstract concepts 
of freedom, or on the analogy of 
conditions in the advanced and 
maturer democracies of the West, 
the Select Committee's modifica­
tions may seem nothing. But those 
others, who though no less zealous 
than they of Press freedom, are 
nevertheless painfully conscious of 
its misuse in certain quarters, 
cannot but be happy over the pro­
posed alterations.'*
A little further on it says:

‘*As the Bill is meant to be 
deterrent rather than actually 
punitive. Government would do 
well to accept these modifications 
of the Select Committee,”

I would not simply go by the opinion 
that these newspapers express. But, 
with all the respect I have for the hon. 
Home Minister, I must say I have not 
been convinced that this Bill was 
really necessary. It is .<iaid there are 
various laws in different states that 
put particular restrictions on the news­
papers such as pre-censorship and 
other restrictions. Thus different types 
of restrictfons have been imposed in 
various parts of the country. If all 
these are to be removed and if such 
laws, as those relating to foreign re­
lations and those like the Emergency 
Act, the Press Act etc. have to be 
done away with the vacuum created 
by them should not be left unfilled— 
this is a big plea they out forward and 
it deserves consideration. Our desire 
for freedom should not be unfettered 
like the free verse of Shrf 
Rabindra Nath Tagore. Such a

flow must have bounds. We find all 
over the world, wherever there is free­
dom of expression, some sort of restric­
tions imposed. I do not want-to go 
into the question whether they are 
loose or hard or stringent. Our Press 
Laws Enquiry Committee also did not 
recommend the scrapping of all the 
laws. They have suggested that these 
parts of the 1931 Act which need be 
retained should either be added to the 
Indian Penal Code or to the Criminal 
Procedure Code. They did not say that 
they were not needed at all, which is 
an important thing to note. I adniit 
that Shri Brelvi and Shri Srinivasan 
who were members of the Committee 
did not express their agreement with 
this; but Shri Mohan Lai Saxena and 
others were of the opinion that these 
things were certainly required although 
a separate law was not needed. That 
is the only thing.

Now, our hon. Home Minister says 
that we must have different boxes for 
diflferjenl tools and instruments so that 
we might be sure as to which box 
contains the appropriate instrument 
when we may need it for that parti­
cular vehicle. But another friend con­
tends that a workshop has all kinds 
of instruments from where we may 
pick up the one we need. However, in 
a dispensary we find that while no 
special arrangement is made regard­
ing the common medicines, some 
particular medicines like poisons etc. 
are kept apart under lock and key. 
So it seems that hon. Home Minister 
wants that since this is an emergency 
measure, it should be kept apart In a 
special box although some other 
friends believe that no new measure 
need be adopted for the Press and that 
it can be accommodated in the existing 
comprehensive body of laws.

The Minister of Education (Maolana 
Azad): Where Is the apprehension 
when your own men are at the helm 
of affairs?

Shri Bhatt: Thus some people
believe in the maxim: Sarvapada
hastipade nimagna (all feet are con­
tained in the elephant’s foot) while 
others think that all the feet should 
be separate. However. I . shall not go 
into that for this is not the occasion 
to do so. If I were to discuss whether 
the Press Bill is needed today or not 
and if it is needed, then ho^ much* 
of it and so on, the Chair would be 
led to remnrk that I avas going beside 
the subject. Moreover. I do not want 
to take much time, for others have 
also to speak. So I leave it there.

My point is that whatever It may 
be described to be—whether a scare­
crow or a circus lion or a toy lion,—
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[Shri Bhatt] 
but It is there all the same. That is 
one of the weapons of the armoury. 
That might be punitive or deterrent, 
sharp or blunt, but the fact remains 
that it has been included. Whether it 
is worthless or it will cut is to be 
seen. Now, it is not understandable 
that our hon. Home Minister like Rajaji 
would keep in his armoury any weapon 
which is of no use. He would always 
have some serviceable weapon, how­
ever small that may be. He would not 
keep any blunt, ineffective knife.

Pandit Thakar Da« Bhargava:
Which may not cut even a wax nose.

Shri Bhatt: Yes. So I view this Bill 
from a different angle of vision. Some 
ordinary amendments have been made 
in it in the Select Committee. But the 
main thing, the objectionable matter 
contained in clause 3, has not been 
suitably amended. If proper amend­
ments were made in that clause, I am 
sure my friends would have been satis­
fied. But Rajaji nods his head in dis­
approval. He is unable to do so 
although he seems to be desirous and 
ready to do so. He believes that age 
has not made him conservative and 
we accept he is not conservative but 
hBs a very open heart. But what can 
such an open heart mean to us when 
our suggestions do not find favour 
with him? None in this world can 
claim to change Rajaji’s mind. There­
fore I shall request the hon. Home 
Minister to find out if he sees a 
difTerence between the Act of 1931 and 
the present one and between the conr 
ditions obtaining then and now. If it 
is contended that this measure is being 
added to serve as a weapon in +ime 
of emergency although there is no 
special need of it—no emergency—at 
present, I would only request them to 
consider how and where they will use 
this weapon and in what manner, for 
the hon. Minister would then be able 
to satisfy us. I was just going through 
a book published by the United Nations 
to find out what laws exist in this con­
nection in various countries. I dn not 
want to read them out here and say 
what things are held objectionable and 
what restrictions are applied. I shall 
read out to you only one example 
which might perhaps lead them to 
understand that if some change in 
consonance with that is made in our 
law, they could satisfy nur anmry 

T am not sure whether the hon. 
Minister will do that or not. But I 
would draw his attention towards the 
laws existing in the United States con­
cerning protection of individuals 
against libel aiiid slander, protection of 
the community against dissemination of 
Obscenity, protection of the State against

internal disorder and protection of the 
State against external disorder. These 
are the four restrictions there and they 
can cove many more things. A man of 
the calibre of Rajaji can incorporate 
four thousand things in these four. He is 
now in the ruling rank and I have little 
doubt that a man can do anything by 
application of ]iis wisdom and ability. 
But I want to submit that the condi­
tions prevailing in the country today 
are the same as prevailed in the years 
1911, 1921 and 1931 when the British 
ruled over our country and do our 
present Government also want to walk 
in the foot-steps of the foreign British 
Government? I do not subscribe to 
that view and I hope he himself would 
not. Therefore I submit that if he 
must have a separate legislation in 
this respect, he could have that but 
care must be taken that the law wh^ch 
he proposes to pass must be good and 
useful so that it might be properly 
utilized when the need arises. But it 
should not be a sharp weapon. The 
weapon he has made Is sharp-edged 
and if we touch it a little, it is feared 
that it may cut. My reqijest with 
regard to this is that he should think 
it over again and should not make it 
so sharp and pointed.

I would now say something about 
this Bill as it has emerged from the 
^lect Committee. I do not propose to 
indulge in a long talk for other friends 
in the House would very well be able 
to speak about it ;n a general way. I 
was dealing with what is obiectionable 
in the Bill and what kind of provision 
should have been there instead. The 
thing is that an old-fashioned lawyer 
would not give up his old pet expres­
sion. If the word ‘tend* would have 
been used a hundred years ago, he will 
also be inclined to use the same word. 
If there is the word ‘calculated* he 
would be tempted towards this word 
also. There is a chain of words and 
traditions which he is not rendy to 
give up. I admit that he is afraid to 
use another word under an aoorehen- 
sion lest it may not have the desired 
interpretation. What I want to imoress 
upon him that administration <<houtd 
not be run by the force of laws but 
we must create a moral atmosnhere 
also together with law. Do we intend 
to suppress the people by entangling 
them in the meshes of law?

Babu RamiiarayaB Singli; That Is 
really the thing.

Shri Bhatt: If, unfortunately, that is 
the thing and the atmosohere is 
vitiated, then no law is going to be 
effective, whether it be Press Law or 
any other Security law. And in rase 
it is like hay, I fear a spark would be
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-enougb to inflame the whole atmos-
phere. What use is he going to make
of this law? He wants to put restric-
tions upon the newspapers. But on
what newspapers and upon what types
of expressions? He is going to impose
restrictions on such phraseology that
is inciting-that might incite the people
to resort to violent means for bringing

- about a change. We agree that if some-
body incites the people and wants to
bring about a change by means of
violence, he must be dealt with suit-
ably. But Our efforts in this direction
would be futile if our foundation is
weak and we, in that case, will not
be able to hold ourselves. Therefore
it becomes necessary to have a strong
-ioundation. If our foundation is based
upon Gandhiji's Ahimsa and Truth
and upon his vision of social and
economic order, and if we were to
stand upon these and keep our founda-
tion strong, nothing wrong is going to
happen to our state. We see that there
have emerged during the last four
years many persons 'Wlo indulge in
mciting the people in various ways
and who abuse the Government and
the Congress. But in the heart of their
hearts they also think that those run-
ning the present Government are not
of such a type as would suppress
them. That is their belief, and that is
quite a reasonable belief, and it is
necessary that it should not be allowed
to wither away. And for that purpose
law alone would not do the job. More-
over, our Rajaji is accustomed to
peaceful ways and would always keep
that in mind. He will keep the rod
lifted and will be ready with the whip
so that he may use it when the neces-
sity arises.' He would not tell us now
as to the places where he would apply
that whip but he wants to have it and
he would be ready with it. And indeed,
the Home Minister has ever to per-
form this duty; he has a right to
punislr and he must have something
with which to punish. He bears the
rod; but I wish to tell the hon. Home
Minister through you, Sir. that while
he can have the law 11'ewants to enact
now, he must effect a cut in the num-
ber of things he has elaborated in the
eight parts of clause 3. All the more
we agree -that he must have means to
check a person inciting others to
violence and punish him.

My second point is that the word
'sabotage' should be removed. It is a
bad word and it has' no specific con-
notation. Even the slightest inter-
ference would be _considered as sabo-
tage. Unless there is a definition of the
word' 'sabotage', it is difficult to say

i what is sabotage and what is not
sabotage. However, everybody agrees
that it smacks of violence. But I ask

if a train moves to another place wlrile
shunting, would it be called a sabo-
tage? Is that your idea of the word?

Shri Sidhva (Madhya Pradesh): If
the train derails, then it is sabotage.

Shri Bhatt: The thing is that
different meanings can be attached to
it. It is a new word and is variously
interpreted. I am inclined to put a
general meaning on the word-that if
we say such and such work has been
sabotaged it means that it has been
set at nought. I am not prepared to
concede that it necessarily involves
violence. It mayor may not involve
violence. It is therefore my request
that the word sabotage should be re-
moved from the Bill. It would do no
harm.

Thirdly, it says: 'incite or encourage
any person to interfere with the
administration of the law or with the
maintenance of public order.' With
what will it cause interference? Were
our leaders not doing that in the time
of Gandhlji? WAre they interfering
with the administration or not?

Shri ,Sondhi: Gandhiji is now no
more.

Shri Bhatt: But his disciples are all
here.

VMaulana Azad: We certainly wanted
to interfere at that time.

Shri Bhatt: The word 'interference.'
is very puzzling and is likely to lead
us astray. It is harmful and can well
be removed.

So far as the words "tend to seduce
any member of the army" are con-
cerned, all will agree that there should
be no interference in matters relating
to army or police.

'I'lren there is: "are calculated to
induce a public servant 'Or servant of
a local authority" etc. Here I want to
say that if there are some people who
believe that they should not co-operate
with the Government, and if the~
believe it with a sincere heart, they
would ask people to non-co-operate.
Those who are in the Government also
once asked the people to boycott courts
and boycott foreign cloth and there
were bonfires of foreign cloth. So I ask
if we find that the Government is not
working in a proper manner-I do not
mean to criticise any Government, l-
am just speaking in abstract-have
not their leaders and the Press, who
have the people's good at heart, a right
to ask the people not to co-operate
with that Government? Btitif they do
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L^hri BhattJ
so, you will try to entangle them in 
the grip of law by declaring that 
amounts to inciting a public servant. 
But hardly any discussion is required 
about that point for there are other 
laws under which you can pepalize 
them' if you thjnk they are trying to 
overthrow the Government. Naturally, 
those who indulge in such activities 
should be punished, but why are you 
harassing the poor press pepple who 
are all satj/ac/rahis': I ’husc who in­
dulge in violence, lei them be punished. 
Whore is the need of discussion about 
this point?

Then, I should like to ask the hon. 
Minister what is meant by the word 
“ tend” as it occurs in “ tend to incite 
or encourage” . I would request him to 
give anotlier shape to this word. Why 
should they, after all, bo apprehensive 
like the former. British I'ulers that they 
are sccnling something from every 
direction? They are here with all their 
cards on the Table and out to serve 
the people. Where is then the cause for 
fear and suspicion? The Government 
must declare in open tern-ks that those 
who rebel against them would be put 
down and suppres.sed with a heavy 
hand. Then they will also be able to 
stale clearly where the Government 
were using undue force against the 
public. But if the Government would 
do things by making laws, they would 
lalso thefi resort to other methods. 
You may confiscate a press. But the 
press people can have resort to various 
other means. They will write on the 
streets, they will write on the walls 
with charcoal, they will circulate hand­
written papers. Thus they can continue 
their opposition to the Government. 
This is why I submit that the laws we 
may frame should be such as may be 
successfully enforced and all may be 
satisfied. It is very necessary to create 
a good atmosphere. After all, all those 
twenty-five or thirty friends here whom 
this measure has given pain are not 
such type of persons who would raise 
a hue and cry for nothing. They have 
great regard for their country. So also 
have the newspaper men. All agree on 
the point that some kind of control is 
essential. You .should therefore frame 
such a law for their control as may 
[satisfy all.

I should like to point out one thing 
more and then I would take my seat. 
Big newspapers aside, small news­
papers and even news-sheets have been 
included in the definition which has 
been unnecessarily extended. The term 
‘mechanically produced* includes cyclo- 
Istyle and roneo. After all, how much 
and at what places would you go about 
fto catch hold of the people? The lower

you woufd go to pursue them, the 
larger would be the number of workers 
who will go underground. Let us there­
fore confine to the upper levels and let 
not the law go down to apply to all 
sorts of persons, for those who want to 
publish a matter have a hundred ways 
to do so. You cannot even catch hold 
of the food .hoarders. Our friend 
Prof. Ranga is not here, lakhs of 
maunds of foodgrains are still lying 
in the hidden slocks but cannot be 
checked up. I want that no such law 
should be made that gives rise to 
su.spicion or creates a lack of con- 
lidcnce in the people.

I wa.  ̂ saying that the small press 
men come into the grip of law in the 
battle bclw ccn the bigger ones. A 
restriction has been put upon him and 
he has to observe rules under the Press 
and Registration of Books Act. If 
there is a breach of rules, a fine upto 
R.<̂ . 2,000 can be imposed and further 
penalty may also be given. Suppose a 
person like me goes to the press with 
a cleverly written article so as not to 
be caught under the law and the press 
publishes that article. Now, how can 
the compositor of the press and the 
pressman, understand the implica­
tions of that article? He composes the 
matter. A  police man or some com - 
potenl authority turns up and puts the 
compositor under arrest saying that 
he is taking him to the Sessions Judge 
for getting him to furnish a security 
of Rs. 2,000. I should not like to go 
into the question whether it is right 
to take him to the Sessions Judge and 
whether the law prevailing in this 
connection formerly was right or the 
present law is right, for that is a ques­
tion for lawyers to give opinion on. I 
do not wish to go into that. I may be 
asked as to why I should think of such 
a man. But then I would ask to find 
some way out. The pressman con­
cerned may be warned once, twice or 
thrice and even then if he persists in 
printing objectionable matter, he may 
be sent to the Sessions Judge who m ay 
ask for as much security as he deems 
necessary..He would order the deposit 
of security after careful consideration 
of all facts and would not ask for a 
fifty thousand security from a petty 
pressman. There are both big and 
small presses and a maximum of ten 
thousand or five thousand may be fixed 
so that the Sessions Judge may not 
be under any difficulty as to the amount 
he should demand as security.

Secondly, I would say that at present 
the press should altogether be excluded 
from it. So far as I remember, there 
is no responsibility upon the Press in 
Belgium and Denmaik. 
is known, or knowable or traceable.
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the press does not come into the picture. 
Therefpre a provision should be in­
cluded in the Bill so that the press 
people are saved. If the press does not 
disclose the author’s name even after 
warning, then there certainly lies the 
.^uilt. You would thus be able to cure 
these ills and frame a better law.

Thirdly and lastly I would like to 
point out that if the hon. Home Minis­
ter considers it very  necessary in the 
present circumstances to have a sort of 
scarecrow, something to serve as a 
check, a red flag to stop the people 
from doing these things, he may have 
that. He may have such a measure to 
cxercise a control. But then he must 
categorically say for how much time 
he wants to have that measure. I sug­
gest that a period of two years may 
be fixed to remove people’s doubts.

Shri Sondhi; Six months.
Shri Bhatt: I do not think the hon. 

Minister would agree to six months. 
He may be suggested such a period as 
has been given in the Punjab Act. If 
he agrees to two years his purpose 
would be served and we shall also be 
satisfied. Without goin?» into any further 
detail, I would ask the hon. Minister 
to do a bit of heart-searching and then 
if he does not find himself inclined to 
this period, he may suggest his own. 
He bad largely accommodated Pandit 
Thakur Das Bhargava and others in 
the case of the Punjab Security Act. 
I therefore hope that he would 
endeavour here also to accommodate 
Pandit TJhakur Das Bhargava. Shri 
Kunzru, Shri Shiva Rao. Shri Desh- 
bandhu Gupta, Shri Goenka and 
others and make the Bill as simple 
and satisfactory as possible.

Shri Goenka: I am sorry that the 
Report of the Select Committee is 
most disanpointing. I was expecting 
and hoping almost against hope, 
that...

An Hon. Member: Not audible please.
Shri Goenka: I will be very audible, 

in due course.
Shri Sondhi: Yes, when you warm 

up.
’ Shri Goenka: Unfortunately the

Select Committee’s Report has been 
very unsatisfactory. Rajaji, in this 
particular case, has adopted a peculiar 
method—the method of using offen­
sive «nd the best form of defence. He 
called the Press a * steam-roller. Now 
when he acts as a steam-roller with a 
majority behind him, he calls the 
ag^eved party the steam-roller. I 
would like to ask him in all serious­
ness as io what grounds he has to call 
the Press the steam-roller. And I shall

prove satisfactorily ’ or try to irovm  
conclusively to the satisfaction of tlm 
House that Government is behaving 
in a manner which can be aptly called 
a steam-roller. This steam-roller has 
rolled on and is rolling on irrespective 
of the consequences.

I shall here refer to one or tw# 
personal observations which Rajaji 
was good enough to make the other 
day. He made certain personal refer­
ences to me. I may say that so far as 
Rajaji is concerned, and so far as hris 
person is concerned, I always have 
had the greatest respect for him and 
the greatest regard for him. So far fu 
his personal character is concerned, it 
has been exemplary. Where we have 
unfortunately differed is on the politi­
cal plane. On the political plane, 
Rajaji honestly believes not in demo­
cracy. Thj t̂ is my honest faith and 
that faith has been confirmed by m j 
experience of him for the last fifteen 
ypars. ever since he became the Chief 
Minister of the State of Madras. He 
honestly believes either in autocratic 
rule or dictatorship, and that dictator­
ship, of course, is benevolent dictator­
ship. And if any proof was necessary, 
I need refer to nothing else but to 
this very Bill before us. That is coiv- 
clusive proof of his political attitude in 
matters of this kind.

Shri Bhatt: It is an administrative
weapon. ,

Shri Goenka: I am coming to that 
It has been a wellknown fact, and 
history proves it beyond all doubt, 
that the first action which a dictator 
or an autocrat takes is to muzzle the 
Press. This is the first action that 
Rajaji has taken in this country.

Dr. Ram Subhag Singh (Bihar): 
What about the other Ministers?

Shri Goenka: I do not know. It is 
the collective wisdom of the Cabinet 
I do not know anything more than 
that. I believe it is the collective 
wisdom of the Cabinet.

But th*e fact is that, after all, RaJaJI 
is our elder statesman. Rajaji has lot 
of administrative experience behind 
him. And with his administrative 
experience, he felt right that such a 
Bill should be introduced at thia 
juncture. I claim to be a Congressman 
and I am as jealous of the reputation 
of this Congress Government as any  ̂
body else.

[Bftlni'KanMMTsa Slagfe: That Ir’
the mistake.]
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Shrl Goenka:'I do not think I am 
wrong, in spite of what Babu Ram- 
narayan Singh might say. I feel that I am right. Now what actually hap> 
pens today? A whispering campaign 
foes on in the country and in the 
corridors of this House and certainly 
amongst the political opponents, that 
the Nehru Government laid a deep 
plot for depriving the people of this 
country of their right to speech and 
expression. The deeply laid plot was 
that they introduced an amendment 
to article 19(2) of the Constitution 
only a few months ago. At that time, 
for introducing the amendment it was 
necessary that they should get two- 
third majority of the Members of the 
House, and as no need was at that 
time pointed out for amending the 
Constitution, and as no emergency 
was pointed out then, to cover that 
emergency, «  definite, categorical and 
unambiguous undertaking was given 
on the floor of the House that this 
amendment was only a permissive 
legislation and it was not the intention 
of this Government to bring in any 
Bill which would restrict the freedom 
of the Press, at least in this session of 
the House, and that any measure 
which would be brought in this House 
would be in accordance with the 
general laws of the country. I will not 
weary the House by referring to the 
various undertakings which were 
given; but let me say this, that this is 
the charge that is being made against 
my Government today,* that even 
before the ink had dried on that 
amendment of our Constitution, a Bill, 
which is worse than all the existing 
laws, has been introduced, and it has 
not only been introduced, but it runs 
as a steam-roller, irrespective of the 
consequences. That is one of the 
charges made and to that no man can 
give an answer. I made those charges 
and even Rajaji in his reply did not 
answer the points I raised. I definitely 
quoted various statements made by 
the hon. Prime Minister and the hori. 
the Home Minister which were quite 
unambiguous and I expected that 
Rajaji would tell us what yvere the 
circumstances which led him to bring 
this Bill in spite of the promises that 
were made. If that had been done all 
this thick air would have been re­

- moved. People will at least think that 
there has been some justification, that 
certain things have happened between 
the time of the passing of the Con­
stitution (First Amendment) Act and 
now which justify the Government in 
bringing forward this measure. 
Actually we are told in the Statement 
of Objects and Reasons of this Bill 
that it is being introduced in pursu­
ance of the undertaking given to the 
House that all the old Press laws

would be taken away from the statute 
book. I ask whether ihat has been 
done. If that was done, if some neaspn- 
able case had been made out, if some 
emergency had been established, then 
it would be some consolation to us. It 
would have been some justification of 
the promises made and also for bring­
ing this Bill forward. I am not going 
into the merits of the Bill. But all 
those promises were completely for­
gotten by the Select Committee. The 
Select Committee should have asked 
for an explanation from the Home 
Minister and unless they were satis­
fied they ought not to have produced 
the Report which they have done. The 
minutes of dissent of sopie Members 
say that repeated demanas were made 
on the Home Minister to show what 
were the circumstances, what was the 
justification, what was the emergency 
or the peculiar circumstances, which 
made them introduce the Bill and that 
no explanation was forthcoming. Un­
less such an explanation is forth­
coming I say that it is most unfortu­
nate that a Government based on 
non-violence and freedom should have 
paid scant regard for truth *and for 
the undertaking given on the floor of 
the House. •

Shri Rajagopalaehari: It is com­
pletely parliamentary. '

Shri Goenka: Rajaji confirms what 
I say and there is nothing to be afraid 
of.

In the courge of his speech he made 
a brilliant point that on the 4th Nov­
ember, 1950, 13 Governments signed a. 
document which read as follows:

“Every one has the right of free­
dom of expression. This right shall 
include freedom to hold opinions 
and to receive and impart infor.- 
mation and ideas without inter­
ference by public authority. This 
article shall not prevent States 
from requiring the licensing of 
broadcasting, television, or cinema 
enterprises. The exercise of these 
freedoms since it carries with it 
duties and responsibilities may be 
subject to such formalities, condi­
tions, restrictions or penalties as 
are prescribed by law and are 
necessary in a democratic society 
in the interests of national
security, territorial integrity or 
public safety, for the prevention of 
disorder or crime, for the protec­
tion of health or morals, for the 
protection of the reputation or 
rights of others, for preventing the* 
disclosure of Information received
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in confidence or for maintaining
the authority and impartiality of
the judiciary.” ,
I ask him in all seriousness whether 

he has found out that any one of the 
nations which are sigilatories to it has 
adopted it. Representatives of various 
Governments have signed the docu­
ment but none of the Parliaments of 
those countries, has approved it. None 
of them has introduced any law in 
regard to that matter. In fact recently 
in Australia the Government wanted 
certain laws to be enacted but under 
their constitution they had to have a 
referendum before they could abridge 
the Fundamental Rights. That referen­
dum was taken for the purpose of out­
lawing the Communist Party in 
Australia. They felt that Communism 
was a menace and could not be tole­
rated but they thought that if they 
gave the powers to the Government 
they could not be sure how they would 
be used. Therefore, the powers were 
not given. The referendum did not give 
any powers to the Australian Govern­
ment. "What I want to emphasise is 
that there was a definite menace in the 
country, namely the Communist 
menace. Australia is a member of the 
British Commonwealth of Nations and 
what did the people do? They did not 
clothe the Government with the power 
to outlaw any political party, because 
they feared that il such a power were 
vested in the Government it might 
misuse it for outlawing another politi­
cal̂  party.

Rajaji referred to this docujpent 
subscribed to by 13 nations of the 
United Nations. I would help him a 
little more and cite certain resolutions 
passed by the Social Committee of the ' 
Economic and Social Council of tfee 
United Nations.

Pandit Kunzru: The hon. Member Is 
not ciudible.

Shri Goenka: I will shift to anQther 
seat to make myself more audible.

I was saying that the countries 
which signed that document did not 
accept it and in certain cases those who 
wanted to get similar laws on the 
statute book did not succeed and ulti­
mately they had to drop the proposals.

Even assuming that those proposals 
were accepted by the Governments, 
am I to understand from the Home 
Minister that they are in the form of 
the Bill now before the House for its 
consideration? Do the thirteen nations 
say that a person will be penalised 
through thought-reading? If you read 
clause 3 you would have to come to 
the inevitable conclusion that an editor.

printer or publisher is being penalised 
under the clauses not for any crime 
under the Indian Penal Code which 
has been the law of the country for a 
century, but for something which they 
carry in their minds. I am not using 
the words “tending*\ “encouraging'* or 
“ interfering” . All these words have 
absolutely no meaning in the Indian 
Penal Code. These words constitute an 
offence of a class by itself. Certainly 
penalise a person under the ordinary 
law. That is what you said you would 
do; why have a special law and pena­
lise somebody for a thing which you 
think is a crime and which is no crime 
at all? Why should a man be penalised 
for vicarious responsibility? Is crime 
understood by anybody versed in 
j<irisprudence as a crime for vicarious 
riesponsibility? Is tllfere a vicarious 
responsibility in criminal law? I will 
dilate on that matter a little later, but> 
let me say this, that Rajaji, by simply 
quoting certain international docu­
ments without showing that any 
country has adopted them—in fact, all 
that has been put in the waste paper 
basket—has tried to mislead this 
House into understanding that these 
restrictions are common .to all coun­
tries, restrictions such as those intro­
duced in this Bill. I challenge him to • 
produce the law of any democratic 
country to show that such a law exists 
in any part of the world.

[M r .  D e p u ty -S p e a k e r  in the Chair]
Let us see the facts of the case and 
let us compare ourselves with the 
other democracies of the world. For 
him to give these abstract quotations 
and to say that this is what exists in 
other parts of the world and therefore 
there is nothing uncommon in this, is 
to mislead......

Shrl Rajagopalachari: Sir, this point 
is being pressed again and again by 
Mr. Goenka, that is why I rise. He 
seems to suggest that I misled the 
House when I quoted from the Coun­
cil of Europe document. At the time I 
explicitly explained the circumstances 
under which the document came into 
existence. I said it was signed by the 
representatives of the various Govern­
ments and they were to be ratified 
and that the Foreign Secretary in 
Britain had presented it to Parlia­
ment for ratification. If the intention 
is to make the House believe that I 
misled it as regards the circumstances 
or the facts of that dpcument, it is 
entirely wrong. I made il quite clear, 
exactly as he now says, that it is a 
document agreed to by representatives 
which had to be ratified by the Govern#* 
ments of those nations, and that it was 
presented to the British Parliament for 
ratification when I spoke, Mr. Strive
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IShri Rajagopalachari]
Rao said Britain has ratified it. T 
never said that other countries made 
laws to that effect. The point was nô  
to say that other countries had passed 
laws, therefore we should pass thosp 
laws, but that this idea is not nev-* 
and that those countries* representa­
tives who had met considered such 
steps necessary. What I have said now 
is not an argument in answer—I do 
not want him to make it appear as if 
I misled House.

Sbri Goenka: With very great res­
pect, may I submit that quoting that 
in the context of this Bill could mean 
only one thing—that what we are 
doing is nothing new. nothing novel 
and it is something which is common 
in very many democratic countries of 
the world? That was the point I was 
trying to make.

Mr, Deputy-Speaker: The principle 
was accepted in the other democracies.

Shri Goenka: All right, Sir. There is 
no good going on with this question,

Shri Rajagopalachari: With one
sentence I would be content—if he had 
read it. Let me say that at the tim€.'
I read the document I said, “and the 
British Foreign Secretary hos present­
ed it to Parliament for ratification**. I 
said that.

Shri Goenka: I cannot see il here. I 
will read it:

“All these restrictions and condi­
tions which I have read from this
Convention adopted by the Coun­
cil of Europe........ >. ./*
It was not adopted by the Council 

of Europe..........
Mr. Deputy-Speaker: Order, order. 

Did the hon. Minister make a state­
ment now?

Shri Rajjagopalachari: No, no—it was
on the last occasion. •

Mr. Deputy-Speaker: Are we answer­
ing all those points at this stage? 
There is an opuortunity for hon. 
Mornbers to speak and then the hon. 
Minister replies. We cannot now take 
those points disposed of then and refer 
to them at this stage. Hon. Members 
know the rules. I would request the 
hon. Member to proceed on those 
points which were considered by the 
Select Committee or which in his 
opinion ought to have been considered 

"by the Committee. The other points 
need not be touched at this stage.

Sltri <}oenin: I was tryhir^'* 
-make the point that Rajaji’s

was the last one and also that all the 
speeches made on the occasion were 
supposed to be for the benefit of the 
Select Committee. I am trying to say 
that the Select Committee could not 
apply its mind properly because the 
facts before the Select Committee were 
wrongly presented.

Mr. Deputy-Speaker: I am sure the 
hon. Member has got many other im­
portant points.

Shri Goenka: What I was saying was 
that all the speeches that were deliver­
ed at the time of reference of the Bill 
to Select Committee were for the bene­
fit of the members of the Select Com­
mittee and that those members did not 
and conld not apply their mind pro­
perly because certain facts wer̂ .‘ not 
properly represented. That is my 
point.

The Parliamentary Secretary to the 
Prime Minister (Shri Satish Chandra):
Mr. Goenka was not a member of the 
Select Committee. Let him not inter­
pret the minds of the members of the 
Select Committee.

Shri Goenka: I can road the minutes 
of dissent and the Report of the 
Select Committee, and from that I 
come to the inevitable conclusion that 
T have mentioned. But if my friend 
takes objection and says that I should 
not say that the Select Committee did 
not take this into consideration or 
that they came to a wronp jiirtcrnrient 
and that is out of order, then I am 
sorry.

I.et me say this. There has always 
been a conflict between the adminis­
tration and the people. The Govern­
ment always wanted power, always 
insisted on power as large and even 
larger than what Raiaji wants now, 
and it is the people who are resisting 
giving those powers to the Govern­
ment. I just mentioned the case of 
Australia. This conflict is a conflict 
which is eternal. The fact that some 
Gdvemments wanted certain restrictions 
to be placed and that the people would 
not acquiesce in the Government 
having those powers is the point which 
I had tried to make. My point is that 
there is no Government in any demo­
cratic country where the Press laws 
are anything approaching the restric­
tions which are being placed today Is 
this country by this Bill.

On the Bill the Home Mini.ster made 
a simiiflcant remark: “We cannot let

- .people’s mihds be poisoned” . TMs is a 
point which the hon. Minister made 
tvrtwr or thfl^r Does he want thought 
control? What is It that he wants?
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Mr. Dcputy-Speakcr: Perhaps I have 
n ot peen understood. Whatever hap­
pened or did not happen before the 
Select Committee is out of the scope. 
If the hon. Member wanted to correct 
any mistake, the opportunity was open 
to him, for I have ruled and the 
Speaker also has ruled that in the 
Select Committee, Members other than 
Select Committee members might also 
vgo and sit and lielp the Committee. 
The only point is that they cannot 
voto with respect to any particular 
matter. So, the hon. Member could 
have gone to the Select Committee and 
given it guidance. That stage is over. 
At this stage, the only thing that can 
be discussed is what the Select Com­
mittee has done or not done,

Shri Goenka: It means that I must 
say that the Select Committee failed to 
take into consideration Rajaji’s speech 
and this portion of my speech. If you 
like, I will add that type of proviso.

Mr. Deputy-Speaker: The Select
Committee is supposed to have looked 
into everything including the speeches 
referred to.

» Shri Goenka: Is it not open to me to 
say that the Select Committee did not 
take into consideration this particular 
aspect of the question? After all, I am 
here to criticise the Report of the 
Select Committee. Its Report is not a 
document wortl^ considering.

Mr. Deputy-Speaker: Let me point 
out to him that this House accepted the 
statement of the Home Minister as 
against the statement of the hon. 
Member, that is to say, it accepted the 
principle of the Bill and relerred it to 
the Select Committee. There the 
matter is overp Subsequently, after 
accpptinp the principle, what the 
Selcct Committee has done, that is, 
modifying the Bill in some particular 
way, and an hon. Member suggested an 
upper ceiling being placed on security 
etc.—all these are matters on which 
difference of opinion can exist, con­
sistent with the acceptance of the 
principle. You cannot go back on the 
principle once it has been accepted by 
the House.

Shri Goenka: I will come to that
immediately, but let me say that the 
speech of the Home Minister was an 
ex varte speech; there was no reply 
to it.

Mr. Depaty-Speaker: The rules do 
not provide another opportunity for the 
hon. Member to reply.

Shri Goenka: Anyway. I shall come 
to the point The first question is 
about ^security. In̂  1947 the Comsms -  
Itfoverncn^ appointed the Press Laws

Enquiry Committee and one of ita 
terms of reference was: What should 
be the position of the laws in regard to 
the Press of this country? The Com­
mittee took evidence and was composed 
of eminent people.
This is what the Committee had to 
say about security:

“A suggestion has been made to 
t’ 9̂ Committee that the provision 
of demanding security from the 
printer, or publisher of a news­
paper should be incorporated in 
the ordinary law as a preventive 
measure, in case of conviction for 
a second or subsequent breach of 
the law by the newspaper. In this 
connection, it may be mentioned 
that, imder the Press Law of Italy, 
persons, who have been condemned 
twice for offences committed by 
means of the Press, are not allow­
ed to assume the position of 
‘IManncer” of a newspaper. The 
representatives of Provincial 
Governments have laid stress on 
the fact that prosecution generally 
involves delay and undesirable 
publicity which often nullif̂  ̂ the 
effect of the sentence which may 
be imposed.”

 ̂ Finally, they came to the conclu­
sion: •

“Since, however, provision for 
the demand of security does not 
exist in the laws of progressive 
pountries, we are reluntant to 
recommend any such provision, and 
hope that the Press will realise its 
rights and responsibilities and that 
the effective organisation of 
ionrnnlists on orofessiona! lines 
and the evolution of a code of 
conduct will produce the desired 
results.” -

Here is a document produced by an 
impartial authority appointed by thia 
Government. As I said before, in 1921 
the then Government under the 
Montagu-Chelmsford scheme appointed 
a Committee and that Committee 
recommended that the laws passed In 
1910 restricting the freedom of the 
Press ,should be removed from ttte 
statute book and this was done in 1921. 
In this independent India, the question 
became really thorny and Government 
did not want to take a'ny decision nto 
motu. They wanted to consult publie 
opinion and make enquiries, so they 
appointed this Commitffee. This Com­
mittee finally came to the conclusion 
that the demand of security does not 
obtain in any progressive country and 
security should not be dgnand ^  in 

'' this ■ country. As-" aipErtnst*
Sion co n ta in e d  in  an authorltatNe
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[Shri Goenka] . 
report, we have this Bill where not 
only security but unlimited security is 
demanded. Security is a form of 
punishment. I think this will be readily 
admitted. We objected to precensor­
ship and we objected to forfeiture of 
the Press. The Home Minister made 
much of the removal of precensorship 
1 am not going into the question 
whether precensorship exists under the 
constitution or does not exist, but the 
fact is that he made much of the re­
moval of precensorship. If a security 
of two lakhs were demanded from a 
Press, and it had no money, what 
would be the result? Will it not be 
worse than precensorship? Whereas we 
were promised that all the obnoxious 
Press laws will be removed from the 
statute book, we are instead getting 
this Bill which imposes not only a 
severe penalty but a penalty which will 
make the Press non-existent. Is there 
any limit to the security to be demandr- 
ed? He said it will be for the judiciary. 
He repeated again and agffin, ad 
nauseam I may say, that the matter 
will go to the judiciary. Absolutely true. 
But what is the judiciary and the jury 
to do? The jury will have to adminis­
ter the law as it exists today. The 
lujdge will take the law as it exists. 
The law according to the Home Minis­
ter is a sort of thought control and for 
that thought control a penalty which 
is so high as to be impossible for the 
Press to pay is imposed. What will be 
the result?

Mr. Deputy-Speaker: Were not all 
these arguments pressed before the 
House during the consideration stage?

Shri Goenka: I am saying that the 
Select Committee ought to have re­
moved this penalty, or else they should 
have limited it to the very minimum. 
Is it not my duty to say that the 
Select Committee has not applied its 
mind to the elementary principles of 
the Bill?

Mr. Deputy-Speaker: I agree he is 
entitled to say that the Select Com­
mittee ou ^t to have done this, or that 
it has not done this or has overlooked 
this. But the arguments in support of 
that contention ought to be fresh and 
other than those that were urged at 
an earlier stage before the Select Com­
mittee reference. The natural infer­
ence is that the Select Committee 
addressed itself to all the arguments 
urged in the earlier debate, but it did 
not agree with those argument^ and 
came to an independent conclusion,

Shri Goenka: Therefore. I am con­
demning the Select Committee’s 
|k^rt*Hthat is what I am doing, noth- 
Im  more.

Mr. Deputy-Speaker: But he is re*
peating the same arguments.

Shri Goenka: After all it must be 
appreciated that here we are consider­
ing the Report of the Select Committee. 
The Select Committee have in their 
collective wisdom come to the conclu­
sion that the sky should be the limit • 
for demanding the amount of security 
from the Press. Am I not right in say­
ing that it is unreasonable—atrocious— 
for any Government, for any person, 
to demand a security which the Press 
may or may not be able to pay and 
thus see the non-existence of the 
Press? I do not know whether I 
adduced this argument at the time* 
when the Bill was referred to Select 
Committee. But I do feel that I have 
a right to coavert the majority to the 
minority point of view and tell them 
what an atrocious provision this is. In 
fact it is worse than precensorship. 
After all in precensorship what hap­
pens is that certain items of news are 
withheld from the public, for which 
the Government take full responsi­
bility. But they do not close down a 
Press. The Press goes on: the papers 
goes on.

Now, according to this provision who 
is paying the security? It is not the 
offender. ^

Shri Amolakh Chand (Uttar Prar 
desh): On a point of Information, Sir.
It is now oast six o’clock. When will 
the half-an-hour discussion be taken 
up?

Mr. Deputy-Speaker: The discus­
sion will not take place today. The 
hon. Member who gave notice of that 
and the hon. Minister have agreed that 
it may be taken up on the sixth.

Shri R. K. Chaudhuri: Those who 
had no ooportunity at all to speak on 
this Bill even in the earlier stage* 
should be given a chance to speak now.

Shri Goenka: I was saying that this 
is a vicarious responsibility which Is 
being placed upon the Press. In this 
connection I may draw the attention of 
the House to section 1 of the Press 
and Registration of Books Act of 1867 
where the word “editor” is defined. 
“Editor’’ means a person who controls 
the selection of the matter that is 
published in a newspaper. Now, accord­
ing to your own Act it is the editor’s 
responsibility as to what matter should 
go in a newspaper. He is the man who 
is legally helS to be responsible for any 
matter which goes into the naper. It 
is his responsibility to select the news. 
Surely it is not the Home Minister’s 
contention that anybody can be helcT 
responsible for what goes into a paper.
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It is necessarily the editor and that is 
what the law provides. According to 
the law it is the editor who is responsi­
ble for the publication of any news or 
items, whether they are objectionable 
or non-objectionable, good, bad or in­
different. It is his responsibility, even 
according to the Act. Now, here is a 
case where the editor in his wisdom, 
in his discretion, publishes a particular 
item of news in a particular news­
paper. That is held to be objectionable. 
Of course, I am not discussing^hat is 
objectionable and what is not objec­
tionable. I will come to that a little 
later. What I am saying is that here 
is a man who is responsible even 
according to the law of the land for 
publishing a particular item of news. 
He and somebody else, namely the 
proprietor of the Press have to share 
the penalty for it. WTiat is that 

[penalty? That penalty is practically the 
forfeiture of the Press. May I ask in 
all seriousness, of the members of the 
Select Committee: Did they think it to 
be reasonable, did they think it was 
right under any jurisprudence, by any 
yardstick which they may have used 
in this respect that somebody should 
pay the penalty for somebody else’s 
offence? I say this is a Bill which is 
the blackest Bill I have ever known, 
because for somebody’s action some­
body else pays. Somebody is defined in 
your own law but somebody else will 
be responsible. Here is a case in which 
your own law says that it is the full 
responsibility of the editor to select 
whatever news or views he wants to 
put in his paper. According to your 
own law it is he who selects the news. 
When that news is considered objec­
tionable, somebody else pays the penalty. 
And what is that penalty? That 
penalty is the forfeiture of a Press 
under certain circumstances. I say that 
in this country, as in any other ooun- 
try, the editor has claimed, and 
claimed rightly that he should be 
independent. I have known Members 
of th« Treasury Bench off and on 
making the remark that *‘these bosses 
control the editors, they do not give 
freedom to the editors” . After all, 
-^itors must be left free to do what­
ever they like. So far as I am con­
cerned during my experience I have 
never interfered with my editors. But 
now, If I am to pay the penalty 
for the act of somebody else, do you 

, think that it is fair or proper for me 
to leave the responsibility in his hands? 
And If I do not leave the responsibility 
In his hands, what do I do? I make 
your own law a dead-letter, which you 
force me to make. Here 1b your law. 
Have you amended this law? Have 
you tried to say that hereafter the 
editor will not be reapoiifible tor t'oe 
mews which he seleett and ihiIh INi

newspaper? No, Your law says that it 
is he who will be responsible for doing 
a particular act and then your law says 
that for that act somebody else wiU 
pay the penalty. I think it is a most 
wonderful interpretation.

Further on what happens? After tha 
security is demanded, even if that 
I^ess is sold, even if it does not publish, 
a paper, still the security is borne on 
the head of the machine. Wherever the 
machine travels the responsibility 
travels on the head of the machine, as 
if the machine is capable of commitr 
ting any offence! After all it is human 
beings who can commit an offence, not 
the machine.

It leads to one great trouble. There 
are newspapers. They are not all rich. 
They do not all have the finances they 
require. They go on borrowed capital. 
Can they hereafter borrow any capital? 
Will anybody lend them any capital? 
Because, their capital is absolutely un­
safe. No man in his senses will here­
after lend a single farthing to a news­
paper, because that Press can any day 
be forfeited, or such security may be 
demanded from the Press which it 
could never pay, and therefore the 
money advanced by the creditor will 
become dead capital. Even if it does 
not become dead capital, the fact is 
that they advance money on the busi­
ness of a concern. Hereafter you can­
not buy a machine under the instal­
ment system. It is one of the com­
monest practices in this printing trade 
that machines are bought on an instal­
ment basis. Hereafter you cannot get 
it on in.stalment basis because the man 
who gives you the machine on instal­
ment basis does not know whether this 
machine will be your property or will 
not be your property, and not because 
of the action of the person to whom he 
sells the machine, but because of the 
action of somebody whom he employs.

The Select Committee has again 
amended the Bill in such a way that one 
can purge hii^self of this offence, in 
one case in the course of two years 
and in another case in three years. In 
six months a man can purge himself 
of the contemot of court, but here this 
purging will take two years and in the 
meantime he must behave like a good 
boy.

In regard to security, let me say 
what is the present provision. The 
present provision is that immediately a 
security is demanded, a man has irot 
the right to appeal to the Full Bench 
of the High Court. It is not a 
cognizable offence. It is an inquiry. It 
is not a case which will be thm  before
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[Shri Goenka] 
the judge. Of course the Select Com­
mittee has said that evidence will be 
recorded. Thanks for small mercies. 
Here is a case where there is only an 
inquiry by a magistrate or a sessions 
judge. Security, as I have described, 
can be demanded for a particular Press. 
What was the old law? The old law 
was that the highest security of 
Us. 1,000 could be demanded from the 
Press before It came into existence. If 
he wanted to appeal against that order 
be could go to the Full Bench of the 
High Court and if he did not do so 
within three months, he could not get 
back his security. Then the highest 
amount which could at any time be 
demanded after his first, second, fourth, 
fifth and ninth offence was Rs. 10,000. In 
these circumstances the responsibility of 
the Press or the proprietor was limited: 
The limit was known. He knew what 
was the responsibility he was taking 
when he was entrusting a particular 
person for editing a particular news­
paper. Now that is completely ignored.
I would like to ask from the hon. Home 
Mini.ster what justification he has for 
levying a penalty for the offence— 
which is an offence under a system of 
thought-control—and a penalty as 
heavy as any known to exist pre­
viously. I say that this provision will 
make an editor and proprietor live in 
fear all the time and, Sir, pardon me 
If I quote from a judgment of the 
Supreme Court of U.S.A. in this con­
nection. It is a judgment by Justice 
Brandes in the case of Whitney Versus 
California:

"Those who won our independ­
ence believed that the final end of 
the State was to make men free to 
develop their faculties and that in 
its government the deliverative 
forces should prevail, over the 
arbitrary...
Shri R. K. Chatidhurl: Give us the 

facts. Please do not merely read from 
the headlines. The hon. Member ought 
to give us the facts of the case he is 
quoting. #

Shri Goenka: I will give you the 
facts of the case very soon. The facts 
of the case ?ire: What is necessary for 
the proper Working of the democracy 
Is freedom of expression. What is that 
freedom of expression? The answer is 
given here by Justice Brandes: He
says: ,

“ ...in its government the deli­
berative forces should prevail over 
the arbitrary. They valued liberty 
both as an end and as a means. 
They believed liberty to be the

secret of happiness and courage 
• to be the secret of liberty/*

Where is the courage here?
“They believed that freedom to 

think as you will and to speak as 
you think are means indispensable 
to the discovery and spread of 
political truth; that without fr^e 
speech and assembly discussion 
woul^ be futile; that with them, 
discussion affords ordinarily ade­
quate protection against the dis­
semination of noxious doctrine; 
that the greatest menace to free­
dom is an inert people; that public 
discussion is a political duty; and 
that this should be a fundamental 
principle of any Government. They 
recognised the risks to which all 
human institutions are subject.
But they knew that order cannot 
be secured merely through fear of 
punishment.”
Here I want to draw the attention 

of the hon. Home Minister: Can you 
secure anything in this country by 
fear?

“3ut they knew that order can­
not be secured merely through fear 
of punishment for its infraction; 
that it is hazardous to discourage 
thought, hooe and imagination; 
that fear breeds repression; that 
repression breeds hate; that hate 
menaces stable Government; that 
the path of safety lies in the 
opportunity to discuss freely sup­
posed grievances and proposed 
remedies; that the fitting remedy 
for evil counsels is good ones.”
Mr. Deputy-Speaker: Extracts must 

be short and brief. Whole books can­
not be read.

Babu Ramnarayan Singh: Why so?
Shri Goenka: I was only trying to 

quote an authority for what I have to 
say, because probably my words may 
not carry that much of weight with 
such a legal genius as our hon. Home 
Minister is. Probably, he would like 
certain authorities for what I have to 
say. Therefore, I am referring to no 
less a person that a Judge of the 
Supreme Court of the United States.

What I was trying to point out was 
this. The Press will have to work 
under fear all the tî Tie. Every editor 
will have to work under fear all the 
time. He will not know what will con­
stitute an offence because offence is 
not known to this Act. It is objection­
able matter: not an offence or crime. 
You have got to Impute what is called 
mens rea under the ordinary law. Un­
less you prove intention or m^ns rea.
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I am not guilty. But, here you read my 
mind, and on reading my mind, 
you put the highest penalty: 
not on me, but on some body else who 
is not responsible for that. Here is 
vicarious responsibility. Here is res­
ponsibility fixed on a person who is 
not responsible for the consequences. 
Therefore. I was submitting, that the 
editor would have to work under fear 
all the time. What will be the result of 
fear? The result of fear will be. in the 
words of the Judge.

“Fear breeds repression; that 
repression breeds hate; that hate 
menaces stable Government;”
I want the hon. Home Minister to 

take a lesson from the judgment of the 
Supreme Court of the United States. 
What I say is, in the final analysis, 
what will be the result of all these 
repressive laws? You cannot bring about 
order, you cannot bring about good 
Government, you cannot check people’s 
morals simply by inflicting punishment 
or by fear of police punishment. After 
all, you have got to mend them; you 
have got to talk to them; you have got 
to see that they come on the right 
path*. If it is fear in the final analysis, 
fear will end in the destruction of a 
Government. That is where I say. do 
not create a situation from which you 
may not be able to extricate yourself. 
Here is a matter which you are bring­
ing before this House and which you 
would like to be passed. I say, here 
is a matter which you should not get 
passed because the people concerned 
are opposed to it. It is your promise 
that nothing will be brought before 
this House unless it is considered to be 
right by the people concerned with ft, 
namely the Press. I will ask my hon. 
friend the Home Minister: Has the 
Press gone mad one fine morning? 
Have they become perverse one fine 
morning? What has happened to them 
that they should object to the provi­
sions of this Bill? Is it any personal 
advantage to them? Excuse me. Sir, 
for repeating an argument. After all, 
what is the advantage from a narrow 
personal point of view, from the nar­
row selfish point of view? What does 
it matter whether a particular news is 
published in a newspaper or not as 
lon̂ ? as a competitor cannot publish 
the same news? What does it matter? 
It matters nothing. From the narrow, 
personal, individual and selfish point 
of view, it is immaterial to me what 
news I publish in my paner if what I 
cannot publish is not published by 
my competitor. How am I a loser? I 
am not. It is immaterial to me. But 
there is a wrong impression In the 
House that the Pressmen are fighting 
for their rights. That is not correct, we 
are here for fighting for the rights of

the people, to give them factually truth­
ful information and to give them pro­
per news and views. And that is why 
we fight for the rights of the people. 
We are not fighting for our personal 
rights, because our personal rights are 
nothing at all in this matter. Viewing- 
it from the narrow, personal point of 
view, what is my advantage? My 
advantage is nil. But I have a duty to 
perform to my people, to my readers, 
and it is in the performance of that 
duty that I say that you should not 
put so much restraint upon the powers 
of the Press, restraints which would, 
defeat your own purpose.

Then again, this security clause, 
compared with the provisions in the 
previous Acts, compared from any 
point of view, is peculiar. View it from» 
the standpcmt of the jurisprudence 
under which you function and you can­
not justify this atrocious legislation. I 
will just deal with the security clause 
and then come to the part dealing with 
objectionable matter. And in ■ this 
particular connection I would like ta 
say one or two words, with your kind’ 
permission. Sir. As early as 1881, in 
the course of the great reform of the- 
Press Laws in France, this provision, 
for security was abolished. The deputy 
who proposed this abolition stated:

“In a country of universal sufTer- 
age, the security was nonsense.
He who has the right to vote should- 
have also the liberty to write and 
speak his mind.’"

•
This, is what was said as early as 

1881. Now it is but proper that I 
should ask the question: What has 
happened to my Government? Why are 
they going back some seventy five or 
hundred years now, in the backward 
direction? Is there any country in the 
world which has such a law? As early 
as 1881, this law was abolished in 
France as it was felt that he who has 
the right to vote should have also the 
liberty to write and speak his mind

Shri Sidhva: When was that? In 
1881?

Shri Goenka: Yes, In 1881, even 
before Mr. Sidhva was born. Even then 
this provision for security demand was 
abolished. And we.know that there is 
no such provision in England. About 
150 years or so apo there was the 
Stamp Act there and that was abolish­
ed long long ago. No such rectrictions 
exist anjrwhere in the civilised world 
today where you can demand security 
and the limit of the security is as 
high as the sky. And what is worse, 
that security may be demanded from 
an innocent person, even according to
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LShri Goenka] 
vour own law. That is one of the 
points which I wanted to make.

I would like to refer here to the 
good chit that the Home Minister gave 
Mr. Inait Ullah, who spoke in favour 
of the Bill. Do you know what Mr. 
Inait Ullah said in the course of his 
speech? He criticised that publicity 
was given to Mr. D. P. Mishra*s state­
ment and therefore we must have the 
law. That is exactly what I am afraid 
of, that this law will be used for sup­
pressing anything distasteful to them

• or an3Tthing that does not suit their 
political objectives. Should not the 
Press express the various points of 
view? Mr, Inait Ullah let the cat out 
of the bag \̂ hen he referred to the 
publication ol Mr. Mishra’s statement 
in the Press. That shows the nature of 
their mentality. He was praised as 
having made a wonderful speech and 
that it offered the sheet-anchor for the 
arguments of the hon. Minister while 
he replied to the debate.

%
There is an impression in the House 

that the Press wants licence: it does 
not want any restraint, that it should 
be free to publish what it likes. Such 
a state of affairs does not exist in any 
part ot the world. It would be ridi­
culous for the Press in India to suggoFt 
it and the Press here has never sug­
gested it. -

So much is made of obscenity 
There are so many obscftie publica­
tions going on and in the Press Advi­
sory Committees we had asked Govern­
ment to prosecute the people concerned 
but they did not prosecute them for 
poHtical reasons. Here is a case where

it is left to Government to discrimi^ 
nate between one person and the 
other. My friend Mr. Vyas made 
mention of it. He said that one news­
paper may be proceeded against and 
another not. If this power is in the 
hands of the Government thete may 
be discrimination, because it is not a 
power in the hands of the judiciary. 
Only such cases will go before a Judi« 
cial tribunal which the Government in 
their discretion choose to place before 
it, because those who support the 
Government will go scot-free and those 
who do not will be put before the 
tribunal. That is the danger. How 
many cases for obscenity have been 
tried throughout India? They have not 
given the figures. In various parts of 
the country and particularly in my 
part I know of several publications 
which indulge in obscenity. But I 
would like to know why the present 
provisions of the Indian Penal Code 
have not been made use of. Is it not 
for political reasons? If I may be per­
mitted to say so in various cases no 
action is being taken because the 
authority in power is afraid, because 
the persons concerned belong to the 
political party in power. And if it is 
not affiliated with the political party 
it is indirectly connected with the 
political party in power. That is the 
reason why no action is being taten.

Mr. Deputy-Speaker: Is the hon.
Member likely to take long?

Shri Goenka: I would require at 
least half an hour more.

Mr. Deputy-Speaker: Then he may 
continue on the next day.

The House then adjourned till Nine 
of the Clock on Wednesday, the 3rd 
October, 1951.




